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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 639/2024 

IN THE MATTER OF: 

SUNIL KUMAR GUPTA & ORS.            … APPLICANTS 

VERSUS 

DIRECTOR, DEPARTMENT OF TOWN 

& COUNTRY PLANNING (DTCP)-HQ & ORS.   … RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO. 6 – M/S. AVL 

INFRASTRUCTURE PVT. LTD TO THE CAPTIONED APPLICATION 

MOST RESPECTFULLY SHOWETH: 

1. The captioned complaint has been filed in respect of the project developed

by the present Respondent, but already having been handed over to the

Apartment Owners Association. The Respondent has thus fulfilled all his

legal and statutory obligations towards the project and is therefore not

responsible for the shortcomings, if any, in the project. The present Reply

is being filed by the Respondent through its Managing Director, Mr.

Virender Singh Dhanda. A copy of the Board Resolution of the Reply in

favour of Mr. Virender Singh Dhanda is annexed herewith and marked as

ANNEXURE – A.
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2. It is also humbly stated that the Respondent has not been provided with

copies of the reports furnished by Respondents No. 1 – 5 before this

Hon’ble Tribunal and therefore, the Respondent is presently only

submitting this limited response. The Respondent prays that the said

reports may kindly be supplied to him and it may be given an opportunity

to file a more detailed response rebutting the same.

Preliminary Submissions: 

3. The Applicants appear to have alleged that the mandated green cover of

23.51% has been compromised by the Project Proponent by alleged

unauthorised construction of concrete and temporary/ permanent

pavements/ structures within designated green areas in violation of EC/

OC & CC conditions. It has further been alleged that there has been

unauthorised illegal construction in stilt areas of Tower 6, 16/17 and 4 in

violation of the approved building plan, STP is not properly working and

there is absence of designated and developed site for solid waste

management in violation of EC/ OC & CC conditions.

4. The present Respondent was even issued a Show Cause notice dated

21.01.2025 by HSPCB wherein it was stated that during an inspection on

21.01.2025, certain deficiencies had been observed as per Section 31A of

the Air (Prevention and Control of Pollution) Act, 1981/ 33A of Water

(Prevention and Control of Pollution) Act, 1974. The Respondent duly

replied to  HSPCB vide reply dated 04.02.2025. A copy of the Show

Cause Notice dated 21.01.2025 and its reply dated 04.02.2025 are

annexed herewith and marked as ANNEXURE – B (Colly).
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5. A representation was also submitted by the present Respondent in the 

office of DTP (Enforcement), Department of town & Country Planning 

Gurugram, after they visited the site for inspection as to how there have 

been no deficiencies on the part of the Respondent, details of which have 

been discussed in detail in the present Reply. A copy of the Representation 

is annexed herewith and marked as ANNEXURE – C. 

 

 

6. At the outset, it is submitted that the Respondent is a completely law 

abiding entity in the space of building group housing projects with 

modern technology which provide spacious and eco-friendly living 

comforts with aesthetic and efficient use of space as the focal point 

of all the Respondent’s projects. The Project ‘AVL36GURGAON’ the 

project developed by the Respondent is a leading, ‘State of the Art’ and 

exemplary affordable project constructed before time  under Government 

of Haryana’s Affordable Housing Policy, 2013 at Gurugram. Not only was 

the project been completed in record time, but the project in fact also 

stands out in terms of its quality, when compared to any such other 

project.  

 

7. The Director, Town and Country Planning, Chandigarh, Haryana 

granted group housing licenses bearing No.: 18 of 2014, Dated- 10-06-

2014 & No.: 74 of 2014 Dated- 01-08-2014 to the licensee, under The 

Haryana Development and Regulation Urban Areas Act, 1975 and 

Rules made there under. 

 

8. The project drawings were approved/ sanctioned by the Directorate, 

Town & Country Planning, Haryana, in accordance with the 

applicable parameters, vide memo no. ZP-1003/AD 
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(RA)/2014/20245 Dated 27-08-2014, consisting of residential, 

community and commercial buildings.  

 

9. The Environmental Clearance by SEIAA Haryana was granted to the 

project vide No.: SEIAA/HR/2015/512 dated 24-11-2015 as per the 

provisions provided under the EIA Notification, 2006 subject to 

Specific Conditions and General conditions. A Copy of the 

‘Environmental Clearance’ dated 24.11.2015 is enclosed herewith and 

marked as is annexed herewith and marked as ANNEXURE – D. 

 

10. The Respondent Company, M/s. AVL Infrastructure Private Limited 

floated the affordable housing project for general public on the 

scheduled licensed Land under the name and style of 

‘AVL36GURGAON’ in accordance with the terms and conditions of 

Affordable Housing Policy-2013, notified by the Town & Country 

Planning Department, Government of Haryana vide notification 

number PF-27/ 48921 dated 19.08.2013 (hereinafter referred to as the 

“Policy or AHP-2013”). 

 

11. In respect of the compliance with Clause: 1, Part A-Specific 

Conditions (Construction Phase) of the Environmental Clearance dated 

24.11.2015, it is humbly submitted that the ‘Consent to Establish’ 

from Haryana State Pollution Control Board for the said Affordable 

Project in compliance of above mentioned Clause: 1 of the 

Environmental Clearance dated 24.11.2015 was obtained vide memo 

no.: HSPCB/Consent/: 2821216GUSOCTE2410493 dated 02-01-

2016 to commence the construction at site. A Copy of ‘Consent to 

Establish’ dated 02-01-2016 is annexed herewith and marked as 

ANNEXURE – E. 
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12. Upon completing the construction and development of complete 

civic infrastructure but not limited to internal development works 

within the said Project, which inter alia, includes laying down of roads, 

water lines, sewer lines, electrical lines etc, before time, of the 

affordable group housing project as per affordable Policy and 

fulfilling due observance and performance of such laid down 

conditions and restrictions of applicable laws, approvals, 

Environmental Clearance, building bye-laws etc., the Respondent filed 

the application(s) for grant of Occupation Certificate on 18.10.2019 

&  for Completion Certificate on 19.11.2019 in the office of 

Directorate, Town & Country Planning Department Chandigarh 

Haryana. 

 

13. Thereafter, the Respondent was duly granted full Occupation 

Certificate on 17.12.2019 & Completion Certificate on 10.11.2022 

of the said Project, thus showing that no deviations of any kind were 

found in the project by any concerned department. 

 

14. The relevant paragraphs of the Occupation Certificate dated 

17.12.2019 regards the status of the buildings construction, internal 

civic infrastructure and utilities/ facilities provided in the said Project 

are reproduced below: 

  

“I hereby grant permission for the occupation of the said buildings, 

after considering NOC from fire safety issued by Director General, 

Fire Services, Haryana, Panchkula, Environment Clearance issued 

by State Environment Impact Assessment Authority, Haryana, 

Structure Stability Certificate given by Er. Sharad Gupta, M. Tech. 
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(Structure), Public Health Functional reports received from Chief 

Engineer-I, HSVP, Panchkula & Certificate of Registration of lift 

issued by Inspector of Lifts-cum-Executive Engineer, Electrical 

Inspectorate, Haryana…….”  

 

“3. That you shall apply for the connection for disposal of sewage, 

drainage & water supply from HUDA as and when the services are 

made available, within 15 days from its availability……” 

 

15. Thus, it is only upon various certification, NOCs granted, the 

Directorate Town & Country Planning granted Full Occupation 

Certificate to the said Project vide Memo No.: ZP-1003/JD 

(NC)/2019/31173 Dated 17.12.2019. A Copy of ‘Occupation 

Certificate’ dated 17.12.2019 is annexed herewith and marked as 

ANNEXURE – F. 

 

16. Furthermore, Clause No.:  2, of the Completion Certificate granted 

by Directorate Town and Country Planning Haryana is reproduced 

below: 

“Whereas Chief Engineer, HSVP, Panchkula vide memo no.: 

229334 dated 24.112019 has confirmed that the services with 

respect to above said colony have been got checked and found that 

all the public health services have been laid as per approved 

services plan estimates and are operational/ functional. Senior 

Town Planner, Gurugram vide memo no.: 6466 dated 23.12.2019 

has also confirmed about laying of the colony as per approved 

plans.” 
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17. Thus, it is stated that upon complete satisfaction of  competent 

departments regarding status of development works in the aforesaid 

project, as indicated on the ‘As Built Drawings’, which is duly signed 

by the Director Town & Country Planning, full Completion 

Certificate vide Memo No.: LC-3036/Asst. (MS)/2022/33759 

Dated 10.11.2022 was granted to the Respondent. A Copy of 

‘Completion Certificate’ dated 10.11.2022 is annexed herewith and 

marked as ANNEXURE – G. 

 

18. In this regard, it is relevant to refer to Clause: 32, Part A-Specific 

Conditions (Construction Phase) of the Environmental Clearance dated 

24.11.2015. In compliance of clause 32 (not limited to development 

of complete civic infrastructure in terms of the Environmental 

Clearance dated 24-11- 2015), upon reciept of full Occupation 

Certificate on 17-12-2019, the possession of all approved Flats in the 

said Project was offered to respective allottees by the Respondent on 

24.12.2019 as per The Real Estate (Regulation and Development) Act 

2016, Flat Buyer’s Agreement(s) executed with respective allottees, 

the Haryana Apartment Ownership Act, 1983, The Haryana 

Development and Regulation Urban Areas Act, 1975 and Rules 

made there under.  

 

19. The Respondent is also in due compliance with Clause: [a], Part A-

Specific Conditions (Operational Phase) of the Environmental 

Clearance dated 24.11.2015,  it is relevant to mention that to obtain 

Consent to Operate, the Respondent applied in the office of Haryana 

State Pollution Control Board (HSPCB) on 06.01.2020. Upon 

through inspection of installed STP, equipment thereof not limited 

to verification(s) of compliances of Part A-Specific Conditions 
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(Construction Phase), submission of six monthly compliance report 

as per stipulated conditions of Environmental Clearance dated 

24.11.2015, the Haryana State Pollution Control Board(HSBC) 

granted the ‘Consent to Operate’ vide memo no.: HSPCB/Consent/: 

329962320GUSOCTO7138223 on 04-02-2020. A Copy of the 

‘Consent to Operate’ dated 04.02.2020 is annexed herewith and 

marked as ANNEXURE – H. 

 

20. As per mandatory conditions under the Real Estate (Regulation and 

Development) Act 2016 and rules thereunder, the said Project is 

registered with the Haryana Real Estate Regulatory Authority being 

its registration No.-106 of 2017 vide Memo No.- RERA (Reg.) 

517/2017/793 Dated 24-08-2017. It is submitted that the Real Estate 

(Regulation and Development) Act, 2016 (RERA Act) enacted by 

Parliament of India confers several rights & obligations upon 

Developers, Allottees & Association of Allottees. A Copy of Haryana 

Real Estate Regulatory Authority ‘Registration Certificate’ dated 

24-08-2017 of the Respondent is annexed herewith and marked as 

ANNEXURE – I. 

 

21. After obtaining the occupancy certificate on 17-12-2019 and handing over 

physical possession to the allottees on 24-12-2019, as per law, the 

Respondent handed over the necessary documents and plans, including 

common areas, to the association of the allottees in compliance of the Real 

Estate (Regulation and Development) Act 2016 and Flat Buyer’s 

Agreement(s) executed with respective allottees. 

 

22. It is submitted that upon registration of Association by apartment owners 

in the month of May, 2020 vide Reg. No.: HR-018-2020- 02481, the said 
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Association requested under sub section 19(4) of the RERA Act to the 

Developer to handover the day-to-day running and operation of services 

and utilities, common area etc. along with necessary approvals/ NOCs 

granted to the said Project by competent Departments/ Authorities/ 

Boards. It is stated that upon satisfaction of the Association regards 

common areas and facilities, provided by the Developer in the said 

Project, the Association requested the Developer to proceed and complete 

the formalities of Handing- over Taking-over of the Common areas and 

Facilities to the Association.  A Copy of the ‘Association Letter’ dated 

27-05-2020 is annexed herewith and marked as ANNEXURE – J. 

 

23. Upon completion of formalities of Handing-over Taking-over, the 

Handing- over Taking-over document was signed on 01.06.2020 with the 

Association. The said document dated 01.06.2020 contained the 

following recital/disclosure: 

 “AND WHEREAS the Developer offered the Association to 

Hand-Over the common areas & facilities subject to the 

association undertaking that it shall be solely responsible and 

liable for violations, if any, of the provisions of the law of the land 

and applicable rule, regulation or direction by the competent 

authority and that the Association shall indemnify the Developer 

for any liability and/or penalty in that behalf. Upon confirmation 

by the Association that it is fully satisfied with the common areas 

& facilities provided in the project vis-à-vis declared in the 

registered Deed of Declaration (subject to amendments(s) therein) 

executed and duly registered by the Developer. The Developer 

initiated the completion of formalities of handing over taking over 

of common areas and facilities provided in the project to fulfill its 
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obligations and responsibilities under the Haryana Apartment 

Ownership Act, 1983 and/or under any law(s) applicable on the 

Project.” 

By handing-over the common areas and facilities of the Project for day-to-

day running and operations to the said Association falling under 

Allottee(s)/ Association scope as per Flat’s Buyer Agreement, the 

Respondent has also complied with Sections 11(4)(e) & 17 (2) of the Real 

Estate (Regulation and Development) Act, 2016. A Copy of the ‘Handing-

over Taking-over dated 01.06.2020 is annexed herewith and marked as 

ANNEXURE – K. 

 

24. In light of the above, it is respectfully reiterated that the affordable 

Group Housing Project “AVL36GURGAON”, developed along with 

complete civic infrastructure is a leading, ‘State of the Art’ and exemplary 

affordable group housing project constructed before time under 

Government of Haryana’s Affordable Housing Policy AHP-2013 in 

Gurugram Haryana.  

 

25. The said Project has been developed & completed in consonance with 

applicable laws. The internal civic infrastructure/ services were developed 

& completed as per approval by competent departments/ authorities/ 

boards. The necessary NOCs/ Consents are granted to the said Project 

under applicable laws upon inspection and verification of fully functional 

internal civic infrastructure of the colony by competent departments/ 

authorities/ boards etc. All compliances under the granted licenses have 

been fully complied, and there is nothing due on part of the Developer.  
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26. The External Development Charges (EDC) to develop external 

infrastructure in the surroundings of the project, i.e. for main public health 

services, roads etc., was duly deposited in full with the Government well 

within time.  

 

27. DTCP Haryana has grant full Occupation Certificate & Completion 

Certificate to the Project. The responsibility to develop External 

Development Infrastructure in the periphery of the Project lies with the 

competent Departments/ Authorities of the Haryana Government.  

 

28. For development of external main public health services, roads, public 

amenities, the Respondent has been requesting & reminding regularly to 

the Competent Authorities/ Departments to develop the External 

Development Infrastructure in the periphery of the fully occupied by 

needy beneficiaries of the affordable housing Project. 

 

29. Therefore, it is respectfully reiterated that the Handing-over Taking-over 

of common areas and facilities provided in the said affordable Project 

have been completed on 01.06.2020 by signing the documents in respect 

thereof under applicable laws. The day- to- day running and operation of 

services and utilities, common area etc. of the said Project is being 

managed by the Association of the allottees itself. The terms and 

conditions of the licenses and compliances there under, terms and 

conditions of flat buyer’s agreements are duly complied.  

 

30. It is pertinent to note that the complainant(s) have mischievously merged 

the violations alleged against Apartment Owners Association & the 

Developer.  
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31. Regarding the alleged violations, it is respectfully submitted that the said 

affordable project has been developed in compliance with all applicable 

laws and there is no violation / breach of any law / regulation whatsoever 

that has been committed in relation to this project by the Respondent. 

 

32. On completion of construction of the project, including execution of 

internal development works at site, as per approved building plans and in 

accordance with the ‘use’ defined in the approved zoning regulations/ 

zoning plan, building bye-laws and regulations, terms & conditions of the 

licenses and in accordance to the National Building Code in regard with 

structural safety, fire safety, sanitary requirements and circulation i.e. 

vertical as well as horizontal circulation, the Respondent duly applied to 

the concerned department seeking issuance of occupation certificate on 

18.10.2019. 

 

33. It is submitted that it was only after a detailed and thorough inspection of 

the entire completed construction as also of the execution of the internal 

development works, development of open spaces including carrying out 

landscaping in accordance with the ‘use’ defined in the approved zoning 

regulations/ zoning plan and only upon being fully satisfied that the 

development of the project was carried out strictly in terms of approvals 

granted, ‘as Built Drawings’ submitted, the Director granted full 

Occupation Certificate to the project on 17.12.2019 only after considering 

in detail NOC from fire safety issued by Director General Fire Services 

Haryana, Public Health Functional reports received from Chief Engineer-

I HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts-

cum-Executive Engineer, field reports received from town and country 

planning department circle office Gurugram. 
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34. Further, it is stated that the terms & conditions of license granted & 

bilateral agreements executed under the provisions of the Haryana 

Development and Regulation of Urban Areas Act, 1975 and Rules, 1976 

made thereunder, have all been duly complied with in their entirety 

including making arrangements of service utilities, water supply. The 

required CTO/ clearances/ approvals post receipt of full Occupation 

Certificate were also obtained and informed to competent authorities as 

per terms and conditions of occupation certificate and in accordance with 

the instructions/ guidelines of competent authorities/departments. 

 

35. Thus, the allegations of land use violations with regard to organized open 

space/ green cover is completely baseless.  

 

36. In this regard, it is important to refer to certain definitions under the 

Haryana Building Code and the approved Zoning Plan of the site, which 

are being extracted hereinafter: 

a. The Haryana Building Code provides the followings definition of 

‘Open Space’ and ‘Zoning Plan’: 

‘Open Space’: “a space forming an integral part of the plot left open 

to sky.” 

‘Zoning Plan’: “the detailed layout plan of the sector or municipal area 

or a part thereof or of individual sites to whom permission for CLU has 

been granted, maintained in the office of the Competent Authority 

showing the sub-division of plots, open spaces, streets and other 

features and in respect of each plot, permitted land use, building lines 

and restrictions with regard to use and development of each plot in 

addition to those laid down in the building code, further same can also 

be prepared/maintained for industrial plots, if need arises.” 
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b. The Zoning plan approved vide Dwg. No.: DG,TCP 4756 dated 

01.08.2014 specifically for the said Affordable Project provides the 

detailed explanation at point no 12 under ‘OPEN SPACE’ , the relevant 

part is reproduced for ready ref. below:  

‘12. OPEN SPACE’: “………………….At least 15% of the net planned 

area shall be developed as organised open space i.e. tot lots and play 

ground”   

c. The Chapter 12 – ‘Environmental Clearance’ of The Haryana 

Building Code at Clause 12.1(2) Environmental conditions for 

Category C buildings at serial no 2a provides the following: 

“(2a) The unpaved area shall be more than or equal to 20% of the 

recreational open spaces.” 

 

37. It is further submitted that the approved Zoning Plan is the actual detailed 

Plan of individual site showing permitted land use, building lines and 

restrictions with regard to use and development of each site in addition to 

those laid down in the building code.  

 

38. It is also humbly submitted that the development of open spaces as per 

the Haryana Building Code, The Chapter 12 – ‘Environmental Clearance’ 

of The Haryana Building Code and as per the approved Zoning 

Regulations/ Zoning Plan of the site, National Building Code with regard 

to ‘Landscaping’ refers to development of both ‘Hard Landscape’ as 

well as ‘Soft Landscape’. 

 

39. The ‘Hardscape or Hard Landscape’ refers to the heavy elements of a 

Landscape design like pavement, street furniture stone, rocks or 

driveways etc. and on the other hand, Softscape or Soft Landscape refers 
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to the lighter elements of a Landscape design like soil, plants, flower or 

even color combination of a garden.  

 

40. In the Haryana Building Code, the definition of Open Space is clearly 

defined, which interprets the Open Space as “a space forming an integral 

part of the plot left open to sky.” The Open Space is further additionally 

detailed with regard to use and development of individual site in its 

approved Zoning Regulations/ Zoning Plan. 

 

41. Therefore, it is humbly submitted that under the heading ‘OPEN 

SPACES’ in the approved Zoning Regulations/ Zoning Plan of the 

subjected site/project, it is provided that at least 15% of the net planned 

area shall be developed as organised open space i.e. “tot lots and play 

ground”.  

 

42. It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens 

etc.) in the present project has been developed in conformity with the 

approved Zoning Regulations/ Zoning Plan of the project. As per said 

approved Zoning Plan, a minimum 15% of net planned area of the project 

is required to be developed as organized open space i.e. ‘tot-lots and play 

ground’, whereas, in the present case, the colonizer has provisioned and 

developed far more than the required 15% of the net planned area of the 

project as organized Open Space under Soft Landscape i.e. tot-lots and 

play ground, parks/ lawns/ gardens etc.  

 

43. It is also further stated that there is no additional construction, erection, 

re-erection being carried in illegal manner in the Open Spaces of the 

sanctioned Building Plan by the Respondent, as incorrectly alleged 

violations. In fact, the whole construction including development of Open 
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Spaces is duly carried, equipped and landscaped (i.e. Hard Landscape as 

well as Soft Landscape) in accordance with the ‘use’ permitted in the 

approved Zoning Regulations/ Zoning Plan of the project and as per 

instructions/guidelines/requirements of the relevant competent 

authorities/departments i/c fire department. 

 

44. It is stated that the locations of Hard Landscape (i.e. civil work 

component of landscape architecture such as pavement, walkways, roads, 

retaining walls and other built environment etc.) and Soft Landscape (i.e. 

the natural elements in landscape design, such as plants, materials and the 

soil itself) are duly developed in the project as specifically directed by the 

landscape architect/ project architect/engineer-in-charge in consultation 

with the fire consultant. 

 

45. The provided Hardscape surface in the project are capable of taking mass 

of fire engine and are kept free of obstructions to provide clear access to 

fire fighting vehicles, ambulance, service utilities, sanitation vehicles etc. 

under the provisions/requirements of the applicable laws and rules 

therein. 

 

46. The project has been also granted full Occupation Certificate as well as 

Completion Certificate upon meeting all required compliances of the 

licenses & only after thorough inspection of the entire completed 

construction including development of open spaces including carrying out 

landscaping in accordance with the ‘use’ defined in the approved zoning 

regulations/ zoning plan and only upon being fully satisfied that the 

development of the project was carried out strictly in terms of approvals 

granted, Haryana Building Code,  as Built Drawings submitted, the 

Director granted full Completion Certificate. The landscaped areas (i.e. 
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Hardscape as well as Softscape) allows safe movement for users with duly 

defined point of egress and ingress including their location, levels in the 

project etc. It is humbly submitted that the beautifully developed 

landscaped (i.e. Hard Landscape as well as Soft Landscape) areas in the 

project were inspected and certified before granting full full Occupation 

Certificate as well as Completion Certificate of the project by the 

department. 

 

47. It is thus respectfully stated that no terms and conditions of the licenses 

bearing nos. 18 & 74 of 2014, sanctioned Layout Plans and/or terms and 

conditions of Occupation Certificate or any other laws for that matter, 

have been violated as incorrectly alleged in the original Application No.: 

639/2024.  

 

48. It is reiterated that there is no additional construction, erection, and re-

erection being carried by the Respondent in illegal manner in the open 

spaces of the sanctioned drawings, as wrongly or mischievously reported. 

 

49. In fact, the whole construction, including open spaces in the project was 

duly developed equipped and landscaped (i.e. hardscape as well as soft 

cape) in accordance with the uses permitted in the approved Zoning 

Regulations/ Zoning Plan of the site and in accordance to instructions/ 

guidelines of the competent authorities/departments, Haryana Building 

Code  and no terms & conditions of the licenses were violated as alleged 

in the original Application No.: 639/2024. 

 

50. It is humbly submitted that these violation allegation complaints were 

filed against the Respondent on various previous occasions & other 

platforms, which were already decided and filed by competent 
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departments. The Hon’ble HRERA Authority Gurugram also dismissed 

the Complaint bearing no. 355/2022 alleging similar violations by same 

group of complainants, it is important to mention that Department of 

Town and Country Planning was also one of the Respondents in said 

HRERA Complaint, which was dismissed by Hon’ble HRERA 

Gurugram. The Hon’ble HRERA Authority Observed that only upon 

through inspection of the completion of all buildings, open spaces i/c 

organized green area(s), internal services and utilities etc. i/c upon grant 

of various competent department(s) NOC(s) to the project, the Directorate 

of town and country planning, Chandigarh Haryana has granted full 

Occupation Certificate & full Completion Certificate to the Project under 

applicable laws. 

 

 

51. Several frivolous complaints have been filed against the present 

Respondent which were dismissed as they didn’t have any merits. Details 

of some are as follows: 

i. A Complaint-dated 03.06.2022 in the office of Deputy Commissioner 

(DC) by few mischievous allottees , the DC Gurugram constituted a 

committee on the same day to examine various allegation of violations  

alleged in the complaint, wherein SDM Badashapur and District Town 

Planner (P), Town & Country Planning  Gurugram were its constituent 

members of the enquiry committee. A copy of the Complaint dated 

03.06.2022 is annexed herewith and marked as ANNEXURE – L. 

ii. The Enquiry Committee called multiple meetings of the complainants 

and the developer, the committee conducted site visits. The enquiry 

committee concluded in its submitted enquiry report that the said 

affordable Project is being developed as per ‘As Built Drawings.’ under 

applicable laws and the violations alleged in the complaint are baseless.  
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iii. The Deputy Commissioner Gurugram constituted committee’s RTI 

copy of findings of Enquiry Report dated 10.10.2022 was duly 

submitted on 24.02.2023 with the department. A copy of the RTI Copy 

of committee findings, the Report, dated 10.10.2022 and letter dated 

24.02.2023 is annexed herewith and marked as ANNEXURE – M. 

iv. It is pertinent to note that the above Complaint dated 03.06.2022 was 

filed, when, a Case/ Complaint alleging similar violations were already 

filed by same group of complainants against the developer in Hon’ble 

HRERA Gurugram, which they never disclosed in the complaints 

and/or during the enquiry. 

v. The Complaint no. 355/2022 alleging various violations i/c mentioned 

above and sought relief to direct the developer to provide for the 

entry/exit to the complex as per the approved dwgs and as per plans 

shown, was filed with The Hon’ble HRERA Authority Gurugram , in 

which department of town and country planning was also made one of 

the Respondents in the Complaint. A copy of the Complaint no. 

355/2022 is annexed herewith and marked as ANNEXURE – N. 

vi. The Hon’ble HRERA Authority Observed at serial no 48,49 & 50 in the 

Order dated 01.08.2023 that “…the occupation certificate and 

completion certificate of the project has already been obtained. Such 

certificates are granted by the competent authorities after assuring the 

compliance of many parameters including but not limited to 

construction as per the approved building plans…”. A copy of the order 

dated 01.08.2023 is annexed herewith and marked as ANNEXURE – 

O. 

vii. Therefor it is humbly submitted that only upon through inspection 

of the Completion of all buildings, open spaces i/c organized green 

area(s), services and utilities etc. i/c upon issuing of various competent 

department(s) NOC(s) to the project, Directorate of department of town 
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and country planning, Chandigarh Haryana has granted full Occupation 

Certificate & Completion Certificate to the Project under applicable 

law(s) on the project. 

viii. The Hon’ble HRERA Order dated 01.08.2023 dismissing the 

HRERA Complaint no. 355/2022 dated 03.02.2022 was duly submitted 

on 07.09.2023 with DTP for kind records and needful information. A 

copy of the letter dated 07.09.2023 is annexed herewith and marked as 

ANNEXURE – P. 

ix. A complaint on similar grounds by same group of litigants without 

disclosing the above under going enquiries/ investigation/ litigations, 

filed with DTP(E) Gurugram. As the alleged mischievous allegation of 

violations in the Project were already under investigation by a 

committee constituted by DC Gurguram by order dated  03.06.2022 and 

were also under litigation under Hon’ble HRERA Gurugram in the 

Complaint bearing Complaint no. 355/2022 since 03.02.2022. 

x. Upon receipt of the Complaint, the DTP (E) issued a showcase notice 

dated 14.09.2022 to which the Respondent submitted its reply vide 

Letter Ref. no.: AVL/AGHS/2022/194 on 07.10.2022. A copy of the 

letter dated 07.10.2022 is annexed herewith and marked as 

ANNEXURE – Q. 

xi. Again a Letter dated 24.11.2022 was issued by DTP (E) and conducted 

site inspection on 02.02.2023, to which the present Respondent 

submitted a detailed reply vide Letter Ref. no.: AVL/AGHS/2023/194-

A dated 06.02.2023 with a request to drop the proceedings initiated on 

mischievous alleged violations, since the allegations have been made 

with ulterior motif any basis and alleged violations are under litigation 

in Hon’ble HRERA Gurugram. A copy of the letter dated 06.02.2023 is 

annexed herewith and marked as ANNEXURE – R. 
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52. The various relevant clauses, of the Environment Clearance dated 

24.11.2015 and Hon’ble Authority observation at serial no 51 in its order 

dated 01.08.2023 that “…..where the similar issue has already been taken 

before CM Window and OC & CC of the project has already been 

obtained , no direction to this effect.” , are reproduced below: 

Relevant Clauses of the Environment Clearance dated 24.11. 2015  of the 

project:  

a. “Clause [16] of “The Construction Phase”: 

‘The approval of the competent authority shall be obtained for 

structural safety of the building on account of earthquake, 

adequacy of fire fighting equipments,etc. as per national building 

code….” 

b. Clause [19] of “The Construction Phase”: 

“The project proponent shall provide for adequate fire safety 

measures and equipments as required by Haryana Fire Service 

Act, 2009 and instructions issued by the local 

Authority/Directorate of fire from time to time. Further the 

project proponent shall take necessary permission regarding Fire 

Safety scheme/NOC from competent Authority as required.” 

c. Clause [h] of  ‘The Operational Phase’ of the Environment 

Clearance dated 24.11.2015: 

“The project proponent shall strive to minimize water in 

irrigation of landscape by minimising  grass area…..” 

d. Clause [p] of ‘The Operational Phase’ of the Environment 

Clearance dated 24.11.2015: 

“[p] The traffic plan and the parking plan produced by the 

Project Proponent should be adhered to meticulously with further 

scope of additional parking for future requirement. There should 

be no traffic congestion near the entry and exit points from the 

21 155



roads adjoining the proposed project site. Parking should be fully 

internalized and no public space should be used.” 

e. Clause [q] of  ‘The Operational Phase’ of the Environment 

Clearance dated 24.11.2024:  

“[q] The project shall be operationalized only when HUDA/local 

authority will provide domestic water supply system in the area.” 

 

53. It is stated that the Respondent has taken necessary care and precaution, 

under applicable laws, in planning and execution of the project 

completion by ensuring the compliance of Environment Safeguards/ 

conditions imposed in the Environment Clearance granted to the project. 

The conditions and provisions with regards to the clauses mentioned in 

Part A (Specific Conditions of Construction & Operational Phase) and 

Part B (General Conditions) of EC dated 24.11.2015 but not limited to 

only the Clauses mentioned above, have been duly adhered. 

 

54. Further it is stated that enough parking space of permitted vehicles have 

been planned inside the affordable project. All planning measures under 

applicable laws, Haryana Building Code have been ensured, so that there 

is no traffic congestion near the entry and exit points from the roads 

adjoining the fully occupied by more than 5000 people of the affordable 

housing project during peek hours. Same has been duly checked, verified 

and approved by competent Departments/Authorities in “As Built/ 

Completion Drawings.” before grant of full OC and Full CC to the project. 

 

55. Even after completing the project before time as per terms and conditions 

of granted licenses  including depositing whole EDC with the concerned 

department amounting to in crores of rupees, the competent govt. 

department(s)/authorities  have not developed  master external 
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development  services in the periphery of the project even after grant of 

occupation certificate more than five years back. 

 

56. It is rather unfortunate that even after following up for so long with 

various Government Departments including for needful action to develop 

the external services/infrastructure, unfortunately, there is hardly any 

initiative till date on the part of the concerned Authorities/Departments of 

Government of Haryana except exchanging correspondence with each 

other.  

 

57. As such it is a Herculean task to make such a mass affordable housing 

complex sustainable itself without availability of basic master external 

public health services/ infrastructure, service road etc. in the periphery of 

the project, which is developed as the state of the art project, completed 

before time more than five (5) years back (i.e. in December, 2019), which 

is even as on date is extremely in good functional condition due to the 

Respondent’s delicate planning, workmanships and development of 

robust internal common infrastructure, public health services etc. It is 

extra ordinary achievement, even in such a adverse circumstances, the 

said affordable project is sustaining for last five years and more than 5000 

needy beneficiaries [equivalent to 3 to 4 villages population] are staying 

happily. The project is a state of the art project and exemplary affordable 

project in the country, which was built before time and fully complianced 

under applicable laws. 

 

58. The allegations regarding impact on air circulation and blockage of 

approved air ventilation system, in the affordable project have been 

alleged by the complainants against their own apartment owners 
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association & DTP department & association have also exchanged 

correspondence with each other. 

 

59. Further it is stated that as discussed above, it is humbly reiterated that 

upon completing the construction before time including internal 

development works within the said Project, which inter alia, includes 

laying down of roads, water lines, sewer lines, electrical lines etc. of 

whole project well within predefined period as per Policy and fulfilling 

due observance and performance of such laid down conditions and 

restrictions, the Respondent filed the application(s) in the office of 

Directorate, Town & Country Planning Department for grant of Full 

Occupation & Completion Certificate of the said Affordable Housing 

Project and thereafter granted full OC & CC to the project. 

 

 

60. The arrangement for water supply in the affordable project as per terms 

and conditions of granted licenses on part of the developer was made in 

the project from the date of grant of Occupation Certificate to till date 

under applicable norms. Initially the said arrangement of water supply 

was made through tankers from Basai Water Treatment Plant and 

thereafter permission of Ground water extraction was duly obtained from 

HWRA. The ground water extraction is duly metered and monitored on 

line by Haryana Water Resource Authority (HWRA) as on date. A copy 

of permission of Ground water extraction was duly obtained from HWRA 

is annexed herewith and marked as ANNEXURE – S. 

 

61. It is stated that the Respondent does not have any mandatory requirement 

under granted licenses and/or Haryana Building Code to install individual 

water meter in respective flats nor ever it has ever had agreed in the Flat 
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Buyer’s Agreement executed with the allottees for installation of 

individual meters nor it has ever charged any amount on account of 

installation of individual meters in respective flats nor ever it charged any 

amount on account of arrangement water supply in the project. 

 

62. With regards to cost of water supply and/or water consumption charges 

from individual allottees is administered & decided independently by 

apartment owners association itself under their registered bye laws. 

 

63. Whereas it is pertinent to note that even before Commencement of the 

said  affordable Project, the competent department/ authority ‘HUDA’ had 

assured Respondent / developer  vide its Letter memo no. 22342  dater 

11.08.2014 that HUDA will be able to supply adequate water supply for 

the project within 1-2 years for the project but the competent department/ 

authority has not laid down the master water supply line till date in the 

area till date. 

 

64. It is humbly submitted that the Renewable Energy Department of 

Government of Haryana through its Order dated 14.03.2016 omitted 

instructions of ‘Mandatory use of Solar Water Heating Systems’ due to 

space scarcity in the buildings. A Copy of the Renewable Energy 

Department of Government of Haryana through its Order dated 

14.03.2016 omitted instructions of ‘Mandatory use of Solar Water 

Heating Systems’ is annexed herewith and marked as ANNEXURE – T. 

 

65. However, under sustainable measures as per Haryana Building Code, the 

Respondent has installed Rooftop Solar Photo Voltaic Power Plant in the 

said affordable project as per Renewable Energy Department norms. 
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66. The competent department officials had duly inspected it before granting 

Occupation Certificate to the project, which is also duly functional as on 

date & is duly connected to grid. 

 

 

67. The Applicants/ Complainants have mischievously alleged that the 

Project has an Inefficient Sewage Treatment Plant (STP) & there is 

Untreated Wastewater Disposal. It is submitted the STP of required 

capacity was developed even before grant of full Occupation Certificate 

of the project.  

 

68. Upon receipt of Occupation Certificate on 17.12.2019, the present 

Respondent had applied for grant of ‘consent to Operate” in compliance 

of Part –A. Specific Conditions (Operational Phase) i.e. Clause [a] 

”Consent to Operate” shall be obtained from Haryana State Pollution 

Control Board under Air and Water Act and a copy shall be submitted to 

the SEIAA, Haryana.”  

 

69. The Haryana State Pollution Control Board granted the CTO to the project 

only after thorough inspection by officials of HSPCB and same was 

submitted with department of town and country planning department, 

Haryana vide Letter Ref. No.: AVL/AGHC/2020/157 Dated 05.02.2020. 

 

70. With regards to untreated wastewater disposal, it is stated that internal 

public health services are developed & completed in all respect before 

grant of full OC to the project and the same was checked and verified by 

competent officials of competent department and upon being reported 

satisfactory in their all internal reports to Director town and country 
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planning department ,Chandigarh, granted OC to the project. The 

separation of grey and black water is done by the use of dual plumbing 

line laid in the project. Treatment of 100% grey water by STP is done 

ensuring that the re-circulated water would have required BOD level. The 

treated water is re-circulated for flushing, gardening etc. as per approvals. 

 

71. Further as stated above on 01.06.2020, the Respondent facilitated the 

formalities of physically Handing –Over Taking-Over Common Areas 

and Facilities for day-to-day running and operations of services and 

utilities falling under the association’s scope, for maintenance, along with 

copy of approval documents, NOCs, OC and As Built Dwgs. duly 

checked and verified by department of town and country planning 

Haryana, to the Association. 

 

72. Further in compliance of Par-B. (General Conditions) Clause [ii] i.e. “The 

project proponent shall also submit six monthly reports on the status of 

compliance of the stipulated EC conditions including results of monitored 

data (both in hard copies as well as by e mail) to the northern Regional 

Office of MOEF, the respective Zonal Office of CPCB, HSPCB and 

SEIAA Haryana.” it is submitted that the Respondent has duly complied 

with the condition of clause [ii] by submitting six monthly reports till date.  

 

73. That in response to the allegation regarding the unsafe storage of 

inflammable materials, it is humbly submitted that the provision of 

refuelling of generator(s) installed for power back up only for common 

area and for back up of mandatory common services, utilities in the 

project. are filled directly through a vendor fuel tanker, who fills directly 

the fuel tanks of the generators installed from the fuel tanker. 
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74. That regarding the allegation of Improper Waste Management it is 

submitted that management of all waste streams for BWG-Wet, Dry and 

Domestic Hazardous is managed through MCG empanelled service 

provider at site. 

 

75. That in response to the allegation regarding ‘Pollution under Control’ it is 

submitted that it pertains to the Association since the physically Handing 

–Over Taking-Over Common Areas and Facilities for day-to-day running 

and operations of services and utilities falling under the Association’s 

scope, for maintenance, was completed on 01.06.2020 and the 

Respondant nor any of its associates never ever charged any maintenance, 

whatsoever, from the homebuyers in the project. The maintenance is 

directly administered & decided independently by apartment owners 

association itself under their registered bye laws. 

 
76. It is pertinent to note that the Applicant no. 2 is not even flat owner/ allottee 

nor he is staying in the society. Similarly, Applicant no. 2, is also not an 

original allottee, nor the flat he allegedly claims as his own in the society, 

was taken over from original allottee Mr Sachin Rastogi. The said flat is in 

the name of Mr. Sachin Rastogi as per the company records. It is thus 

apparent that Applicant no. 1 was holding the said flat under a proxy name, 

‘Sachin Rastogi’ as benamy, as he claims to own other flats in other 

affordable group housing projects, however, as per applicable laws under 

AHP-2013, one cannot become a allottee of more than one flat in affordable 

projects as per AHP-2013 . 

77. It should further be noted that Applicant no. 1 does not stay in the society, 

however he keeps filing complaints with all the departments against not 
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only the present Respondent but against other projects as well which seems 

like a blackmailing tactic. 

 
78. All the above shows and leaves no manner of doubt that the Respondent 

has always been compliant with all applicable laws and have always acted 

in accordance with the law, therefore, it is humbly stated that Respondent 

is not liable for deficiencies as alleged in the OA.  

 

Para-wise Reply to deficiencies as alleged in the OA: 

79. The contents of Para 1 merit no reply. 

 

80. The contents of Para 2 are wrong and denied. As already discussed 

above The Hon’ble HRERA Authority Gurugram also dismissed the 

Complaint bearing no. 355/2022 alleging similar violations by same group 

of complainants, it is important to mention that Town and Country Planning 

was also one of the Respondents in said HRERA Complaint, which was 

dismissed by Hon’ble HRERA Gurugram. The Hon’ble HRERA Authority 

Observed that “only upon through inspection of the completion of all 

buildings, open spaces i/c organized green area(s), internal services and 

utilities etc. i.e., upon grant of various competent department(s) NOC(s) to 

the project, the Directorate of town and country planning, Chandigarh 

Haryana has granted full Occupation Certificate on & full Completion 

Certificate to the Project under applicable laws”. It is submitted that the 

conditions and provisions with regards to the clauses mentioned in Part A 

(Specific Conditions of Construction & Operational Phase) and Part B 

(General Conditions) of EC dated 24.11.2015 but not limited to only the 
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Clauses mentioned above, compliances of various competent 

departments/ authorities, have been duly adhered under applicable laws. 

81. The contents of Para 3 and 4 are wrong and denied. It is submitted that 

upon completing the construction before time including internal 

development works within the said Project, which inter alia, includes 

laying down of roads, water lines, sewer lines, electrical lines etc. of 

whole project well within predefined period as per Policy and 

fulfilling due observance and performance of such laid down 

conditions and restrictions, the Directorate, Town & Country 

Planning granted (i) Full Occupation Certificate vide Memo No.: 

ZP-1003/JD (NC)/2019/31173 Dated 17.12.2019 (ii) Full 

Completion Certificate of the said Affordable Housing Project vide 

Memo No.: LC-3036/Asst.(MS)/2022/33759 Dated 10.11.2022 as 

per duly verified on site by competent departments & certified ‘As 

Built/ Completion drawings of the project. Corresponding 

paragraphs of the present reply are reiterated herein. 

Further more, The above said both allegations of violations in the 

affordable project have been alleged by the complainants mischieviously 

against the Respondant and their own apartment owners association. In 

fact unauthorised alleged construction and installation of additional lifts 

one each in each block is installed by its own association on request of 

their members not by us by spending their own association money itself. 

The competent department & association have also exchanged 

correspondence with each other regarding the same of which complaint(d) 

are well aware of. 

 

82. The contents of para 5 are wrong and denied. The arrangement for 

water supply in the affordable project as per terms and conditions of 

granted licenses on part of the developer was made in the project from the 
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date of grant of Occupation Certificate to till date under applicable norms. 

Initially the said arrangement of water supply was made through tankers 

from Basai Water Treatment Plant and thereafter permission of Ground 

water extraction was duly obtained from HWRA. The ground water 

extraction was duly metered and monitored on line by Haryana Water 

Resource Authority (HWRA) as on date. The Respondent does not have 

any mandatory requirement under granted licenses and/or Haryana 

Building Code to install individual water meter in respective flats nor ever 

it has ever had agreed in the Flat Buyer’s Agreement executed with the 

allottees for installation of individual meters nor it has ever charged any 

amount on account of installation of individual meters in respective flats 

nor ever it charged any amount on account of arrangement water supply 

in the project. Upon completion of formalities of Handing-over Taking-

over, the Handing- over Taking-over document was signed on 01.06.2020 

with the Association.  It is important to mention here that  the maintenance 

charges, what so ever, for day-to- day running and operation of services 

and utilities, common area etc., are being paid by the Allottees directly to 

their own Association i.e. ‘AVL36GURGAON Apartment Owners 

Association’. The Association is spending independently the said 

collected amount as per the provisions provided in its registered byelaws. 

We, nor by any of our associate company, ever charged and/or collected 

any amount, what so ever, from any allottees on account of providing 

maintenance services in the Project.The maintenance is directly 

demanded, administered & decided independently by apartment owners 

association itself. Corresponding paragraphs of the present reply are 

reiterated herein 

 

83. The contents of para 6 are wrong and denied. It is submitted that 

the Renewable Energy Department of Government of Haryana 
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through its Order dated 14.03.2016 omitted instructions of 

‘Mandatory use of Solar Water Heating Systems’ due to space 

scarcity in the buildings as per department own observations. 

However, under sustainable measures as per Haryana Building 

Code, Respondent installed Rooftop Solar Photo Voltaic Power 

Plant in the said affordable project as per Renewable Energy 

Department norms. The competent department officials had duly 

inspected it before granting Occupation Certificate to the project, 

which is also duly functional as on date & is duly connected to grid 

from day one of the date of grant of OC to the project. 

 

84. The contents of para 7 and 8 are wrong and denied. With regards to 

untreated wastewater disposal, it is stated that internal public health 

services are developed & completed in all respect before grant of full OC 

to the project and the same was checked and verified by competent 

officials of competent department and upon being reported satisfactory in 

their all internal reports to Director town and country planning department 

Chandigarh, granted OC to the project. The separation of grey and black 

water is done by the use of dual plumbing line laid in the project. 

Treatment of 100% grey water by STP is done ensuring that the re-

circulated water would have required BOD level. The treated water is re-

circulated for flushing, gardening etc. as per approvals. The required CTO 

dated 04-02-2020 / clearances/ approvals post receipt of full Occupation 

Certificate were also obtained and informed to competent authorities as 

per terms and conditions of occupation certificate and in accordance with 

the instructions/ guidelines of competent authorities/departments. Which  

is directly administered & decided independently by apartment owners 

association itself.  
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It is submitted that the External Development Charges (EDC) to develop 

external infrastructure in the surroundings of the project, i.e. for main 

public health services, roads etc., was duly deposited in full with the 

Government well within time by the Responsdant. Therefor, the 

responsibility of providing Public Heatth Services/ Infrastructure in the 

surrounding of the fully developed affordable project more than five years 

back  is of the competent Departments/ authorities of The Government. 

The corresponding paragraphs of the present reply are reiterated 

herein. 

 

85. The contents of para 9 are wrong and denied. It is submitted that the 

provision of refuelling of generator(s) installed for power back up for 

common area and for back up of mandatory common services, utilities in 

the project are filled directly through a vendor fuel tanker, who fills 

directly the fuel tanks of the generators installed from the fuel tanker,  

which  is directly administered & decided independently by apartment 

owners association itself under their registered bye laws. 

  

86. The contents of paras 10 - 11 are wrong and denied. It is submitted that 

management of all waste streams for BWG-Wet, Dry and Domestic 

Hazarduous is managed through MCG empanelled service provider at site 

and the provision of refueling of generator(s) installed for power back up 

for common area and for back up of mandatory common services, utilities 

in the project. are filled directly through a vendor fuel tanker, who fills 

directly the fuel tanks of the generators installed from the fuel tanker. 

Which is directly administered & decided independently by apartment 

owners association itself under their registered bye laws. Corresponding 

paragraphs of the present reply are reiterated herein. 
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8 7. The contents of paras A to E in the Interim Relief are wrong and 

denied. It is submitted that as discussed above, the Respondent have 

not violated any Environmental Laws. The Respondent has not only 

abided by all the environmental laws and regulations but has also 

obtained all the required certificates and clearances. This 

Application is an afterthought and just a means to harass the 

Respondent. The Applicant has failed to prove any loss or injury 

caused to the residents due to the alleged violations. 

88. In view of the submissions made above the captioned Application 

and the prayers made therein are bound to be 

exemplary costs. 

PLACE: DELHI 

DATE: 24.07.2025 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

3S 

PRINCIPAL BENCH, NEW DELHI 

IN THE MATTER OF: 

0.A. NO0. 639/2024 

SUNIL KUMAR GUPTA & ORS. 

VERSUS 

DIRECTOR, DEPARTMENT OF TOWN 

& COUNTRY PLANNING (DTCP-HQ & ORS. 

AFFIDAVIT 

I, Virender Singh Dhanda, S/o. Sh. Late Chander Bhan Dhanda, aged about 54 
years, having office at Office At H. No.-01 Green Park Main, New Delhi-110016, 

do hereby solemnly affirm and declare as under: 

1. That I am the Authorised Representative of the Respondent and being fully 
conversant with the facts and circumstances of the present case, I am 
competent to swear this affidavit. 

2. That I have read and understood the contents of the accompanying Reply 
and state that the same are true to the best of my knowledge based on the 

records of the case and the submissions made therein are based on legal 
advice received, which is believed to be true and correct. 

OTARY 

3. That the annexures attached with the Reply true copy of the respective 
original. 

... APPLICANTS 

PUR 
VINOD KR. TIWAR0 

RESPONDENTS 

Delhi High Court 
Regn. No. 214 16/2020 

Expiry bate 
15/03/2030 

GOVT. OF INDI 

169



10ertfy the 

VERIFICATION 

Verified at New Delhi on 

nt wno has 

ssion 
in 

my 

presenedpr 

VINOD KR. TIWARI 
Delhi Higth Court 

Regn. No. 21416/2020& 

Expiry Date 
15/03/2030 

GOVT. 

36 

OF INDIA 

4JUL Z026 

are true and correct to my personal knowledge. No part of it is false or yE d 

nothing hgs been kept concealed there from. 

CERTIFIED THAT THE 
CONTENTS 

EXPLANED TO THt 

DEPONENT 
EXECUTANT WHO IS SEEMED 

PERFECTLY TG 

UNDERSTANDAFRMED S DEPOSED BEFORE ME AT NEW DELH 

that the contents mentioned in my aforesaid reply 

IDEY THE 
EXECUTANTIE&:ONENT 

WHO 

^ICNED IN MY PRESENCE 

HAS 

24 JÚL 2025 

CTURE 

NEW DELHI 

o2020 

VINOD KUMAR TIWARI, Advocaie, Reg. No. 219 

NOTÁRY PUBLIC (NEW DELH0) 

RI 

Deponeht 

Deponent 
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ANNEXURE-B COLLY
38

-
Inspection no.: 91354596 

HROCMMSID: 15GUS02410484 

-r"·--rn.a 
~=-.. 

HARYANASTATEPOLLUTIONCONTROLBOARD 
Haryana State Pollution Control Board, 3rd Floor, HSIIDC Office Complex, 

IMT Manesar, Gurugram Email:- hspcbrogrs@gmail.com 

No: HSPCB/GUR/2025/INS/91354596SCNCC001 Dated: 21-01-2025 

To 
A VL Infrastructure Pvt Ltd 

A VL 36 Gurgaon village Sihi, Sector 36A 

Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of 

Water (Prevention & Control of Pollution) Act, 1974 

Whereas your unit has been inspected on 21-01-2025 regarding and during the inspection following 
deficiencies has been observed as per provisions of section 3 lA of Air (Prevention & Control of Pollution) 
Act, 1981/ 33A of Water (Prevention & Control of Pollution) Act, 1974): 

1. 1. Unit not obtained authorimtion under HWM rules. 2. Unit provided tanker Collection point via 
portable pipe within society creating possibility of discharging eflluents in odd hours need to clarify it 3. 
Logbook of Water consumption and water treatment not maintained. 4. Flow meters at outlet and inlet of 
STP not provided. 5. ph meter not provided. 6. Unit need to clarify mode of discharge after treatment from 
STP. 7. Not submitted compliance of conditions mentioned in EC. 8. Used oil disposal record not 
maintained. 9. Unit installed 2 nos. ofDG set while obtained CTO for 1 nos. need to clarify it 10. Not 
provided. separate meter on STP. 11. Parameters found exceeding the permissible limit i.e. BOD-62 mg/I, 
COD-254.5 mgll, 0 & G-12.4 Fecal Colifonn-580 MPN/100 ml & TSS-150 mg/1, BOD-88 mg/I, COD-
446.2 mg/I, Fecal Colifonn-5800 MPN/100 ml & TSS-230 mg/I, BOD-175 mg/l, COD-685.2 mg/I, Fecal 
Coliform-8400 MPN/100 ml & TSS-470 mgll. 

In view of the above, you are hereby directed to show cause within 15 days as to why closure action 
against your unit may not be taken under section 3 lA of Air (Prevention & Control of Pollution) Act, 1981/ 
33A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned I 
deficiencies 

In case you fail to comply with the I deficiencies mentioned above within the above mentioned 
stipulated time period, it will be presumed that you have nothing to say in this regard and accept the status as 
above, which will warrant action under section I 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 
33-A of Water (Prevention & Control of Pollution) Act, 1974 

In addition to above it is also intimated that non compliance of direction issued under section I 33-A of 
Water (Prevention & Con1rol of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act. 
1981 is an offence punishable under respective Acts 

*** This is system generaJed certif,cate ••• 
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** Note:-

Inspection no.: 91354596 
HROCMMSID: 15GUS02410484 

1. Reply of SCN submitted to concerned RO offices shall only be considered and in case unit submitted 
their reply to other offices of the Board , the same is not liable for consideration on any legal forum. 

2. Representatives of the units may also come in person at the concerned Regional office to represent against 
the proposed action communicated through show cause notice, within the stipulated ti.me period mentioned 

in show cause notice. VIJAY Dlgltally Signed byVUAY 
CHAUDHARY 

CHAUDHARY oa,e:2ozs.01.2114;12:32+05·30· 

Vijay Chaudhry , Regional Officer 

Regional Office Gurpon South 

HARV ANA ST ATE 

*** This is system generaJed certif,cate ••• 
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Ref. No.: AVL/AGHC/2025/221 

Date: 04.02.2025 

To 
Regional Officer 
Haryana State Pollution Control Board, 
3rd Floor, HSIIDC Office, Complex, 
IMT Manesar, Gurugram, Haryana 
Mail id: hspcbrogrs@gmail.com 
 
Subject- Reply of Show Cause Notice No: HSPCB/GUR/2025/INS/91354596SCNCC001 dated 
21.01.2025 for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/33-A of Water 
(Prevention & Control of Pollution) Act, 1974. 
 
Sir 
 
We have received the aforesaid Show Cause Notice (SCN) on 22.01.2025 through mail, issued u/s 31-A of 
Air (Prevention & Control of Pollution) Act, 1981/33-A of Water (Prevention & Control of Pollution) Act, 
1974 and have perused the said SCN in detail and understood it fully.  

[Copy of Show Cause Notice dated 21.01.2025 is enclosed as ‘Annexure: A’]. 
 
We beg to make the following submissions in reply thereof. It is respectfully stated that: 
 

i. The Director, Town and Country Planning, Chandigarh, Haryana granted group housing 
licenses bearing No.: 18 of 2014, Dated- 10-06-2014 & No.: 74 of 2014 Dated- 01-08-2014 to 
the licensee, under The Haryana Development and Regulation Urban Areas Act, 1975 and 
Rules made there under. 
 
The project drawings were approved/ sanctioned by the Directorate, Town & Country Planning, 
Haryana, in accordance with the applicable parameters, vide memo no. ZP-1003/AD 
(RA)/2014/20245 Dated 27-08-2014, consisting of residential, community and commercial 
buildings.  

 
The Environmental Clearance by SEIAA Haryana was granted to the project vide No.: 
SEIAA/HR/2015/512 dated 24-11-2015 as per the provisions provided under the EIA 
Notification, 2006 subject to Specific Conditions and General conditions. 

[Copy of ‘Environmental Clearance’ dated 24.11.2015 is enclosed as ‘Annexure: B’]. 
 

ii. We, the Developer Company, M/s. AVL Infrastructure Private Limited floated the 
affordable housing project for general public on the scheduled licensed Land under the 
name and style of ‘AVL36GURGAON’ (hereinafter referred to as the “said Project/ said 
Affordable Project”) in accordance with the terms and conditions of Affordable Housing 
Policy-2013, notified by the Town & Country Planning Department, Government of Haryana 
vide notification number PF-27/ 48921 dated 19.08.2013 (hereinafter referred to as the “Policy 
or AHP-2013”). 
 

iii. Compliance of Clause: 1, Part A-Specific Conditions (Construction Phase) of the 
Environmental Clearance dated 24.11.2015: 
 
It is kindly submitted that the ‘Consent to Establish’ from Haryana State Pollution Control 
Board for the said Affordable Project in compliance of above mentioned Clause: 1 of the 
Environmental Clearance dated 24.11.2015 was obtained vide memo no.: HSPCB/Consent/: 
2821216GUSOCTE2410493 dated 02-01-2016 to commence the construction at site. 

 [Copy of ‘Consent to Establish’ dated 02-01-2016 is enclosed as ‘Annexure: C’]. 
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iv. Upon completing the construction and development of complete civic infrastructure but 
not limited to internal development works within the said Project, which inter alia, includes 
laying down of roads, water lines, sewer lines, electrical lines etc, before time, of the affordable 
group housing project as per affordable Policy and fulfilling due observance and 
performance of such laid down conditions and restrictions of applicable laws, approvals, 
Environmental Clearance, building bye-laws etc., we filed the application(s) for grant of 
Occupation Certificate on 18.10.2019 &  for Completion Certificate on 19.11.2019 in the 
office of Directorate, Town & Country Planning Department Chandigarh Haryana. 
  

v. Grant of full Occupation Certificate & Completion Certificate of the said Project: 
 

The relevant paragraphs of the Occupation Certificate regards the status of the buildings 
construction, internal civic infrastructure and utilities/ facilities provided in the said Project 
is reproduced below: 
  
“I hereby grant permission for the occupation of the said buildings, after considering NOC 
from fire safety issued by Director General, Fire Services, Haryana, Panchkula, 
Environment Clearance issued by State Environment Impact Assessment Authority, 
Haryana, Structure Stability Certificate given by Er. Sharad Gupta, M. Tech. (Structure), 
Public Health Functional reports received from Chief Engineer-I, HSVP, Panchkula & 
Certificate of Registration of lift issued by Inspector of Lifts-cum-Executive Engineer, 
Electrical Inspectorate, Haryana…….”  
 
“3. That you shall apply for the connection for disposal of sewage, drainage & water supply 
from HUDA as and when the services are made available, within 15 days from its 
availability……” 
 
It is only upon various certification, NOCs granted, the Directorate Town & Country 
Planning granted Full Occupation Certificate to the said Project vide Memo No.: ZP-
1003/JD (NC)/2019/31173 Dated 17.12.2019. 

[Copy of ‘Occupation Certificate’ dated 17.12.2019 is enclosed as ‘Annexure: D’]. 
 
Clause No.:  2, of the Completion Certificate granted by Directorate Town and Country 
Planning Haryana is reproduced below: 
 
“Whereas Chief Engineer,HSVP, Panchkula vide memo no.: 229334 dated 24.112019 has 
confirmed that the services with respect to above said colony have been got checked and 
found that all the public health services have been laid as per approved services plan 
estimates and are operational/ functional. Senior Town Planner, Gurugram vide memo no.: 
6466 dated 23.12.2019 has also confirmed about laying of the colony as per approved 
plans.” 
 
It is stated that upon complete satisfaction of  competent departments regards status of 
development works in the aforesaid project, as indicated on the As Built Dwgs, which is 
duly signed by the Director Town & Country Planning, granted full Completion 
Certificate vide Memo No.: LC-3036/Asst. (MS)/2022/33759 Dated 10.11.2022. 

[Copy of ‘Completion Certificate’ dated 10.11.2022 is enclosed as ‘Annexure: E’]. 
 

vi. Compliance of Clause: 32, Part A-Specific Conditions (Construction Phase) of the 
Environmental Clearance dated 24.11.2015: 
 
In compliance of clause: 32 but not limited to development of complete civic infrastructure 
in terms of the Environmental Clearance dated 24-1- 2015, the possession of all approved Flats 
in the said Project was offered to respective allottees by the Developer on 24.12.2019 as per 
The Real Estate (Regulation and Development) Act 2016, Flat Buyer’s Agreement(s) executed 
with respective allottees, the Haryana Apartment Ownership Act, 1983, The Haryana 
Development and Regulation Urban Areas Act, 1975 and Rules made there under.  

 
vii. Compliance of Clause: [a], Part A-Specific Conditions (Operational Phase) of the 

Environmental Clearance dated 24.11.2015: 
 
To obtain Consent to Operate, we applied in the office of Haryana State Pollution Control 
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Board (HSPCB) on 06.01.2020. Upon through inspection of installed STP, equipment 
thereof not limited to verification(s) of compliances of Part A-Specific Conditions 
(Construction Phase), submission of six monthly compliance report as per stipulated 
conditions of Environmental Clearance dated 24.11.2015, the Haryana State Pollution 
Control Board(HSBC) granted the ‘Consent to Operate’ vide memo no.: HSPCB/Consent/: 
329962320GUSOCTO7138223 on 04-02-2020.  

[Copy of  ‘Consent to Operate’ dated 04-02-2020 is enclosed as ‘Annexure: F’]. 
 

 
viii. As per mandatory conditions under the Real Estate (Regulation and Development) Act 2016 and 

rules thereunder, the said Project is registered with the Haryana Real Estate Regulatory 
Authority being its registration No.-106 of 2017 vide Memo No.- RERA (Reg.) 
517/2017/793 Dated 24-08-2017. It is submitted that the Real Estate (Regulation and 
Development) Act, 2016 (RERA Act) enacted by Parliament of India confers several rights 
& obligations upon Developers, Allottees & Association of Allottees. 

[Copy of Haryana Real Estate Regulatory Authority ‘Registration Certificate’ dated 
24-08-2017 is enclosed as ‘Annexure: G’]. 

 
Some of the relevant rights & obligations under RERA Act are reproduced below:    
 

a) Formation of Association by Allottees: 
 
The relevant potions of Sub Section 11(4)(e), 17(2) & 19(9) of The Real Estate (Regulation 
and Development) Act, 2016 (RERA Act) are reproduced:  
 
“11(4)(e) 
(e) enable the formation of an association or society or co-operative society, as the case may be, of 
the allottees, or a federation of the same, under the laws applicable.” 
 
“17. … 
(2) After obtaining the occupancy certificate and handing over physical possession to the allottees 
in terms of sub-section (1), it shall be the responsibility of the promoter to handover the necessary 
documents and plans, including common areas, to the association of the allottees or the competent 
authority, as the case may be, as per the local laws”. 
 

 
“Sub Section 19(9)  
Every allottee of the apartment, …, shall participate towards the formation of an 
association …of the allottee…” 
 
As per the Sub Section 11(4)(e), 17(2) & 19(9) provisions of the RERA Act, it is a joint 
obligation of the developer as well as allottees to form an association. Therefor, in terms of 
the Sub Section 11(4)(e) of RERA Act and under the applicable provisions of The Haryana 
Apartment Ownership Act, 1983, we, the Developer, facilitated the allottees of the said 
Project for formation & registration of association of the allottees. 
 
The allottees also in terms of the Sub Section 19(9)(e) of The Real Estate (Regulation and 
Development) Act, 2016 and under the applicable provisions of The Haryana Apartment 
Ownership Act, 1983 registered their association in the name and style of ‘AVL36GURGAON 
Apartment Owners Association’ with the competent Govt. department in the month of May, 2020 
vide Reg. No.: HR-018-2020- 02481 (hereinafter referred as “Association”.  

 
b) Handing- Over the Common Areas and Facilities to the Association of the allottees. 

 
Sub Section 19(4) of the RERA Act 
“ ……the association of allottees shall be entitled to claim the possession of the common 
areas…”  
 
Clause No. 16 of Flat Buyer Agreement executed between the Developer & the Allottee(s): 
 
 “It is duly clarified that it shall be the responsibility of the allottees to manage & bear day to day 
running expenditure and cost of consumptions of utilities by whatever name called, in respect of 
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any utilities, manpower, consumables, common areas and services/facilities, water & electricity 
consumption charges, general incidental expenses, licence’s renewal fee(s) and any other Govt. 
fees/ Statutory taxes, insurance of the said Building/ said Project etc. from the date of offer of 
possession of said Flat by the Company. The Allottees may simultaneously form Association of 
Apartment Owners while taking over possession of the said Flat to carry out and manage their 
above-mentioned day-to-day affairs.”  

 
It is submitted that upon registration of Association by apartment owners in the month of May, 
2020 vide Reg. No.: HR-018-2020- 02481, the said Association requested under sub section 19(4) 
of the RERA Act to the Developer to handover the day-to-day running and operation of services 
and utilities, common area etc. along with necessary approvals/ NOCs granted to the said Project 
by competent Departments/ Authorities/ Boards. It is stated that upon satisfaction of the 
Association regards common areas and facilities, provided by the Developer in the said Project, the 
Association requested the Developer to proceed and complete the formalities of Handing- over 
Taking-over of the Common areas and Facilities to the Association.   

 [Copy of  ‘Association Letter’ dated 27-05-2020 is enclosed as ‘Annexure: H’]. 
 
Consequent to the satisfaction and confirmation thereof regards the receipt of relevant 
approval documents & common areas, we initiated the formalities of Handing-Over Taking-Over 
of the Common areas and Facilities subject to the recitals and details of infrastructure, disclosures 
etc.  
 
Upon completion of formalities of Handing-over Taking-over, the HOTO document was signed on 
01- 06- 2020 with the Association. The said document dated 01.06.2020 contained the following 
recital/disclosure: 
 

 
 “AND WHEREAS the Developer offered the Association to Hand-Over the common areas & 
facilities subject to the association undertaking that it shall be solely responsible and liable for 
violations, if any, of the provisions of the law of the land and applicable rule, regulation or 
direction by the competent authority and that the Association shall indemnify the Developer for any 
liability and/or penalty in that behalf. Upon confirmation by the Association that it is fully satisfied 
with the common areas & facilities provided in the project vis-à-vis declared in the registered 
Deed of Declaration (subject to amendments(s) therein) executed and duly registered by the 
Developer. The Developer initiated the completion of formalities of handing over taking over of 
common areas and facilities provided in the project to fulfill its obligations and responsibilities 
under the Haryana Apartment Ownership Act, 1983 and/or under any law(s) applicable on the 
Project.” 

 
By handing-over the common areas and facilities of the Project for day-to-day running and 
operations to the said Association falling under Allottee(s)/ Association scope as per Flat’s Buyer 
Agreement has also complied with Sections 11(4)(e) & 17 (2) of the Real Estate (Regulation and 
Development) Act, 2016.  

[Copy of  ‘Handing-over Taking-over dated 01-06- 2020 is enclosed as ‘Annexure: J’]. 
 

c) No Maintenance charge, what so ever, collected by the Developer from the allottees in the 
said Project. 
 
The ‘Handing-Over Taking-Over’ document dated 01.06.2020 contained the following disclosure 
regards the day-to-day running expenditure: 
 
“AND WHEREAS it is explicitly made clear that the Developer has not taken any amount 
whatsoever on maintenance from any of the allottee of the project ….” 
 
“AND WHEREAS it is informed & further clarified in terms of clause 16 of flat buyer agreement 
that it shall be the responsibility of the allottees to manage & bear day to day running expenditure 
and cost of consumptions of utilities by whatever name called, in respect of any utilities, 
manpower, consumables, common areas and services/facilities, water & electricity consumption 
charges, general incidental expenses, licence's renewal fee(s) and any other Govt. fees/Statutory 
taxes, insurance of the said Building/ said Project etc. from the date of offer of possession of said 
Flat by the Company. The Allottees may simultaneously form "Association of Apartment Owners" 
while taking over possession of the said Flat to carry out and manage their above-mentioned day-

43 177



 

5 
 

to-day affairs.” 
 
It is humbly stated that we, nor by any of our associate company, ever charged and/or collected any 
amount, what so ever, from any allottees on account of maintenance services. The maintenance 
charges, what so ever, for the day- to- day running and operation of services and utilities, common 
area etc., in the said Project are being collected by the Association directly from the allottees as per 
the terms and conditions of its registered bye-laws. The said charges collected by the Association 
for day- to- day running and operation of services and utilities, common area etc. are spent directly 
& independently by the Association itself as per its own decisions.  
 
Further, it is also stated that we complied to our obligation under Clause-4 (v) of the affordable 
Policy by providing services, free of cost, regards maintenance & upkeep of all internal roads, 
pavements, open spaces and periphery main sewer/water lines, falling under our scope as per 
Clause No. 15 of flat buyer’s agreement executed with the allottees from the date of grant of OC 
i.e. from 17.12.2019 to 16.12.2024 under applicable laws.  
 
The said obligation under Clause-4 (v) of the affordable Policy on part of the Developer also got 
accomplished on 16.12.2024, which was duly informed to the Association and Directorate town 
and country planning Haryana Chandigarh vide Letter Ref. No. AVL/AGHC/2024/218 dated 16-
12-2024. 
  

[Copy of our ‘Letter Ref. No. AVL/AGHC/2024/218 dated 16-12-2024’ is enclosed as 
‘Annexure: K’]. 

 
In light of the above, it is respectfully submitted that the affordable Group Housing Project 
“AVL36GURGAON”, developed along with complete civic infrastructure is a leading, ‘State of the Art’ 
and exemplary affordable group housing project constructed under Government of Haryana’s Affordable 
Housing Policy AHP-2013 in Gurugram Haryana.  
 
The said Project has been developed & completed in consonance with applicable laws. The internal civic 
infrastructure/ services were developed & completed as per approval by competent departments/ 
authorities/ boards. The necessary NOCs/ Consents are granted to the said Project under applicable laws 
upon inspection and verification of fully functional internal civic infrastructure of the colony by competent 
departments/ authorities/ boards etc. All compliances under the granted licenses have been fully complied, 
there is nothing due on opart of the Developer.  
 
The External Development Charges (EDC) to develop external infrastructure, main public health services, 
roads etc., was duly deposited in full with the Government well within time.  
 
DTCP Haryana has grant full Occupation Certificate & Completion Certificate to the Project. The 
responsibility to develop External Development Infrastructure in the periphery of the Project lies with the 
competent Departments/ Authorities of the Haryana Government.  
 
For development of external main public health services, roads, public amenities, we have been requesting 
& reminding regularly to the Competent Authorities/ Departments to develop the External Development 
Infrastructure in the periphery of the fully occupied affordable housing Project. 
 
It is submitted that in compliance of applicable laws, on request of the Association the Handing-over 
Taking-over of the day-to-day running and operation of services and utilities, common area etc. was 
completed on 01-06-2020. The true copies of approvals/ NOCs but not limited to copy of OC, As Built 
Dwgs, Environmental Clearance, Consent to Operate etc were also handed- over to the Association of 
allottees. 
 
The maintenance charges, what so ever, for day-to- day running and operation of services and utilities, 
common area etc., are being paid by the Allottees directly to their own Association i.e. 
‘AVL36GURGAON Apartment Owners Association’. The Association is spending independently the said 
collected amount as per the provisions provided in its registered byelaws. We, nor by any of our associate 
company, ever charged and/or collected any amount, what so ever, from any allottees on account of 
providing maintenance services in the Project. 
 
The said Project was completed before time and handed over to the needy in accordance with the bye-laws 
such as Haryana building code, FAR, density norms, provisions prescribed, approved plans, terms and 
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conditions of the licenses, flat buyer’s agreements, HARERA registration certificate etc. 
 
All provisions and norms prescribed by the licensee department/ authority have been complied by the 
Developer and the Project in fact stands out in terms of its quality, when compared to any such other 
Project developed under affordable Policy AHP-2013. The allottees were offered possession on 24.12.2019 
& the respective Conveyance Deeds have been duly registered & conveyed. 
 
Therefor, it is respectfully submitted that the Handing-over Taking-over of common areas and 
facilities provided in the said Project have been completed on 01.06.2020 by signing the documents in 
respect thereof under applicable laws. The day- to- day running and operation of services and utilities, 
common area etc. of the said Project is being managed by the Association of the allottees itself. The terms 
and conditions of the licenses and compliances there under, terms and conditions of flat buyer’s agreements 
are duly complied.  
 
All the above shows and leaves no manner of doubt that we have always been compliant with all applicable 
laws and have always acted in accordance with the law, therefor, it is humbly stated that we are not liable 
for deficiencies observed by your officials during inspection on 21.01.2025 the provisions of section 31A 
of Air (Prevention & Control of Pollution) Act, 1981/33A of water (Prevention & Control of Pollution) 
Act, 1974. It is respectfully urged that your good self may be pleased to consider the explanation provided 
above and withdraw the subject cited Show Cause Notice issued to us, M/s. AVL Infrastructure Private 
Ltd.   
 
Should you need any other clarification, please let us know we shall submit the same at the earliest. 
 
 
Thanking you 
Yours truly 
 

 
 
Virender Singh Dhanda 
Managing Director DIN: 00632607 
For AVL Infrastructure Pvt. Ltd.  

 
Enclosed: All above-mentioned ‘Annexure-A to Annexure-K’ is attached/ enclosed. 
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Ref. No.: AVL/AGHC/2025/220 Infrastructure Private Limited 
Creating Vibrant Lifestyles 

Date:14.01.2025 

To 

DTP(Enforcement) 
HUDA Complex, Secor-14 Gurugram 
Mail id: dtpenf5.gurugram.tcp@gmail.com 

Subject- Representation along with relevant documents I record as supporting proofs regarding 
the issue of site visit by your department officials I Committee constituted by Hon'ble NGT in 
Original Application No.: 639/2024 for verification of alleged violations. 

Sir, 

I am submitting the below mentioned facts regarding the 'Affordable Housing Project', 
'AVL36GURGAON', licensed under AHP-2013 Policy, developed before time & fully 
occupied for more than last five (5) years by more than 5000 occupants/beneficiaries under 
the Affordable Housing Policy 2013. 

The affordable housing project under question has been granted full Occupation as well as 
Completion Certificate by competent department and no violation has been found by the 
concerned departments in the project. 

As required under applicable acts and on request of apartment owners association, we have 
transferred on 01.06.2020 the Administration of the affordable housing colony to the Association 
for maintenance after the grant of full Occupation Certificate (17.12.2019). 

Please note that we have never charged any amount from the allottees on account of maintenance 
of the project. 

The services required to be maintained free of cost, on part of the developer, for five years from 
the date of grant of occupation certificate have been maintained by us, free of cost, during the said 
period and the said 5 years period also got over on 16.12.2024. 

We have complied with all terms and conditions of the granted licenses, and there is nothing 
pending/left on our part. 

We are submitting below the summarized facts/ milestones regards to the said project for 
your ready ref. 

In light of the above, it is submitted that: 

1. The Director, Town and Country Planning, Chandigarh, Haryana granted affordable 
Group Housing licenses bearingNo.:18 of 2014, Dated-10-06-2014 & No.: 74 of2014, 
Dated- 01-08-2014 under The Haryana Development and Regulation Urban Areas 
Act, 197 S and Rules made there under. ,,,- . ~ / . (' ,l.J,Cor. 
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2. We, the Developer Company, floated the affordable housing project for general 
public on the scheduled licensed Land under the name and style of 
'AVL36GURGAON' (hereinafter referred to as the "said Project'') in accordance with 
the terms and conditions of Affordable Housing Policy-2013, notified by the Town 
& Country Planning Department, Government of Haryana vide notification number 
PF-27 I 48921 dated 19.08.2013 (hereinafter referred to as the "Policy or AHP-2013"). 

3. The said Project drawings were approved and sanctioned by the Directorate, Town & 
Country Planning, Haryana, in accordance with the parameters laid down in the 
AHP-2013 vide memo no. ZP-1003/AD (RA)/2014/20245 Dated 27-08-2014, 
consisting of residential, community and commercial building. 

4. The Consent to Establish from Haryana State Pollution Control Board was granted 
to the said Project vide memo no.: HSPCB/Consent/: 2821216GUSOCTE2410493 
dated 02-01-2016 to commence the construction at site. 

5. The said Project was registered under the provisions of the Real Estate (Regulation 
and Development) Act 2016 and rules thereunder, with the Haryana Real Estate 
Regulatory Authority at Panchkula as registration No.-106 of 2017 vide Memo No.­
RERA (Reg.) 517/2017/793 Dated 24-08-2017 as per applicable law. 

6. Upon completing the construction, which was completed I constructed before time 
including internal development works within the said Project, which inter alia, include 
laying down of roads, water lines, sewer lines, electrical lines etc. of whole project well 
within predefined period as per Policy and fulfilling due observance and 
performance of such laid down conditions and restrictions, we filed the 
application(s) in the office of Directorate, Town & Country Planning Department 
for (i) on 18.10.20 19 for grant of Full Occupation Certificate (ii) on 19.11.2019 
for grant of Full Completion Certificate of the said Affordable Housing Project. 

7. The Directorate, Town & Country Planning granted (i) Full Occupation Certificate 
vide Memo No.: ZP-1003/JD (NC)/2019/31173 Dated 17.12.2019 and (ii) Full 
Completion Certificate of the said Affordable Housing Project vide Memo No.: 
LC-3036/Asst.{MS)/2022/33759 Dated 10.11.2022. 

8. The Deed of Declaration of the said Project, in compliance of the Haryana 
Apartment Ownership Act, 1983, was filed subject to amendment(s) therein from 
time to time by the Developer Company and duly registered vide Yasika No.-12007 
Dated 20-03-2020 with the office of Sub-Registrar Manesar, District-Gurugram, 
Haryana. 

9. The possession of all Units in the said Project were offered to the respective 
allottees by the Developer Company on 24.12.2019 in terms of the Policy AHP-

· 2013 and the Haryana Apartment Ownership Act, 1983. 

10. Thereafter Developer Company facilitated for the benefit of the allottees of the 
Project, the formation & registration of Association of the allottees of the project as per 
applicable HRERA Act. The allottees registered their association in the name of 
'AVL36GURGAON Apartment Owners Association' with the competent Govt. 
department in the month of May, 2020 vide Reg. No.: HR-018-2020- 02481. 

11. The Developer Company, M/s. AVL Infrastructure Private Limited, provided [from the 
date of grant of full Occupation Certificate of the Project 17.12.2019 till 16.12.2024 ], free 
of cost, Maintenance & Upkeep of all internal roads, pavements, open spaces and 
periphery main sewer/water lines duly mentioned under sub-section 3(3)(a)(iii) of the 
ACT, 1975 and as per terms of documents executed with project allottees. 

2 

181



48
12. It is stated that the said compliance of the period of Five Years (5) free maintenance under 

Clause 4( v) of AHP 2013 was duly accomplished on 16.12.2024 and the responsibility for 
maintenance and upkeep of all internal roads, pavements, open spaces and periphery main 
sewer/water lines provided under sub-section 3(3)(a)(iii) of the ACT, 1975 stood 
transferred in terms of AHP 2013 on 17.12.2024 to the Association i.e. 
'A VL36GURGAON Apartment Owners Association' registered and constituted under 
applicable laws, vide Reg. No.: HR-018-2020- 02481, for maintenance. 

13. Further, it is stated that all the said Services are Operational/ Functional as per approved 
scheme as on 17.12.2024. Further, engaging any agency for maintenance and upkeep of 
said services [i.e. all internal roads, pavements, open spaces and periphery main 
sewer/water lines] is at the sole discretion and terms and conditions finalised by the 
Association i.e. 'AVL36GURGAON Apartment Owners Association' Reg. No.: HR-018-
2020- 02481 constituted under the Apartment Ownership Act 1983. 

14. Regarding the alleged violations, It is respectfully stated that the said affordable project 
has been developed in compliance with all applicable laws and there is no violation I 
breach of any law I regulation whatsoever that has been committed in relation to this 
project by us. 

15. On completion of construction of the project, including execution of internal development 
works at site, as per approved building plans and in accordance with the 'use' defined in 
the approved zoning regulations/ zoning plan, building bye-laws and regulations, terms & 
conditions of the licenses and in accordance to the National Building Code in regard with 
structural safety, fire safety, sanitary requirements and circulation i.e. vertical as well as 
horizontal circulation, we duly applied to the concerned department seeking issuance of 
occupation certificate on 18.10.2019. 

16. It is submitted that it was only after a detailed and thorough inspection of the entire 
completed construction as also of the execution of the internal development works, 
development of open spaces including carrying out landscaping in accordance with the 
'use' defined in the approved zoning regulations/ zoning plan and only upon being fully 
satisfied that the development of the project was carried out strictly in terms of approvals 
granted, as Built Drawings submitted, the Director granted full Occupation Certificate to 
the project on 17.12.2019 after considering NOC from fire safety issued by Director 
General Fire Services, Haryana, Public Health Functional reports received from Chief 
Engineer-I, HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts-cum­
Executive Engineer, field reports received from town and country planning department 
circle office. 

17. Further, it is stated that the terms & conditions of license granted & bilateral agreements 
executed under the provisions of the Haryana Development and Regulation of Urban Areas 
Act, 1975 and Rules, 1976 made thereunder, have all been duly complied with in their 
entirety including making arrangements of service utilities, water supply. The required 
CTO/ clearances/ approvals post receipt of full Occupation Certificate were also obtained 
and informed to competent authorities as per terms and conditions of occupation certificate 
and in accordance with the instructions/ guidelines of competent authorities/departments. 

18. Thus, the allegations of land use violations with regard to organized open space/ green 
cover is completely baseless. 

19. In this regard, it is important to refer to certain definitions under the Haryana Building 
Code and the approved Zoning Plan of the site, which are being extracted hereinafter: 

The Haryana Building Code provides the followings definition of 'Open Space' and 
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'Zoning Plan'. 

'Open Space': "a space forming an integral part o(the plot left open to sky. " 

'Zoning Plan': "the detailed layout plan of the sector or municipal area or a part 
thereof or of individual sites to whom permission for CLU has been granted, 
maintained in the office of the Competent Authority showing the sub-division of 
plots, open spaces. streets and other features and in respect of each plot, permitted 
land use. building lines and restrictions with regard to use and development of 
each plot in addition to those laid down in the building code, further same can also 
be prepared/maintained for industrial plots, if need arises." 

The Zoning plan approved vide Dwg. No.: DG,TCP 4756 dated 01.08.2014 
specifically for the said Affordable Project by your department provides the 
detailed explaination at point no 12 under 'OPEN SPACE' , the relevant part is 
reproduced for ready ref. below: 

12. OPEN SP ACE: " .... .. .. ............ .. At least 15% ofthe net planned area 
shall be developed as orgaised open space i.e. tot lots and play 
ground" 

The Chapter 12 - 'Environmental Clearance' of The Haryana Building Code at 
Clause 12.1 (2) Environmental conditions for Category C buildings at serial no 2a 
provides the following: 

"(2a) The unpaved area shall be more than or equal to 20% o(the recreational 
open spaces. " 

20. It is further submitted that the approved Zoning Plan is the actual detailed Plan of 
individual site showing permitted land use, building lines and restrictions with regard to 
use and development of each site in addition to those laid down in the building code. 

21. It is also kindly submitted that the development of open spaces as per the Haryana 
Building Code, The Chapter 12 - 'Environmental Clearance' of The Haryana Building 
Code and as per the approved Zoning Regulations/ Zoning Plan of the site, National 
Building Code with regard to 'Landscaping' refers to development of both 'Hard 
Landscape as well as Soft Landscape '. 

22. The Hardscape or Hard Landscape refers to the heavy elements of a Landscape design like 
pavement, street furniture stone, rocks or driveways etc. and on the other hand, Softscape 
or Soft Landscape refers to the lighter elements of a Landscape design like soil, plants, 
flower or even color combination of a garden. 

23. In the Haryana Building Code, the definition of Open Space is clearly defined, which 
interprets the Open Space as "a space forming an integral part of the plot left open to 
sky." The Open Space is further additionally detailed with regard to use and development 
of individual site in its approved Zoning Regulations/ Zoning Plan. 

24. Therefore, it is kindly submitted that under the heading 'OPEN SPACES' in the approved 
Zoning Regulations/ Zoning Plan of the subjected site/project, it is provided that at least 
15% of the net planned area shall be developed as organised open space i.e. "tot lots and 
play ground". 

25. It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens etc.) in the 
present project has been developed in conformity with the approved Zoning Regulations/ 
Zoning Plan of the project. As per said approved Zoning Plan, a minimum 15% of the net 
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planned area of the project is required to be developed as organized open space i.e. tot-lots 
and play ground, whereas, in the present case, the colonizer has provisioned and developed 
far more than the required 15% of the net planned area of the project as organized Open 
Space under Soft Landscape i.e. tot-lots and play ground, parks/ lawns/ gardens etc. 

26. It is also further stated that there is no additional construction, erection, re-erection being 
carried in illegal manner in the Open Spaces of the sanctioned Building Plan by us, as 
incorrectly alleged violations. In fact, the whole construction including development of 
Open Spaces is duly carried, equipped and landscaped (i.e. Hard Landscape as well as Soft 
Landscape) in accordance with the 'use' permitted in the approved Zoning Regulations/ 
Zoning Plan of the project and as per instructions/guidelines/requirements of the relevant 
competent authorities/departments i/c fire department. 

27. It is stated that the locations of Hard Landscape (i.e. civil work component of landscape 
architecture such as pavement, walkways, roads, retaining walls and other built 
environment etc.) and Soft Landscape (i.e. the natural elements in landscape design, such 
as plants, materials and the soil itself) are duly developed in the project as specifically 
directed by the landscape architect/ project architect/engineer-in-charge in consultation 
with the fire consultant. 

28. The provided Hardscape surface in the project are capable of taking mass of fire engine 
and are kept free of obstructions to provide clear access to fire fighting vehicles, 
ambulance, service utilities, sanitation vehicles etc. under the provisions/requirements of 
the applicable laws and rules therein. 

29. The project has been also granted full Completion Certificate upon meeting all required 
compliances of the licenses & only after thorough inspection of the entire completed 
construction including development of open spaces including carrying out landscaping in 
accordance with the ' use' defined in the approved zoning regulations/ zoning plan and 
only upon being fully satisfied that the development of the project was carried out strictly 
in terms of approvals granted, as Built Drawings submitted, the Director granted full 
Completion Certificate. The landscaped areas (i.e. Hardscape as well as Softscape) allows 
safe movement for users with duly defined point of egress and ingress including their 
location, levels in the project etc. It is kindly stated that the beautifully developed 
landscaped (i.e. Hard Landscape as well as Soft Landscape) areas in the project were 
inspected and certified before granting full Completion Certificate of the project by the 
department. 

30. It is thus respectfully stated that no terms and conditions of the licenses bearing nos. 18 & 
74 of 2014, sanctioned Layout Plans and/or terms and conditions of Occupation Certificate 
or any other laws for that matter, have been violated as incorrectly reported to you. 

31. It is reiterated that there is no additional construction, erection, and re-erection being 
carried by us in illegal manner in the open spaces of the sanctioned drawings, as wrongly 
or mischievously reported. 

32. In fact, the whole construction, including open spaces in the project was duly developed 
equipped and landscaped (i.e. hardscape as well as soft cape) in accordance with the uses 
permitted in the approved Zoning Regulations/ Zoning Plan of the site and in accordance 
to instructions/ guidelines of the competent authorities/departments and no terms & 
conditions of the licenses were violated as alleged in the original Application No.: 
639/2024. 

Regarding the violations alleged in the Original Application No.: 639/2024 filed in the Hon 'ble 
NGT 
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33. At the outset it is important to state that the complainant(s) have mischievously merged the 

violations alleged against Apartment Owners Association & the Developer (us). 

34. To clarify the facts it is humbly stated that upon completing the construction before 
time including internal development works within the said Affordable Project, which 
inter alia, includes laying down of roads, water lines, sewer lines, electrical lines etc. of 
whole project as per Policy and fulfilling due observance and performance of such 
laid down conditions and restrictions in the licenses granted, we (Developer) filed 
the application(s) in the office of Directorate, Town & Country Planning 
Department for grant of Full Occupation Certificate on 18.10.2019 & for grant of 
Full Completion Certificate on 19.11.2019 of the said Affordable Housing 
Project. 

35. The Directorate, Town & Country Planning granted Full Occupation Certificate 
vide Memo No.: ZP-1003/JD (NC)/2019/31173 onl7.12.2019 & Full Completion 
Certificate vide Memo No.: LC-3036/Asst.(MS)/2022/33759 on 10.11.2022 of the 
said Affordable Housing Project. 

36. The possession of all Units/flats in the said Project was offered to the respective 
allottees by the Developer Company on 24.12.2019 in terms of the Policy AHP-
2013 and as per the Haryana Apartment Ownership Act, 1983. 

37. We facilitated the allottees of the Project in formation & registration of Association of 
the allottees of the Project as per applicable HRERA Act and as per the Haryana 
Apartment Ownership Act, 1983. 

38. The allottees registered their association in the name of 'AVL36GURGAON Apartment 
Owners Association' with the competent Govt. department in the month of May, 2020 vide 
Reg. No.: HR-018-2020- 02481. 

39. Upon registration of Association by Apartment Owners, the Association requested us vide 
its letter dated 26.05 .2020 to handover the day to day running and operation of services 
and utilities, common area etc. falling under their scope along with copy of necessary 
approvals/NOCs to 'A VL36GURGAON Apartment Owners Association', legally 
constituted for maintenance. 

40. On 01.06.2020, we facilitated the formalities of physically Handing -Over Taking-Over 
Common Areas and Facilities for day-to-day running and operations of services and 
utilities falling under their scope, for maintenance, along with copy of approval 
documents, NOCs, QC and As Built Dwgs. duly checked and verified by department of 
town and cotmtry planning Haryana, to the Association. 

41. Further, it is important to state that in compliance of Clause 4(v) of AHP 2013 under 
which affordable housing licenses were granted, we, Mis. A VL Infrastructure Private 
Limited, provided, free of cost, maintenance & upkeep of all internal roads, pavements, 
open spaces and periphery main sewer/water lines, falling under our scope, and as per 
applicable laws from the date of grant of full Occupation Certificate [i.e.17.12.2019] of 
the Project till 16.12.2024. 

42. We never ever charged from any allottee any amount on account of maintenance charges, 
maintenance charges for the services falling under the scope of Association were collected 
and spent independently by the Association itself as per the provisions provided in their 
registered bye laws. 

43. The said Five Years (5) compliance period on part of the developer company, under 
Clause 4(v) of AHP 2013 , also got accomplished on 16.12.2024 and the responsibility for 
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maintenance and upkeep of said services i.e. all internal roads, pavements, open spaces and 
periphery main sewer/water lines, also stood transferred in terms of AHP 2013 on 
17.12.2024 to the Association i.e. 'AVL36GURGAON Apartment Owners Association' 
registered and constituted under applicable laws, vide Reg. No.: HR-018-2020- 02481, for 
maintenance. 

44. Further, engaging any agency for maintenance and upkeep of said part services [i.e. all 
internal roads, pavements, open spaces and periphery main sewer/water lines] is the sole 
discretion according to terms and conditions finalized by the Association from 17.12.2024 
onwards. 

45. In fact, we have complied with all the terms and conditions/ obligations of the affordable 
housing licenses granted to us, there is nothing left which needs to be complianced on our 
part as on date. 

Point Wise reply with documentary proof(s) regarding the alleged violations 

46. 2. Non-compliance with green cover requirements as per EC ... [2(a), 
2(b ),2( c ),2( d),2( e )&2(0]. 

47. It is kindly stated that these violation allegation complaints were filed against us on various 
previous occasions & other platfonns, which were already decided and filed by competent 
departments. The Hon'ble HRERA Authority Gurugram also dismissed the Complaint 
bearing no . 355/2022 alleging similar violations by same group of complainants, it is 
important to mention that your department (i.e. town and country planning) was also one of 
the Respondents in said HRERA Complaint, which was dismissed by Hon'ble HRERA 
Gurugram. The Hon'ble HRERA Authority Observed that only upon through inspection of 
the completion of all buildings, open spaces i/c organized green area(s), internal services and 
utilities etc. i/c upon grant of various competent departrnent(s) NOC(s) to the project, the 
Directorate of town and country planning, Chandigarh Haryana has granted full Occupation 
Certificate & full Completion Certificate to the Project under applicable laws. 

48. Please find below brief details of various complaints filed along with the documentary 
proofs of disposal. 
1. A Complaint-dated 03 .06.2022 in the office of Deputy Commissioner (DC) by few 

mischievous allottees , the DC Gurugram constituted a committee on the same day to 
examine various allegation of violations alleged in the complaint, wherein SDM 
Badasahpur and District Town Planner (P), Town & Country Planning Gurugram were 
its constituent members of the enquiry committee. 

11. The Enquiry Committee called multiple meetings of the complainants and the developer, 
the committee conducted site visits. The enquiry committee concluded in its submitted 
enquiry report that the said affordable Project is being developed as per 'AS Built 
Dwgs.' under applicable laws and the violations alleged in the complaint are baseless. 

iii. The Deputy Commissioner Gurugram constituted committee's RTI copy of findings of 
Enquiry Report dated 10.10.2022 was duly submitted on 24.02.2023 with the 
department. 

iv. It is important to inform you that the above Complaint dated 03.06.2022 was filed, when, 
a Case/ Complaint alleging similar violations were already filed by same group of 
complainants against the developer in Hon'ble HRERA Gurugram, which they never 
disclosed in the complaints and/or during the enquiry. 

[Copy of the complaint filed in the office of DC Office dated 03.06.2022 is enclosed as 
Doc.-01] 

fRTI Copy of committee findings, the Report, dated 10.10.2022 is enclosed as Doc.-02] 
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[Copy of Letter dated 24.02.2023 regarding submission of RTI Copy of DC Constituted 

committee's findings of the Enquiry Report is enclosed as Doc.-05] 

v. The Complaint no. 355/2022 alleging various violations i/c mentioned above and sought 
n:lid' tu direct the developer to provide for the entry/exit to the complex as per the 
approved dwgs and as per plans shown, was filed with The Hon'ble HRERA Authority 
Guru gram , in which department of town and country planning was also made one of the 
Respomlents in the Complaint. 

vi. The Hon' ble H.IZERA Authority Observed at serial no 48,49 & 50 in the Order dated 
01.0R.2021 that " .. . the occupation certificate and comgletion certificate of the project 
has already been obtained. Such i.;ertifii.;atc::s an:: M,rantcd by the competent authorities 
ofter assuring the complian~e of many parnmeters including l,ut not limited to 
construction as per the approved bt1HiJing pla1us . ~ 

vii. Therefor it is kindly submitted that only upon through inspection of the Completion 
of all bui ldings, open spaces i/c organized green area(s), services and utilities etc. i/c 
upon issuing of various competent department(s) NOC(s) to the project, Directorate of 
department of town and country planning, Chandigarh Haryana has granted full 
Occupation Certificate & Completion Certificate to the Project under applicable law(s) 
on the proj ect. 

v111. The Hon'ble HRERA Order dated 01.08.2023 dismissing the HRERA Complaint no. 
355/2022 dated 03.02.2022 was duly submitted on 07.09.2023 with your department for 
kind records and needful information. 

fCopy of the Hon'ble IIRERA Notice regards to Complaint no . 355/2022 dated 
03.02.2022 is enclosed as Doc.-03] 

[Copy ofthe HRERA Order dated 01.08.2023 is enclosed as Doc.-04] 

[Copy o f Letter dated 07.09.2023 regards to submission ofinfom1ation of dismissal of 
HRERA Complai11t 110. 355/2022 dated 03 .02.2022 vide Order Dated 01.08.2023 is 

enclosed as Doc.-06] 

ix. A third complaint on similar grounds by same group of litigants without disclosing the 
above under going enquiries/ investigation/ litigations, filed with DTP(E) Gurugram. As 
the alleged mischievous allegation of violations in the Project were already under 
investigation by a conunittee constituted by DC Gurguram by order dated 03.06.2022 
and were also under litigation under Hon'ble HRERA Gurugram in the Complaint 
bearing Complaint no . 355/2022 since 03.02.2022. 

x. Upon receipt of the Complaint, the DTP (E) issut!d a showcase notice dated 14.09.2022 
to which we submitted our reply vide our Letter Ref. no.: AVL/AGHS/2022/194on 
07.1 O 2U22. 

]\i, Af,uin u L1.1Uv • ..i~t~J :?11.11.~0'.D W M ioouod b~ DTP (R) crnd co,;duded ,ite ii'IS:~~rtion on 
02. .0 2 .2.02 3, LU whi,;h w ,; ;rnbmlll i;;,;1 dcto ilod roply Yide our Lottor R9f, no.! 
AVT.J.A.C!I IRJ'.:! O'.DJ104 -A dctt€!d 0h .M .'.10 '.1'l with a t•Qqmuit to drop ihe proceedinas 
init ia ted on mischievous alleged violaLions, sinc1: th1: alkgation:s vv~th ulterior ,;;otH' 
repo rted to you is without any basis and alleged violations are under litigation in 
Hon 'ble HRERA Gurugram. 

[Copy of our reply vide Letter Ref. no.: AVL/AGHS/2022/194 dated 07.10.2022 is 
enclosed as Doc.-07] 
[Copy of our reply vide Letter Ref. no.: AVL/AGHS/2022/194-A dated 06.02.2023 
is enclosed as Doc.-08]. 

xii. We are also enclos ing copy of Policy of your department bearing Memo No.: Misc-
504/7/16/2006-2TC P dated 24.0 l.2011 regarding existing approach to the applied area 
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for license under the provisions of The Haryana Development and Regulation of Urban 
Areas Act, 1975 and Rules thereafter for your ready ref., since the above is relevant to 
the alleged violations and duly observed by Hon'ble HRERA Authority in its Order 
dated O 1. 08 .2023 that " ... the occupation certificate and completion certificate of the 
project has already been obtained. Such certificates are granted by the competent 
authorities after assuring the compliance of many parameters including but not limited to 
construction as per the approved building plans ... ". 

[Copy of Policy of your department bearing Memo No.: Misc-504/7/16/2006-2TCP 
dated 24.0 1.2011 is enclosed as Doc.-09] 

x111. The various relevant clauses, ofthe Environment Clearance dated 24.11.2024 and 
Hon 'ble Authority observation at serial no 51 in its order dated 01.08.2023 that 
" ... .. where the similar issue has already been taken before CM Window and OC & CC 
of the proiect has already been obtained. no direction to this effect. " , are reproduced 
below for your ready ref. 

Relevant Clauses of the Environment Clearance dated 24.11.2024 of the 
project: 

Clause [ 16] of "The Construction Phase ' page 15 

'The approval of the competent authority shall be obtained for structural safety of 
the building on account of earthquake, adequacy of fire fighting equipments, etc. as 
per national building code .. .. " 

Clause [ 19] of "The Construction Phase ' page 16 

"The project proponent shall provide for adequate fire safety measures and 
equipments as required by Haryana Fire Service Act, 2009 and instructions issued 
by the local Authority/Directorate of fire from time to time. Further the project 
proponent shall take necessary permission regarding Fire Safety scheme/NOC 
from competent Authority as required. " 
Clause [h] of ' The Operational Phase' of the Environment Clearance dated 
24.11.2024, page 19 

"The project proponent shall strive to minimize water in irrigation of landscape by 
n'linimising grass area .. ... ,, 

Clause [p] of 'The Operational Phase' of the Environment Clearance dated 
24.11.2024, page 19,20 

"[p] The traffic plan and the parking plan produced by the Project Proponent 
should be adhered to meticulously with further scope of additional parking for 
f uture requirement. There should be no traffic congestion near the entry and exit 
points from the roads adjoining the proposed project site. Parking should be fully 
internalized and no public space should be used. " · 

Clause [q] of ' The Operational Phase' of the Environment Clearance dated 
24.11.2024, page 20 

"[q] The project shall be operationalized only when HUDA!local authority will 
provide domestic water supply system in the area. " 

[Copy of EC dated 24.11.2015 granted to the project is enclosed as Doc.-10] 
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49. It is stated that we have taken necessary care and precaution in planning and execution of 

the project completion by ensuring the compliance of Environment Safeguards/ conditions 
imposed in the Environment Clearance granted to the project. The conditions and 
provisions with regards to the clauses mentioned in Part A (Specific Conditions of 
Construction & Operational Phase) and Part B (General Conditions) of EC dated 
24.11.2015 but not limited to only the Clauses mentioned above, have been duly adhered. 

50. Further it is stated that enough parking space of permitted vehicles have been planned 
inside the affordable project. All planning measures under applicable laws, Haryana 
Building Code have been ensured, so that there is no traffic congestion near the entry and 
exit points from the roads adjoining the fully occupied by more than 5000 people of the 
affordable housing project during peek hours. Same has been duly checked, verified and 
approved by competent Departments/Authorities in "As Built/ Completion Dwgs." before 
grant of full OC and Full CC to the project. 

51. Even after completing the project before time as per terms and conditions of granted 
licenses including depositing whole EDC with your department amounting to in crores of 
rupees, the competent govt. department(s)/authorities have not developed master external 
development services in the periphery of the project even after grant of occupation 
certificate more than five years back. 

52. It is rather unfortunate that even after following up for so long with various Government 
Departments including your Department for needful action to develop the external 
services/infrastructure, unfortunately, there is hardly any initiative till date on the part of 
the concerned Authorities/Departments of Government of Haryana except exchanging 
correspondence with each other. 

53. As such it is a Herculean task to make such a mass affordable housing complex sustainable 
itself without availability of basic master external public health services/ infrastructure, 
service road etc. in the periphery of the project, which is developed as the state of the art 
project, completed before time more than five (5) years back (i.e. in December, 2019), 
which is even as on date is extremely in good functional condition due to our delicate 
planning, workmanships and development of robust internal common infrastructure, public 
health services etc. It is extra ordinary achievement, even in such a adverse circumstances, 
the said affordable project is sustaining for last five years and more than 5000 needy 
beneficiaries [equivalent to 3 to 4 villages population] are staying happily. The project is a 
state of the art project and exemplary affordable project in the country, which was built 
before time and fully complianced under applicable laws. 

[ Copy of Action Taken Report [ A TR] on CM Window Complaint Registered dated 
05.07.2021 is enclosed as Doc.-11] 

[Copy of HWRA Permission Certificate for Water Extraction is enclosed as Doc.-12] 

3. Impacting Air circulation through violation in approved building plan­
[3 (a),3(b)l 

4. Blockage of Approved Air Ventilation Systems I Shaft- {4(a),4(b),4(c),4(d) &4(e)/ 

54. The above said both allegations of violations in the affordable project have been alleged by 
the complainants against their own apartment owners association & your department & 
association have also exchanged correspondence with each other as per complainant's 
attached armexures. 

55. Further it is slated that we have already explained in detail in our reply for alleged 
violation no. (2) above, it is repealed that upon completing the construction before 
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time including internal development works within the said Project, which inter alia, 
includes laying down of roads, water lines, sewer lines, electrical lines etc. of whole 
project well within predefined period as per Policy and fulfilling due observance 
and performance of such laid down conditions and restrictions, we filed the 
application(s) in the office of Directorate, Town & Country Planning Department 
for (i) on 18.10.2019 for grant of Full Occupation Certificate (ii) on 19.11.2019 
for grant of Full Completion Certificate of the said Affordable Housing Project. 

56. The Directorate, Town & Country Planning granted (i) Full Occupation Certificate 
vide Memo No.: ZP-1003/JD (NC)/2019/31173 Dated 17.12.2019 (ii) Full 
Completion Certificate of the said Affordable Housing Project vide Memo No.: 
LC-3036/Asst.(MS)/2022/33759 Dated 10.11.2022. 

57. The possession of all Units in the said Project was offered to the respective allottees 
by the Developer Company on 24.12.2019 in terms of the Policy AHP-2013 and the 
Haryana Apartment Ownership Act, 1983. 

58. Thereafter Developer Company facilitated the allottees of the Project for formation & 
registration of Association of the allottees of the project as per applicable HRERA Act. 
The allottees registered their association in the name and style of 'A VL36GURGAON 
Apartment Owners Association' with the competent Govt. department in the month of 
May, 2020 vide Reg. No.: HR-018-2020- 02481. 

59. Upon registration of Association by Apartment Owners, the Association of the project 
requested us vide its letter dated 26.05.2020 to handover of day to day running and 
operation of services and utilities, common area etc. falling under their scope along with 
copy of necessary approvals/NOCs to 'A VL36GURGAON Apartment Owners 
Association', legally constituted for maintenance. 

60. On 01.06.2020, we facilitated the formalities of physically Handing -Over Taking-Over 
Common Areas and Facilities for day-to-day running and operations of services and 
utilities falling under their scope, for maintenance, along with copy of approval 
documents, NOCs, OC and As Built Dwgs. duly checked and verified by department of 
town and country planning Haryana, to the Association. 

61. Further, it is important to inform here that in compliance of Clause 4(v) of AHP 2013 
under which affordable housing licenses were granted, we, Mis. A VL Infrastructure 
Private Limited, provided, free of cost, maintenance & upkeep of all internal roads, 
pavements, open spaces and periphery main sewer/water lines, falling under our scope, 
and as per applicable laws from the date of grant of full Occupation Certificate 
[i.e.17.12.2019] of the Project till 16.12.2024. 

62. We never ever charged from any allottee any amount on account of maintenance charges, 
the maintenance charges for the services falling under the scope of association and 
provided by them to the allottees, were collected and spent independently by the 
association itself as per the provisions provided in their registered byelaws. The same are 
the findings in the enquiry repo1i submitted by enquiry committee constituted by DC 
Gurugram itself. 

63. It is also important to state that the said Five Years (5) compliance period on part of the 
developer company (us), under Clause 4(v) of AHP 2013, got accomplished on 16.12.2024 
and the responsibili ty for maintenance and upkeep of said limited services i.e. all internal 
roads, pavements, open spaces and periphery main sewer/water lines, also stood 
transferred in tem1s of AHP 2013 on 17.12.2024 to the Association i.e. 
' A VL36GURGAON Apartment Owners Association' registered and constituted under 
applicable laws, vide Reg. No.: HR-018-2020- 02481, for maintenance. 
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[Submission of CTO vide Letter dated 05.02.2020 is enclosed as Doc.-17] 

[Copy of Association Letter dated 27.05.2020 is enclosed as Doc.-15] 
[Copy of Handing-Over Taking-Over to Association Dated 01.06.2020 is enclosed as Doc.-16] 

5. Non-metered water supply 

64. The arrangement for water supply in the affordable project as per terms and conditions of 
granted licenses on part of the developer was made in the project from the date of grant of 
Occupation Certificate to till date under applicable norms. Initially the said arrangement of 
water supply was made through tankers from Basai Water Treatment Plant and thereafter 
permission of Ground water extraction was duly obtained from HWRA. The ground water 
extraction is duly metered and monitored on line by Haryana Water Resource Authority 
(HWRA) as on date. 

65. We do not have any mandatory requirement under granted licenses and/or Haryana 
Building Code to install individual water meter in respective flats nor ever we ever had 
agreed in the Flat Buyer's Agreement executed with the allottees for installation of 
individual meters nor we have ever charged any amount on account of installation of 
individual meters in respective flats nor ever we charged on account of arrangement water 
supply in the project. 

66. With regards to cost of water supply and/or water consumption charges from individual 
alottees is administered & decided independently by apartment owners association itself 
under their registered bye laws. 

67. Whereas it is important to state that even before Commencement of the said affordable 
Project, the competent department/ authority ' HUDA' had assured us/ developer vide its 
Letter memo no. 22342 dater 11.08.2014 that HUDA will be able to supply adequate 
water supply for the project within 1-2 years for the project but the competent department/ 
authority has not laid down the master water supply line till date in the area till date. 

68. The attached documents bearing Docs. nos. 11, 12 , 13 & 18 are self-explanatory regards 
to said allegations of violations and require no further explanation and the required 
compliance regards to arrangement of water supply were made as per terms and 
conditions of licenses and as per applicable laws. 

[Copy of HUDA Letter dated 11.08.2014 is enclosed as Doc.-18] 

[Copy of Action Taken Report [ATR] on CM Window Complaint Registered dated 05.07.2021 is 
enclosed as Doc.-11] 

[Copy ofHWRA Permission Certificate for Water Extraction is enclosed as Doc.-12] 

[Copy of GMDA Letter dated 23.12.2024 is enclosed as Doc.-13] 

6. Non-implementation o(Solar Water Heating System 

69. It is kindly state that the Renewable Energy Department of Government of Haryana 
through its Order dated 14.03.2016 omitted instructions of 'Mandatory use of Solar 
Water Heating Systems' due to space scarcity in the buildings. 
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70. However, under sustainable measures as per Haryana Building Code , we have installed 
Rooftop Solar Photo Voltaic Power Plant in the said affordable project as per Renewable 
Energy Department norms. 

71. The competent department officials had duly inspected it before granting Occupation 
Certificate to the project, which is also duly functional as on date & is duly connected to 
grid. 

[Copy of the Renewable Energy Department Order dated 14.03.2016-is enclosed as Doc.-
14] 

7. Untreated wastewater disposal and Inem,cient Sewage Treatment Plant (STP): 

72. The complainant(s) mischievous allegations with ulterior motif alleging Inefficient Sewage 
Treatment Plant (STP) & Untreated Wastewater Disposal are denied and without any 
basis. Had the above issues been to be true in the said affordable Project, then how come 
the said affordable project is 100% occupied and more than 5000 needy beneficiaries 
under affordable policy AHP 2013 are residing happily in the project since five years and 
the affordable project is rated one of the best developed among similar projects completed 
under AHP-2013 policy. 

73. Rather, it's the delicate planning, sincere & high quality of workmanship in execution 
leading to completion of the affordable project before time and at the same time ensuring 
timely all applicable compliances including Environment Safeguards/ conditions imposed 
in the Environment Clearance granted to the project, the affordable project is sustaining in 
such a adverse circumstances, where competent departments have not developed and failed 
to develop the external public health services, master plan service roads etc. in the 
periphery of the proj ect. 

74. With regards to Inefficient Sewage Treatment Plant (STP), it is stated the STP of required 
capacity was developed even before grant of full Occupation Certificate of the project. 

75. Upon receipt of Occupation Certificate on 17.12.2019, we applied for grant of 'consent to 
Operate" in compliance of Part -A. Specific Conditions (Operational Phase) i.e. Clause {al 
"Consent to Operate " shall be obtained from Haryana State Pollution Control Board 
under Air and Water Act and a copy shall be submitted to the SEIAA.Haryana." 

76. The Ha1yana State Pollution Control Board granted the CTO to the project only after 
through inspection by officials of HSPCB and same was submitted with department of 
town and country planning department, Haryana vide our Letter Ref. No.: 
AVL/AGHC/2020/1 57 Dated 05 .02.2020. 

77. With regards to untreated wastewater disposal, it is stated that internal public health services 
are developed & completed in all respect before grant of full OC to the project, same was 
checked and verified by competent officials of competent department and upon being 
reported satisfactory in their internal reports to Director town and country planning 
department ,Chandigarh, your department granted OC to the project, same is duly confinned 
in the OC. The separation of grt:y and black water is done by the use of dual plumbing line 
laid in the project. Treatment of l 00% grey water by STP is done ensuring that the re­
circulated water would have required BOD level. The treated water is re-circulated for 
flushing, gardening etc. as per approvals. 
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78. Further as stated above On 01.06.2020, we facilitated the formalities of physically Handing 

- Over Taking-Over Common Areas and Facilities for day-to-day running and operations 
of services and utilities falling under the association' s scope, for maintenance, along with 
copy of approval documents, NOCs, OC and As Built Dwgs. duly checked and verified by 
department of town and country planning Haryana, to the Association. 

79. Whereas in compliance of Clause 4(v) of AHP 2013 under which affordable housing 
licenses were granted, we, Mis. A VL Infrastructure Private Limited, provided, free of cost, 
maintenance & upkeep of all internal roads, pavements, open spaces and periphery main 
sewer/water lines, falling under our scope, and as per applicable laws from the date of 
grant of full Occupation Certificate [i.e.17.12.2019] of the Project till 16.12.2024. 

80. The above is duly acknowledged in the finding of enquiry report of the committee 
constituted by DC Gurugram at page no. 11, Serial No: 6, the external services like 
sewage, drainage & water supply are not laid down till date by the concerned authorities 
i.e. HSVP/GMDA etc. even then. Colonizer has made temporary arrangements. 

81. Even Hon'ble HRERA Authority in its Order dated 01.08.2023 duly observed that " ... the 
occupation certificate and completion certificate of the project has already been obtained. 
Such certificates are granted by the competent authorities after assuring the compliance of 
many parameters including but not limited to construction as per the approved building 
plans ... ". 

82. Further in compliance of Par-B. (General Conditions) Clause [ii] i.e. "The project 
proponent sha ll also submit six monthly reports on the status of compliance of the 
stipulated EC conditions including results of monitored data (both in hard copies as well as 
bye mail) to the northern Regional Office ofMOEF, the respective Zonal Office of CPCB, 
HSPCB and SEIAA Haryana." It is kindly stated that we have duly complianced the 
condition of clause [ii] by submitting six monthly reports till date. The proof of submission 
of submission is enclosed as Doc.-19. · 

[Copy of Proof of Half Year Compliance from the date of grant of OC dated 17.12.2019 to 
till date of Project EC Dated 24.1 1.2015 is enclosed as Doc.-19] 

[Copy of Drinking water Test Report_ Oct.-2024 is enclosed as Doc.-20] 

[Copy ofSTP water Test Report _Oct.-2024 is enclosed as Doc.-20A] 

[Copy of Six Monthly Compliance Report_ Dec.-2024 is enclosed as Doc.-21] 

[Copy of Receiving of Six Monthly Compliance Report _Dec.-2024 is enclosed as Doc.-
21A] 

8. Unsafe storage ofinflammable materials: 

83. It is kindly stated that the provision of refueling of generator(s) installed for power back up 
for common area and for back up of mandatory common services, utilities in the project. 
are filled directly through a vendor fuel tanker, who fills directly the fuel tanks of the 
generators installed fro m the fuel tanker. 

9. Improper Waste Management 
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84. It is submitted that management of all waste streams for BWG-Wet, Dry and Domestic 
Hazarduous is managed through MCG empanelled service provider at site. 

10. 'Pollution under control' certificate 

85. It is stated that it pertains to the Association since the physically Handing -Over Taking­
Over Common Areas and Facilities for day-to-day running and operations of services and 
utilities falling under the Association's scope, for maintenance, was completed on 
01.06.2020. 

Therefore, as apparent from our submissions, it is humbly stated that we have always fully 
complied with all the terms and conditions/ obligations of the license granted to us, and there is 
nothing left on our part as on date, therefore, you are humbly requested to take our submission on 
records regards the issue of the site visit by your department officials being members of the 
committee constituted by Hon'ble NOT in Original Application No.: 639/2024 in answer to the 
so-called I alleged violations. 

Enclosed: All above enclosures [Doc.-01 to Doc.-21A] have been mailed at Mail id: 
dtpenfS.gurugram.tcp@gmai l.com. 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA 
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA. 

No. SEIAA/HR/2015/5(~ Dated: .. -~~--: J. (-:-.~(!)J.[ .. .. 

To 

Subject: 

Dear Sir, 

M/s A VL Infrastructure Pvt. Ltd, 
Plot No. 1, Green Park Main, 
New Delhi-1 10016. 

Environmental Clearance for construction of Affordable Group 
Housing Colony Project at Village Sihi, Sector-36-A, Distt Gurgaon, 
Haryana. 

This letter is in reference to your application no. nil dated 13.11.2014 

addressed to M.S. SEIAA, Haryana received on 04.12.2014 and subsequent letter dated 

14.10.2014 & 02.03.2015 seeking prior Environmental Clearance for the above project 

under the EIA Notification, 2006. The proposal was transferred to MoEF&CC, Gol on 

27.03.2015. No action was taken and the case was returned to SEIAA on 31.08.2015 after 

its constitution. The proposal has been appraised as per prescribed procedure in the light 

of provisions under the EIA Notification, 2006 on the basis of the mandatory documents 

enclosed with the application viz., Form-1, Form 1-A, Conceptual Plan and additional 

clarifications furnished in response to the observations of the State Expert Appraisal 

Committee (SEAC) constituted by MOEF, GOI vide their Notification 23.3.2012, in its 

meeting held on 04.03.2015 awarded "Gold" grading to the project. 

(2) It is inter-alia, noted that the project involves the construction of Affordable 

Group Housing Colony Project at Village Sihi, Sector-36-A, Distt Gurgaon, Haryana on a 

total plot area of 36582.512 sqm (9.03975 acres). The total built up area shall be 

99573.631 sqm. The Group Housing project shall have 5 Blocks (Stilt+ 10 Floors). The 

proposed project shall have 1480 Dwelling Units (lBHK & 2BHK), Commercial, 

Community Center and Anganwadi-cum-creche. The maximum height of the building 

shall be 3 8.85 meter. The total water requirement shall be 1071 KLD. The fresh water 

requirement shall be 677 KLD. The waste water generation shall be 893 KLD, which will 

be treated in the two STPs of 600 KLD + 500 KLD capacity. The total power 

requirement shall be 6700 KW which will be supplied by DHBVN. The Project 

Propct:ent has · :-r)po3ed to develop~-· ~el' beit on 23.151% of:·roject area (12.645% tree 

plantation+ 10.505% landscaping). The Project Proponent proposed to construct 09 rain 

water harvesting pits. The solid waste generation will be 3959 kg/day. The bio­

degradable waste will be treated in the project area by adopting appropriate technology. 

The total parking spaces proposed are 740 ECS. 

[31 The State Expert Appraisal Committee, Haryana after due consideration of 

the relevant documents submitted by the project proponent and additional clarification 
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furnished in response to its observations, have recommended the grant of environmental 

clearance for the project mentioned above, subject to compliance with the stipulated 

conditions. Accordingly, the State Environment Impact Assessment Authority in its 

meeting held on 29.10.2015 decided to agree with the recommendations of SEAC to 

accord necessary environmental clearance for the project under Category 8(a) of EIA 

Notification 2006 subject to the strict compliance with the specific and general conditions 

mentioned below:-

PART A-
SPECIFIC CONDITIONS:­
Construction Phase:-

[1] "Consent for Establish" shall be obtained from Haryana State Pollution Control 

Board under Air and Water Act and a copy shall be submitted to the SEIAA, 

Haryana before the start of any construction work at site. 

[2] A first aid room as proposed in the project report shall be provided both during 

construction and operational phase of the project. 

[3) Adequate drinking water and sanitary facilities shall be provided for construction 

workers at the site. Provision should be made for mobile toilets. Open defecation 

by the laboures is strictly prohibited. The safe disposal of waste water and solid 

wastes generated during the construction phase should be ensured. 

[4) All the topsoil excavated during construction activities shall be stored for use in 

horticulture/landscape development within the project site. 

[5] The project proponent shall ensure that the building material required during 

construction phase is properly stored within the project area and disposal of 

construction waste should not create any adverse effect on the neighboring 

communities and should be disposed of after taking necessary precautions for 

general safety and health aspects of people, only in approved sites with the approval 

of competent authority. 

[6] Construction spoils, including bituminous material and other hazardous materials, 

must not be allowed to contaminate watercourses and the dump sites for such 

material must be secured so that they should not leach into the ground water and 

any hazardous waste generated during construction phase, should be disposed off as 

per applicable rules and norms with necessary approval of the Haryana State 

Pollutio11 ~ontrol Board. 

[7] The diesel generator sets to be used during construction phase shall be of ultra low 

sulphur diesel type and should conform to Environment (Protection) Rules 

prescribed for air and noise emission standards. 

[8] The diesel required for operating DG sets shall be stored in underground tanks and 

if required, clearance from Chief Controller of Explosives shall be taken. 
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[9] Ambient noise levels shall conform to the residential standards both during day and 

night. Incremental pollution loads on the ambient air and noise quality should be 

closely monitored during construction phase. Adequate measures should be taken to 

reduce ambient air pollution and noise level during construction phase, so as to 

conform to the stipulated residential standards of CPCB/MoEF. 

[10] Fly ash shall be used as building material in the construction as per the provisions 

of Fly Ash Notification of September 1999 and as amended on 27th August 2003. 

[il] Storm watei control and its re-use as per CG\X/B and BIS standards for various 

applications should be ensured. 

[12] Water demand during construction shall be reduced by use of pre-mixed concrete, 

curing agents and other best practices. 

[13] In view of the severe constrains in water supply augmentation in the region and 

sustainability of water resources, the developer will submit the NOC from CGWA 

specifying water extraction quantities and assurance from HUDA/ utility provider 

indicating source of water supply and quantity of water with details of intended 

use of water - potable and non-potable. Assurance is required for both 

construction and operation stages separately. It shall be submitted to the SEIAA 

and RO, MOEF, Chandigarh before the start of construction. 

l14] Roof must meet prescriptive requirement as per Energy Conservation Building 

Code by using appropriate thermal insulation material. 

[15] Opaque wall must meet prescriptive requirement as per Energy Conservation 

Building Code which is proposed to be mandatory for all air conditioned spaces 

while it is desirable for non-air-conditioned spaces by use of appropriate thermal 

insulation material to fulfill requirement. 

[16] The approval of the competent authority shall be obtained for structural safety of the 

building on account of earthquake, adequacy of fire fi ghting equipments, etc. as per 

National Building Code including protection measures from lightening etc. If any 

forest land is involved in the proposed site, clearance under Forest Conservation 

Act shall be obtained from the competent Authority. 

[17] Overexploited groundwater and impending severe shortage of water supply in the 

region requires the developer to redraw the water and energy conservation plan. 

Developer shall reduce the 0'.1crall footprint of the proposed development. Project 

proponent shall incorporate water efficiency /savings measures as well as water 

reuse/recycling within 3 months and before start of construction to the SEIAA, 

Haryana and RO, MOEF, GOI, Chandigarh. 

[18) The Project Proponent as stated in the proposal shall construct total 09 rain water 

harvesting pits for recharging Lhe ground water within the project premises. Rain 

water harvesting pits shall be designed to make provisions for silting chamber and 

removal of floating matter before entering harvesting pit. Maintenance budget and 
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persons responsible for maintenance must be provided. Care shall also be taken 

that contaminated water do not enter any R WH pit. 

(19] The project proponent shall provide for adequate fire safety measures and 

equipments as required by Haryana Fire Service Act, 2009 and instructions issued 

by the local Authority/Directorate of fire from time to time. Further the project 

proponent shall take necessary permission regarding fire safety scheme/NOC from 

competent Authority as required. 

(20] The Project Propcnent shall obtain assurnnce from the DHBVN for supply of 6700 

KW of power supply before the start of construction. In no case project will be 

operational solely on generators without any power supply from any external 

power utility. 

(21) Detail calculation of power load and ultimate power load of the project shall be 

submitted to DHBVN under intimation to SEIAA Haryana before the start of 

construction. Provisions shall be made for electrical infrastructure in the project 

area. 

(22) The Project Proponent shall not raise any construction in the natural land 

depression I Nallah/water course and shall ensure that the natural flow from the 

Nallah/water course is not obstructed. 

[23) The Project Proponent shall keep the plinth level of the building blocks 

sufficiently above the level of the approach road to the Project. Levels of the other 

areas in the Projects shall also be kept suitably so as to avoid flooding. 

(24] Construction shall be carried out so that density of population does not exceed 

norms approved by Director General Town and Country Department Haryana. 

[25) The Project Proponent shall submit an affidavit with the declaration that ground 

water will not be used for construction and only treated water should be used for 

construction. 

(26] The project proponent shall not cut any existing tree and project landscaping plan 

should be modified to include those trees in green area. 

[27] The project proponent shall provide 3 meter high barricade around the 

project area, dust screen for every floor above the ground, proper sprinkling 

and covering of stored material to restrict dust and air pollution during 

construction. 

(28] The project proponent shall construct a sedimentation basin in the lower level of the 

project site to trap pollutant and other wastes during rains. 

[29] The project proponent shall provide proper rasta of proper width and proper 

strength for the project before the start of construction. 

[30) The project proponent shall ensure that the U-value of the glass is less than 3.177 

and maximum solar heat gain co-efficient is O .25 for vertical fenestration. 
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[31) The project proponent shall adequately control construction dusts like silica dust, 

non~silica dust and wood dust. Such dusts shall not spread outside project premises. 

Project Proponent shall provide respiratory protective equipment to all construction 

workers. 

l32] The project proponent shall develop complete civic infrastructure of the Group 

Housing colony including internal roads, green belt development, sewerage line, 

Rain Water recharge arrangements, Storm water drainage system, Solid waste 

management site and provision for treatrnent of bio-degradable waste, STP, 

water supply line, dual plumbing line, electric supply lines etc. and shall offer 

possession of the units/flats thereafter. 

[33J The project proponent shall provide one refuge area till 24 meter and one till 39 

meter each, as per National Building Code. The project proponent shall not 

convert any refuse area in the habitable space and it should not be sold 

out/ commercialized. 

[34J The project proponent shall provide fire control room and fire officer for building 

above 30 meter as per National Building Code. 

[35] The project proponent shall obtain permission of Mines and Geology Department 

for excavation of soil before the start of construction. 

[36] The project proponent shali seek specifi1.: prior approval from concerned local 

Authority/RUDA regarding provision of stonn drainage and sewerage system 

including their integration with external services of HUDA/ Local authorities beside 

other required services before taking up any construction activity. 

[37] The site for solid waste management plant be earmarked on the layout plan and the 

detailed project for setting up the solid waste management plant shall be submitted 

to the Authority within one month. 

(38] The project proponent shall submit the copy of fire safety plan duly approved by 

Fire Department before the start of construction. 

[39] The project proponent shall discharge excess of treated waste water/storm water in 

the public drainage system and shall seek permission of HUDA before the start of 

construction. 

[40] The project proponent shall maintain the distance between STP and water supply 

line. 

[41] The project proponent shall ensure that the stack height is 6 meter more than the 

highest tower. 

[42] The project proponent shall ensure that structural stability to withstand earthquake 

of magnitude 8.5 on Richter scale. 

[43] The project proponent shall not raise any construction activity in the ROW 

reserved/acquired for High Tension Wire passing through the project area and 
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shall maintain horizontal and vertical ROW as required under Indian Electricity 

Rules, 1956/DHBVN latest instructions. 

Operational Phase: 

[a] "Consent to Operate" shall be obtained from Haryana State Pollution Control 

Board under Air and Water Act and a copy shall be submitted to the SEIAA, 

Haryana. 

[b] The Sewage Treatment Plant (STP) shall be installed for the treatment of the 

sewage to the prescribed standards including odour and treated effluent will 

be recycled to achieve zero exit discharge. The installation of STP shall be 

certified by an independent expert and a report in this regard shall be 

submitted to the SEIAA, Haryana before the project is commissioned for 

operation. Tertiary treatment of waste water is mandatory. The project 

proponent shall remove not only Ortho-Phosphorus but total Phosphorus to the 

extent of less than 2mg/liter. Similarly total Nitrogen level shall be less than 

2mg/liter m tertiary treated waste water. Discharge of treated sewage shall 

conform to the nonns and standards of CPCB/ HSPCB, whichever is 

environmentally better. Project Proponent shall implement such STP technology 

which does not require filter backwash. The project proponent shall essentially 

provide two numbers of STPs preferably equivalent to 50% of total capacity 

or depending upon the initial occupancy as the case may be. 

[c] Separation of the grey and black water should be done by the use of dual plumbing 

line. Treatment of 100% grey water by decentralized treatment should be done 

ensuring that the re-circulated water should have BOD level less than 5 mg/litre 

and the recycled water will be used for flushing, gardening and DG set cooling etc. 

to achieve zero exit discharge. 

[d) For disinfection of the treated wastewater ultra-violet radiation or ozonization 

process should be used. 

[e] Diesel power generating sets proposed as source of back-up power for lifts, 

common area illumination and for domestic use should be of enclosed type and 

conform to rules made under the Environment (Protection) Act, 1986. The 

location of the DG sets shall be in the open as promised by the project 

proponent with appropriate str1ck height above the highest roof level of the project 

as per the CPCB norms . The diesel used for DG sets shall be ultra low sulphur 

diesel (35 ppm su.lphur), instead of low sulphur diesel. 

[fl Ambient Noise level should be controlled to ensure that it does not exceed the 

prescribed standards both within and at the boundary of the Proposed Affordable 

Group Housing Project. 

[g] The project proponent as stated in the proposal should maintain at least 23 .151 % 

as green cover area for tree plantation especially all around the periphery of the 
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project and on the road sides preferably with local species which can provide 

protection against noise and suspended particulate matter. The open spaces inside 

the project shall be preferably landscaped and covered with vegetation/grass, 

herbs & shrubs. Only locally available plant species shall be used. 

(h] The project proponent shall strive to minimize water in irrigation of landscape by 

minimizing grass area, using native variety, xeriscaping and mulching, utilizing 

efficient irrigation system, scheduling irrigation only after checking evapo­

transpiration data. 

[i] Rain water harvesting for roof run-off and surface run-off, as per plan submitted 

should be implemented. Before recharging the surface run off, pre- treatment 

through sedimentation tanks must be done to remove suspended matter, oil and 

grease. The bore well for rainwater recharging shall be kept at least 5 mts. above 

the highest ground water table. Care shall be taken that contaminated water do not 

enter any RWH pit. The project proponent shall avoid Rain Water Harvesting of 

first IO minutes of rain fall. Roof top of the building shall be without any toxic 

material or paint which can contaminate rain water. Wire mess and filters should 

be used wherever required. 

Li] The ground water level and its quality should be monitored regularly m 

consultation with Central Ground 'Nater Authority. 

[k] A report on the energy conservation measures conforming to energy conservation 

norms finalized by Bureau of Energy Efficiency should be prepared incorporating 

details about building materials & technology, R & U Factors etc and submitted to 

the SEIAA, Haryana in three months time. 

[I] Energy conservation measures like installation of LED only for lighting the areas 

outside the building and inside the building should be integral part of the project 

design and should be in place before project commissioning. Use of solar panels 

must be adapted to the maximum energy conservation. 

[m] The Project Proponent shall use zero ozone depleting potential material in 

insulation, refrigeration, air-conditioning and adhesive. Project Proponent shall also 

provide Halon free fire suppression system. 

[n] The solid waste generated should be properly collected and segregated as per the 

requirement of the MSW Rules, 2000 and as amended from time to time. The bio­

degradable waste should be treated by appropriate technology at the site ear-marked 

within the project area and dry/inert solid waste should be disposed off to the 

approved sites for land filling after recovering recyclable material. 

[o] The provision of the solar water heating system shall be as per norms specified by 

HAREDA and shall be made operational in each building block. 

[p] The traffic plan and the parking plan proposed by the Project Proponent should be 

adhered to meticulously with further scope of additional parking for future 
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requirement. There should be no traffic congestion near the entry and exit points 

from the roads adjoining the proposed project site. Parking should be fully 

internalized and no public space should be used. 

[q] The Project shall be operationalized only when HUDA/local authority will provide 

domestic water supply system in the area. 

[r] Operation and maintenance of STP, solid waste management and electrical 

Infrastructure, pollution control measures shall be ensured even after the 

completion of project. 

[s] Different type of wastes should be disposed off as per provisions of municipal solid 

waste, biomedical waste, hazardous waste, e-waste, batteries & plastic rules made 

under Environment Protection Act, 1986. Particularly E-waste and Battery waste 

shall be disposed of as per existing E-waste Management Rules 2011 and Batteries 

Management Rules 2001. The project proponent should maintain a collection center 

for E-waste and it shall be disposed of to only registered and authorized dismantler I 

recycler. 

[t] Standards for discharge of environmental pollutants as enshrined in vanous 

schedules of rule 3 of Environment Protection Rule 1986 shall be strictly complied 

with. 

[u] Water supply shall be metered among different users and different utilities. 

[v] The project proponent shall ensure that the of DG sets is more than the highest 

tower and also ensure that the emission standards of noise and air are within the 

CPCB latest prescribed limits. Noise and Emission level of DG sets greater than 

800 KV A shall be as per CPCB latest standards for high capacity DG sets. 

[w] All electric supply exceeding 100 amp, 3 phase shall maintain the power factor 

between 0.98 lag to 1 at the point of connection. 

[x] The project proponent shall not use fresh water for HVAC and DG cooling. Air 

based HV AC system should be adopted and only treated water shall be used by 

project proponent for cooling, if it is at all needed. The Project Proponent shall also 

use evaporative cooling technology and double stage cooling system for HVAC in 

order to reduce water consumption. Further temperature, relative humidity during 

summer and winter seasons should be kept at optimal level. Variable speed drive, 

best Co-efficient of Performance (CoP), as well as optimal Integrated Point Load 

Value and minimum outside fresh air supply may be resorted for conservation of 

power and water. Coil type cooling DG Sets shall be used for saving cooling water 

consumption for water cooled DG Sets. 

[y] The project proponent shall ensure that the transformer is constructed with high 

quality grain oriented, low loss silicon steel and virgin electrolyte grade copper. The 

project proponent shall obtain manufacturer 's certificate also for that. 
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[z] The project proponent shall ensure that exit velocity from the stack should be 

sufficiently high. Stack shall be designed in such a way that there is no stack 

down-wash under any meteorological conditions. 

[aa] The project proponent shall provide water sprinkling system in the project area to 

suppress the dust in addition to the already suggested mitigation measures in the 

Air Environment Chapter of EMP. 

[ab] The project proponent shall ensure proper Air Ventilation and light system in the 

basements c1rea for comfortable living of human being and shall ensure that number 

of Air Changes per hour/(ACH) in basement never falls below 15. In case of 

emergency capacity for increasing ACH to the extent of 30 must be provided by the 

project proponent. 

(ac] The project proponent shall ensure drinking/ domestic water supply as per 

prescribed standards till treated water supply is made available by HUDA. 

[ad] The project proponent shall provide green area on terrace and roof top. 

[ae] The project proponent shall install solar panel for energy conservation. 

PART-B. GENERAL CONDITIONS: 

[i] The Project Proponent shall ensure the commitments made in Form-1 , Form-IA, 

EIA/EMP and other documents submitted to the SEIAA for the protection of 

environment and proposed environmental safeguards are complied with in letter 

and spirit. In case of contradiction between two or more documents on any point, 

the most environmentally friendly commitment on the point shall be taken as 

commitment by project proponent. 

[ii] The project proponent shall also submit six monthly reports on the status of 

compliance of the stipulated EC conditions including results of monitored data 

(both in hard copies as well as by e-mail) to the northern Regional Office of 

MoEF, the respective Zonal Office of CPCB, HSPCB and SEIAA Haryana. 

[iii] STP outlet after stabilization and stack emission shall be monitored monthly. 

Other environmental parameters and green belt shall be monitored on quarterly 

basis. After every 3 (three) months, the project proponent shall conduct 

environmental audit and shall take corrective measure, if required, without delay. 
I 

[iv] The SEIAA, Haryana reserves the right to add additional safeguard measures 

subsequently, if found necessarv. Environmental Clearance granted will be 

revoked if it is found that false information has been given for getting approval of 

this project. SEIAA reserves the right to revoke the clearance if conditions 

stipulated are not implemented to the satisfaction of SEIAA/MoEF. 

[v] The Project proponent shall not violate any judicial orders/pronouncements issued 

by any Court/Tribunal. 

[vi] All other statutory clearances such as the approvals for storage of diesel from Chief 

Controller of Explosives, Fire Department. Civil Aviation Department, Forest 
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Conservation Act, 1980 and Wildlife (Protection) Act, 1972, Forest Act, 1927, 

PLPA 1900, etc. shall be obtained, as applicable by project proponents from the 

respective authorities prior to construction of the project. 

[vii] The Project proponent should inform the public that the project has been accorded 

Environment Clearance by the SEIAA and copies of the clearance letter are 

available with the Haryana State Pollution Control Board & SEIAA. This should be 

advertised within 7 days from the date of issue of the clearance letter at least in two 

local newspapers that are widely circulated in the region and the copy of the same 

should be forwarded to SEIAA Haryana. A copy of Environment Clearance 

conditions shall also be put on project proponent's web site for public awareness. 

[viii] Under the provisions of Environment (Protection) Act, 1986, legal action shall be 

initiated against the Project Proponent if it was found that construction of the 

project has been started before obtaining prior Environmental Clearance. 

[ix] Any appeal against the this Environmental Clearance shall lie with the National 

Green Tribunal, if preferred, within a period of 30 days as prescribed under 

Section 16 of the National Green Tribunal Act, 2010. 

[x) The project proponent shall put in place Corporate Environment Policy as 

mentioned in MoEF, Gol OM No. J-11013 /41/2006-IA II (I) dated 26.4.2012 

within 3 months period. Latest Corporate Environment Policy should be submitted 

to SEIAA within 3 months of issuance of this letter. 

[xi] The fund ear-marked for environment protection measures should be kept in 

separate account and should not be diverted for other purposes and year wise 

expenditure shall be reported to the SEIAA/RO MOEF GOI under rules prescribed 

for Environment Audit. 

[xii] The project proponent shall ensure the compliance of Forest Department, Haryana 

Notification no. S.0.121/P A2/l 900/S.4/97 dated 28.11.1997. 

[xiii] The Project Proponent shall ensure that no vehicle during construction/operation 

phase enter the project premises without valid 'Pollution Under Control' 

certificate from competent Authority. 

[xiv] The project proponent is responsible for compliance of all conditions in 

Environmental Clearance letter and project proponent can not absolve 

himself /herself of the responsibility by shifting it to any contractor engaged by 

project proponent. 

[xv] The project proponent shall seek fresh Environmental clearance if at any stage there 

is change in the planning of the proposed project. 

[xvi] Besides the developer/applicant, the responsibility to ensure the compliance of 

Environmental Safeguards/ conditions imposed in the Environmental Clearance 

letter shall also lie on the licensee/licensees in whose name/names the 
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license/CLU has been granted by the Town & Country Planning Department, 

Haryana. 

[xvii] The proponent shall upload the status of compliance of the stipulated EC 
conditions, including results of monitored data on their website and shall update 
the same periodically. It shall simultaneously be sent to the Regional Office of 
MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant 
levels namely; PM2.5, PM 10, SOx NOx, Ozone, Lead, CO, Benzene, Ammonia, 
Benzopyrine, arsenic and Nickel. (Ambient levels as well as stack emissions) or 
critical sectoral parameters, indicated for the project shall be monitored and 
displayed at a convenient location near the main gate of the i;ompany in the public 
domain. 

[xviii] The environmental statement for each financial year ending 31st March in Form-V 
as is mandated to be submitted by the project proponent to the HSPCB Panchkula 
as prescribed under the Environment (Protection) Rules, 1986, as amended 
subsequently, shall also be put on the website of the company along with the status 
of compliance of the EC conditions and shall also be sent to the respective 
Regional Offices of MoEF by e-mail. 

[xix] The . project proponent shall conduct environment audit at every three months 
interval and thereafter corrected measures shall be taken without any delay. 
Details of environmental audit and corrective measures shall be submitted in the 
monitoring report. 

[xx] Corporate Environment and Social Responsibility (CSER) shall be laid down by 
the project proponent (2% shall be earmarked) as per guidelines of MoEF, Gol 
Office Memorandum No. J-11013/41 /2006-TA.II(I) dated 18.05.2012 and Ministry 
of Corporate Affairs, GoI Notification Dated 27 .02.2G 14. A separate audit 
statement shall be submitted in the compliance. Environment related work 
proposed to be executed under this responsibility shall be undertaken 
simultaneously. The project proponent shall select and prepare the list of the work 
for implementation of CSER of its own choice and shall submit the same before 
the start of construction. 

Mcme1:etary, 
State Level Environment Impact 

Assessment Authority, Haryana, Panchkula. 

~ 
Endst. No. SEIAAIHR/2015/ Dated: ...................... . 

A copy of the above is forwarded to the following: 

1. The Additional Director (IA Division), MOEF, GOI, Indra Paryavaran Bhavan, 
Zor bagh Road-New Delhi. 

2. The Regional office, Ministry of Environment & Forests, Govt. of India, Sector 
31, Chandigarh. 

3. The Chairman, Harvana State Pollution Control Board, Pkl. 

\ 
Member Secretary, 

State Level Environment Impact 
Assessment Authority, Haryana, Panchkula. 
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) 

6 AVL 
Ref. No.: AVL/AGHC/2016/61 

Date : 30th Jan., 2016 

Infrastructure Private Limited 
Creating Vibrant Lifestyles 

To 

The Director General 
Town & Country Planning, Haryana 
SCO No.-71 to 75, (1st to 3rd Floor) 

Sector-71C, Chandigarh, 

Sub.: Information of Receipt of Consent to Establish from Pollution Angle to Start the 
Construction & submission of Authenticated copy of Flat Buyers Agreement. 

Ref.: LC No-3036 - Licence No. 18 of 2014 dated 10-06-2014 & Licence No. 74 of 2014 
dated 01-08-2014. 

Sir 

This is to inform that we have been issued consent to establish from Pollution Angle to 
start the construction vide Memo no. : HSPCB/consent/2821216 GUSOCTE 2410493 dated 
02-01-2016 from Haryana State Pollution Board, Panchkula in compliance of the specific 
condition No. : 01, Part 'A' of Environment Clearance received vide memo No. : 
SEIAA/HR/2015/512 dated 24-11-2015 of our Affordable Housing Project (copy enclosed). 

Find enclosed authenticated copy of Flat Buyer's Agreement for your reference and records, 
in compliance of rule 24 of Haryana Development and Regulation of Urban Area Rules 1976. 

Thanking you 

Yours truly 

Vir;~Singh 

Managing Dir ctor 

Encl.: 

ff ~; ,J rn .A\i'L •• Ii C~)/'/> 
[:o·:,.:·u:::;:'.jt.0.-::1 t.111 
i . .u.tnta 1·0:/.UF"iJJi)i?;ii.U 

·io: i\E n e, 1tJl).l~ & ,:tmrnr Ii A'H 
f;_,ctor i? CC!@uwa1 ilL PH·l;J.OX,i'?: 

h 0T::h:1t 11.n:;y3n:_; i P L rn • 1.:.; r- 11=i u~ 11 n --· llC•.\16 

·, .-.:c,·-·,·:_.,:.:., t:·.·· t.::· ,-..r~ . i _ .. 1, , --· ; ::: • ; , :~ .. -1 i .. ,-. .-·. + ~; ·..:. , 1 

(i) Consent to establish from Pollution Angle Memo No. HSPCB/consent/2821216 
GUSOCTE 2410493 dated 02-01-2016. 

(ii) Environment Clearance Memo No.: SEIAA/HR/2015/512 dated 24-11-2015 
(iii) Authenticated copy of Flat Buyer's Agreement. 

-- A copy of this letter is forwarded to the following for information. 
1. Senior Town Planner, Gurgaon 

Town & Country Planning Department, Sector-14, Gurgaon, Haryana 
2. District Town Planner, Gurgaon 

Town & Country Planning Department, Sector-14, Gurgaon, Haryana 

AVL Infrastructure (Pvt.) Ltd. 
PROMOTER•BUILDER•DEVELOPER 

01, Green Park Main, New Delhi - 110016 

Phone: 011-41326868; 41681515 I e-mail: info@avlinfra.comIwebsite:www.avlinfra.com 

c:i z 
z 
0 
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-....:=..;:;.... HARYANA STATE POLLUTION CONTROL BOARD 
C-11, SECTOR-6, PANCHKULA 

Website - www.hspcb.gov.in E-Mail - hspcb.pkl@sijymail.com 

Telephone No. - 0172-2577870-73 

No. HSPCB/Consent/: 2821216GUSOCTE2410493 

To 
Dated:02/01/2016 

M/s : A VL Infrastructure Pvt Ltd 

A VL 36 Gurgaon village Sihi, Sector 36A 

GURGAON 

122004 

Sub. : Issue of Consent to Establish from pollution angle . 

Please refer to your Consent to Establish application received in this office on the subject noted 

above.Under the Authority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8 

dated 28.04.83 sanction to the issue of"Consent to Establish" with respect to pollution control of Water 

and Air is hereby accorded to the unit A VL Infrastructure Pvt Ltd, for manufacturing of Group 

Housing project with the following terms and conditions:-

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

The industry has declared that the quantity of effluent shall be 893 KL/Day i.e 
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 893 KL/Day for Domestic and the 
same should not exceed . 

The above "Consent to Establish" is valid for 24 months from the date of its issue to be 
extended for another one year at the discretion of the Board or till the time the unit starts its 
trial production whichever is earlier. The unit will have to set up the plant and obtain 
consent during this period. 

The officer/official of the Board shall have the right to access and inspection of the 
industry in connection with the various processes and the treatment facilities being 
provided simultaneously with the construction of building/machinery. The effluent should 
conform the effluent standards as applicable 

That necessary arrangement sha11 be made by the industry for the control of Air Pollution 
before commissioning the plant. The emitted pollutants will meet the emission and other 
standards as laid/will be prescribed by the Board from time to time. 

The applicant will obtain consent under section 25/26 of the Water (Prevention & Control 
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of 
Pollution) Act, 1981 as amended to-date-even before starting trial production 

The above Consent to Establish is further subject to the conditions that the unit complies 
with all the laws/rules/decisions and competent directions of the Board/Government and its 
functionaries in all respects before commissioning of the operation and during its actual 
working strictly. 

No in-process or post-process objectionable emission or the effluent will be allowed, if the 
scheme furnished by the unit turns out to be defective in any actual experience 

The Electricity Department will give only temporary connection and permanent connection 
to the unit will be given after verifying the consent granted by the Board, both under Water 
Act and Air Act. 

Unit will raise the stack height ofDG Set/Boiler as per Board's norms. 

Unit will maintain proper logbook of Water meter/sub meter before/after commissioning. 
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·-

REGD. 

From 
Director, 

FORM BR-VII 
(See Code 4.10(2), (4) and (5)) 
Form of Occupation Certificate 

Town & Country Planning Department, 
Haryana, SC0-71-75, Sector-17-C, Chandigarh. 
Tele-Fax: 0172-2548475; Tel.: 0172-2549851, 
E-mail: t cpharyana7@gmail.com, Websitewww.tcpharyana.gov. in 

Sh. Birpal & others, Clo AVL Infrastructure Pvt. Ltd., 
Plot No. 01, Green Park Main, 
New Delhi-110016. 

Memo No. ZP-10031 JD(NC)l20191 ?)J Ft~ Dated: - I =1- - 12-lo/J 

Whereas Sh. Birpal & others, Clo AVL Infrastructure Pvt. Ltd.has applied for the 
issue of an occupation certificate on 18.10.2019 in respect of the buildings described below: -

DESCRIPTION OF BUILDING 
City: Gurugram: -

• Licence No. 18 of 2014 dated 10.06.2014 & Licence No. 74 of 2014 dated 01.08.2014. 
• Total area of the Affordable Group Housing Colony measuring 9.06875 acres. 
• Sector-36-A, Gurugram Manesar Urban Complex. 
• Indicating description of building, covered area, towers, nature of building etc. 

Tower/ No. of No. of No. of Floors FAR Sanctioned FAR Achieved 
Block No. Dwelling Dwelling Area in % Area in % 

Units Units Sqm. Sqm. 
sanctioned constructed 

Tower-1 80 80 Stilt/Ground Floor 4151.404 11.348 4022.234 10.99 
to 10th Floor 

Tower-2 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.37 
to 1 0th Floor 

Tower-3 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 10.995 
to 10th Floor 

Tower-4 80 80 Stilt/Ground Floor 4151.404 11.348 4164.989 11.379 
to 10th Floor 

Tower-5 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 1 0th Floor 

Tower-6 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.385 
to 10th Floor 

Tower-7 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tower-8 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tower-9 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tower-10 80 80 Stilt/Ground Floor 4332.334 11.843 4205.854 11.379 
to 10th Floor 

Tower-11 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tower-12 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.497 
to 10th Floor 

Tower-13 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tower-14 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tower-15 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tr:·-:.'cr· 16 4f\ -~ ..in StHt/Grvur:d Floor 1842.186 5.036 172.1L340 11.379 ·,v ·,v 
to 10th Floor 

Tower-17 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Tower-18 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 
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Tower-19 80 
I 

80 I Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Floor 

Total 1480 Dwelling Units 78875.658 215.615 76559.833 215.543 
Commercial Building [ Ground Floor to 2475.359 6.76 2512.188 6.86 

2"d Floor 
Non-FAR Area in Sqm. 

Sanctioned Achieved 
Community Building 186.957 212.426 
Anganwadi 191.407 191.006 
Guard Room -- 25.14 
HT Room -- 6.30 

I hereby grant permission for the occupation of the said buildings, after considering 
NOC from fire safety issued by Director General, Fire Services, Haryana, Panchkula, 
Environment Clearance issued by State Environment Impact Assessment Authority, Haryana, 
Structure Stability Certificate given by Er. Sharad Gupta, M.Tech. (Structure), Public Health 
Functional reports received from Chief Engineer-I, HSVP, Panchkula & Certificate of 
Registration of lift issued by lnspector_of Lifts-cum-Executive Engineer, Electrical Inspectorate, 
Haryana and after charging the composition charges amount of~ 27,29,879/- for the variations 
vis-a-vis approved building plans with following conditions: -

1. The building shall be used for the purposes for which the occupation certificate is being 
granted and in accordance with the uses defined in the approved Zoning 
Regulations/Zoning Plan and terms and conditions of the licence. 

2. That you shall abide by the provisions of Haryana Apartment Ownership Act, "1983 and 
Rules framed thereunder. All the flats for which occupation certificate is being granted 
shall have to be compulsorily registered and a deed of declaration will have to be filed by 
you within the time schedule as prescribed under the Haryana Apartment Ownership Act 
1983. Failure to do so shall invite legal proceedings under the statute. 

3. That you shall apply for the connection for disposal of sewerage, drainage & water supply 
from HUDA as and when the services are made available, within 15 days from its 
availability. You shall also maintain the internal services to the satisfaction of the Director 
till the colony is handed over after granting final completion. 

4. That you shall be fully responsible for supply of water, disposal of sewerage and storm 
water of your colony· till these services are made available by HU DA/State Government as 
per their scheme. 

5. That in case some additional structures are required to be constructed as decided by 
HUDA at later stage, the same will be binding upon you. 

6. That you shall maintain roof top rain water harvesting system properly and keep it 
operational all the time as per the provisions of Haryana Building Code, 2017. 

7. The basements and stilt shall be used as per provisions of approved zoning plan and 
building plans. 

8. That the outer facade of the buildings shall not be used for the purposes of advertisement 
and placement of hoardings. 

9. That you shall neither erect . nor allow the erection of any Communication and 
Transmission Tower on top of the building blocks. 

10. That you shall comply with all the stipulations mentioned in the Environment Clearances 
issued by State Environment Impact Assessment Authority, Haryana Vide No. 
SEIAA/HR/2015/512 dated 24.11.2015. 

11. That you shall comply with all conditions laid down in the Memo. No. FS/2019/275 dated 
22.11.2019 of the Director General, Fire Services, Haryana, Panchkula with regard to fire 
safety measures. 

12. You shall comply with all the conditions laid down in Form-D issued by Inspector of Lifts­
cum-Executive Engineer, Electrical Inspectorate, Haryana, HUDA Primary School Building, 
Block-C-2, Sushant Lok-I, Gurugram. 

1 J. The day & night marking shall be maintained and operated as per provision of 
International Civil Aviation Organization (ICAO) standard. 

14. That you shall use Light-Emitting Diode lamps (LED) in the building as well as street 
lighting. 

15. That you shall impose a condition in the allotment/possession letter that the allottee shall 
used Light-Emitting Diode lamps (LED) for internal lighting, so as to conserve energy. 

16. That you shall apply for connection of Electricity within 15 days from the date of issuance 
of occupation certificate and shall submit the proof of submission thereof to this office. In 
case the electricity is supplied through Generators then the tariff charges should not 
exceed the tariff being charged by DHBVN. 

17. That provision of parking shall be made within the area earmarked/designated for parking 
in the colony and no vehicle shall be allowed to park outside the premises. 
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18. Any violation of the above said conditions shall render this occupation certificate null and 
void. 

(K. Makrand Pandurang, IAS) 
Director, Town and Country Planning, 

Haryana, Chandigarh. 

Endst. No. ZP-1003/JD(NC)/2019/ ____ _ Dated: -----

A copy is forwarded to the following for information and necessary action: -

1. The Director General, Fire Services, Haryana, Panchkula with reference to his office Memo. 
No. FS/2019/275 dated 22.11.2019 vide which no objection certificate for occupation of the 
above-referred buildings have been granted. It is requested to ensure compliance of the 
conditions imposed by your letter under reference. Further in case of any lapse by the 
owner, n~cessary action as per rules should be ensured. In addition to the above, you are 
requested to ensure that adequate fire fighting infrastructure is created at Gurugram for 
the high-rise buildings and concerned Fire Officer will be personally responsible for any 
lapse/violation. 

2. Chief Engineer-I, HSVP, Panchkula with reference to his office memo no. 208248 dated 
21.11.2019 8: memo no. 208267 dated 21.11.2019. 

3. Senior Town Planner, Gurugram with reference to his office memo. No. 5733 dated 
19.11.2019. 

4. District Town Planner, Gurugram with reference to his office Endst. No. 11085 dated 
18.11.2019. 

5. District Town Planner (Enf.), Gurugram. 
6. Nodal Officer, website updation. 

(Narender Kumar), 
District Town Planner (HQ), 

For Director, Town and Country Planning, 
Haryana, Chandigarh. 
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Directorate of Town & Country Planning, Haryana 

To 

Subject: 

2. 

Nagar Yojana Bhavan, Plot No. 3, Sector 18 A, Madhya Marg, Chandigarh 
Phone: 0172-2549349 e-mail:tcpha.ryana7@gmail.com 

website:-http://tcpharyana.gov.in 

LC-IX 
(See Rule 16 (2)) 

A VL Infrastructure Pvt. Ltd. 
Plot No. 1, Green Park Main, 
New Delhi. 

Memo No. LC-3036/ Asstt. (MS)/2022/ ?:;?:,':f-Pj Dated: 

Grant of completion certificate for the Affordable Group Housing 
Colony being developed over an area 9.06875 acres bearing licence no. 
18 of 2014 dated 10.06.2014 and 74 of 2014 dated 10.08.2014 in Sector-
36A, Gurugram. 

Please refer to your application dated 19.11.2019 and subsequent letters 
on the subject cited above. 

Whereas, Chief Engineer, HSVP, Panchkula vide memo no. 229334 dated 

24.12.2019 has confirmed that the services with respect to above said colony have been 

got checked and found that all the public health services have been laid as per approved 

service plan estimates and are operational/functional. Senior Town Planner, Curugram 

vide memo no. 6466 dated 23.12.2019 has also confirmed about laying of the colony as 

per approved plans. 

3. In view of above said reports, it i.c; hereby certified that the required 

development works in the aforesaid colony having area measuring 9.06875 acres, as 

indicated on the enclosed plans duly signed by me, read in conjunction with the 

following terms and conditions, have been completed to my satisfaction. The 

development works are water supply, sewerage, storm water drainage, roads and 

horticulture. The completion certificate is granted on the following terms and 

conditions:-

1. The services will be laid by the colonizer upto alignment of proposed external 

services of the town and connection with the HSVP system will be done with the 

prior approval of the competent authorit:y. ln case pumping is required, the same 

will be done by the colonizer at its own cost. The services will be provided as per 

provision in the EDC of Gurugram. 

2. That the colonizer will be solely responsible for making arrangement of water 

supply and disposal of sewage and storm water of colony as per 

requirement/guidelines of HSPCB/Environment Department till such time, the 

external services are provided by HSVP /State Government as per their scheme. 

3. Level/Extent of the services to be provided by HSVP i.e. water supply sewerage, 

SWD, roads etc. will be proportionate of EDC provisions. 
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4. Thal you shall maintain a roof top rain water harvesting system properly and 

shall keep it operational all the time. 

5. That in case some additional structures are required to be constructed and 

decided by HSVP at a later stage, the same will be binding upon you. Flow 

control valves will be installed, preferably of automatic type on water supply 

connection with HSVP water supply line. 

6. That the NSL formation level of roads have been verified and are correct You 

shall be responsible in case of any mistake in levels etc. 

7. That you shall be fully responsible for operation, upkeep and maintenance of all 

roads, open spaces, public parks and public health services like water supply, 

sewerage and drainage etc. for a period as approved in the service plan estimates 

of your colony from the date of issuance of final completion certificate or earlier 

relieved of said responsibility and thereupon transfer all such roads open 

spaces, public parks and public health services like water supply, sewerage and 

drainage etc. free of cost to the Government or the Local Authority as directed. 

8. That you shall neither erect nor allow the erection of any communication and 

transmission Tower with irt colony without prior approval of competent 

authority. 

9. That you shall comply with the conditions of Service Plan/Estimates approved 

by the Department vide memo dated 1.6~~-:1'11td the conditions imposed by 

CE- HSVP, Panchkula . 

10. That audit of books shall be carried out by independent agency appoirtted for the 

same and you shall provide requisite documents in this regard to them. Further, 

you are liable to pay excess amount, if any found beyond 15% profit margirt after 

conducting audit of books by said agency. 

11. That you shall comply with the terms and conditions as approved from the 

concerned DISCOM. 

This completion certificate shall be void-ab-irtitio, if any of the conditions 

mentioned above is not complied with. Further, this approval will not provide any 

immunity from any other Act/Rules/Regulations applicable to the land irt question. 

DA:As above. 

Endst. No. LC-3036-Asstt. (MS)-2022/ 

~ 
s'h, !AS) 

Director eneral, 
Town&: Country Planning, 

Haryana, Chandigarh 
Dated: 

A copy is forwarded to the following for irtformation and necessary 
action. 

1. Chief Engirteer, HSVP, Panchkula. 
2. Senior Town Planner, Gurugram. 
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3. DistrictT0\\111 Planner, Gurugram. 
4. Chief Accounts Officer 0/o Director, Town and Country Planning, Haryana, 

Chandigarh. 
5. PM(IT) 0/o DTCP with the request to update the status on Departmental 

website. 

(Rajesh Kaushik) 
District Town Planner (HQ) 

For Director General, Town & Country Planning, 
Haryana, Chandigarh 
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-- HARYANA STATE POLLUTION CONTROL 
BOARD 

Haryana State Pollution Control Board, 3rd 
Floor, HSIIDC Office Complex, IMT Manesar, 

Gurugram Email:- hspcbrogrs@gmail.com 
E-mail: hspcb.pkl@sify.com 

No. HSPCB/Consent/: 329962320GUSOCT07138223 Dated:04/02/2020 

To. 

M/s :AVL Infrastructure Pvt Ltd 

A VL 36 Gurgaon village Sihi, Sector 36A 

Subject: Grant of consent to operate to Mis A VL Infrastructure Pvt Ltd. 
Please refer to your application no. 7138223 received on dated 2020-01-06 in regional 

office Gurgaon South.With reference to your above application for consent to operate,M/s 

AVL Infrastructure Pvt Ltd is here by granted consent as per following specification/Terms 

and conditions. 

Consent Under BOTH 

Period of consent O I /0 I /2020 - 30/09/2020 

Industry Type Building and construction project having waste water generation more than 
100 KLD 

Cate~ory RED 

lnvestment(In Lakh) 26900.0 

To tal land Area(Sq. 36582.51 
meter) 

Total Bu iltup Area(Sq. 99573.63 
meter) 

Quantity of effluent 

1. Trade 0.0 KL/Day 

2. Domestic 893.0 KL/Day 

Number of outlets 1.0 

Mode of discharge 

1. Domestic Recycling/reusing in horticulture 

2. Trade 0 

Domestic Effluent Parameters 

I . BOD 30 mg/I 

2. COD 250 mg/I 

3. TSS 100 mg/! 

4. Oil & Grease 10 mg/I 

5. pH 5.5-9.0 

Trade Efflut:nl Parnmt:ttn-s 

l. NA 
-- -

Numher nf stacks I -J!eight of stack 
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I . Atta checl tn n G Sets 14 meter 
above roof level 

l::missiun 1rnramctcr·s 

I. NA I 
rroduct Details 
1 Cr()ur, 
Socicry 

Hou ~ 1 n g I Numbers/ duy 

C11p11citr. uf boiler 

I Tonfhr l. N.I\ . 

Type ol' Furnucc 

1. N.A. I 
Typ~ of Fuel 

1. D1~1,d I 0.18 KL/day 

Raw Material Details 

N.A. I Metric Tonnes/Dav 

R,,;gimtal 0/fico ;. Gu,-gaou Sout/i 

Haryar,a Stale Pollulio11 Co11fr()/ R()atd. 

T crms and conditions 

I. The applicants shall maintain good hoiJse keepin~ bolh w1lhm factory and 111 the prem1<.es 

All hose p1pdmes values, storage tanks etc. shall be leak proof. rn plant nllnwnb1e potturnms 
kvds, 11' )pt:l.'il'it:d liy Stale Bua rd .-..hnuld hr: rnd fitriGtly . 

2. The a1"lf)l1canUcompany shall comply with und <.:any out directive/orders issued by the Board 

in this consent orJer at all subsequent times without negligence of his /its part. The 

appl ic:rnt/company shall be liable for such legal action against him as per provision of the 
law/a<.·t in case of violation of any order/directives. Issued at any time a11d or non compliance 
ofrhr rcrms and conditions of'hiH cum,1:ml unlljr. 
3. The applicant shall make an application for i,rrant of consent at least CJO dar hefore the date 

of expiry of this consent. 
4. Necessary fee as prescribed for obta.ining renewa.1 consent shall be paid by che applicant 

al01rnwirh the conscrn annlica1im1 
5. If due to any tcchnolog1cul improvement or otherwise this Board is of opinion that all or any 
or the conditions rd crrcd to above required va11at1on unclud1ng me cnangc or any concrot 
c:9uipm nt c: ilh c:r in wlv,lc M in pa.rt) this Board shall after giv ing the upplicunt un opportunity 

of being heard vary all or such condition and there upon the applicant shall be bound to comply 

with the conditions so varied. 
6. The industry shall provide adequate arrangement for fighting the accidental leakages, 

discharge of any pollutants gas/ liquids from the vessels, mechanical equipment etc. which are 

likely to cause environment pollution. 
7. The industry shall comply noise pollution (Regulation and control) Rules , 2000. 

8. The indust1y shall comply all the direction/Rules/Instructions as may be issued by the 

MOEF/CPCB/HSPCB from time to time . 

9. The industry shall ensure that various characterislics oflhe emuents remain within the 

tolerance limits as specified in EPA Standard and as amended from time to time and at no time 
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( 

the concentration of any characteristics should exceed these limits for discharge. 

l 0. The industry would immediately submit the revised application to the Board in the event of 

any change in the raw material in process, mode of treatment/discharge of effluent. In case of 

change of process at any stage during the consent period, the industry shall submit fresh 

consent application alongwith the consent to operate fee , if found due, which may be on any 
account and that shall be paid by the industry and the industry would immediately submit the 

consent application to the Board in the event of any change during the year in the raw material, 

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11 . The officer/official of the Board shall reserve the right to access for the inspection of the 

industry in connection with the various process and the treatment facilities . The consent to 

operate is subject to review by the Board at any time. 

12 . Permissible limits for any pollutants mentioned in the consent to operate order should not 

exceed the concentration permitted in the effluent by the Board. 

13 . The industry shall pay the balance fee , in case it is found due from the industry at any time 

later on. 
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the 
consent to operate so granted shall automatically lapse. 

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain 

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by 

the Board. 

Specific Conditions : 

I .The inspection of the unit will be carried out by HS PCB wi thin a period of 03 months of 

grant of this first Consent to Operate I Authorization for collection of samples of effluent/air 
emission/noise as applicable. 

2. In case the analysis report of samples of Air/effluent/noise so collected are found complying 

the standards prescribed under EP Rules, 1986, the 1st CTO so granted will remain valid for 

the period of CTO for which it has been granted based upon the category of the unit or as was 

demanded by the unit in case of failure of sample the l st CTO so granted will be revoked. 

Sh k 
. S. h D1g1tally signed by Shakt1 Singh a t I Ing Date· 2020.02.04 1657'20 

Regional Officer;'fJirgaon South 

Haryana State Pollution Control Board. 

216



ANNEXURE-I

83--

To 

HARYANA REAL ESTATE REGULATORY AUTHORITY, 
BUDA COMPLEX, SECTOR- 6, PANCHKULA-134109 

FORM 'REP-III' 
[See rule 5( 1)] 

REGISTRATION CERTIFICATE OF PROJECT 
(Regd. No. 106 of2017 dated 24.08.2017} 

AVL Infrastructure Pvt. Ltd. 
Plot No. 1, Green Park Main, 
New Delhi 110~16 

Memo No. HRERA(Reg.)517/2017 / 7'13 Dated 24.08.2017 

Subject: Registration of Real Estate Project Area 9.06875 Acres Affordable 
Group Housing Colony ("AVL 36 Gurgaon") situated in Sector 36-A, 
District Gurugram, Haryana by AVL Infrastructure Pvt. Ltd. under 
REMA A.ct, 2016 and HRERA Rules, 2017 

Ref: Your application dated 31.07.2017 

Your request for registration of Affordable Group Housing Colony for 
Area 9.06875 Acres, situated in Sector 36-A, District Gurugram, Haryana with 
regard to License no. 18 of 2014 dated 10.06.2014 & License No. 74 of 2014 dated 
01.08.2014 issued by the Director, Town and Country Planning Department, 
Haryana, has been examined vis-a-vis the provisions of the Real Estate (Regulation 
and Development) Act, 2016 and HRERA Rules, 2017 and accordingly a registration 
certificate is herewith issued with following terms and conditions:-

(i) The Promoter shall comply with the provisions of the Act and the rules and 
regulations made there under; 

(ii) The Promoter shall deposit seventy percent of the amount to be realized 
from the allottees by the Promoter in a separate account to be maintained in 
a schedule bank to meet exclusively the cost of land and construction 
purpose as per provision of Section 4 (2) (L) (D); 

(iii) The registration ·shall be valid for a period commencing from 24.08.2017 to 
31 12.2019; 

(iv) The Promoter shall enter :.nw an agreement for sale with the allottees as 
prescribed in the Act and Rules made thereunder; 

(v) The Promoter shall offer to execute and register a conveyance deed in favour 
of the allottees or the association cf the allottees, as the case may be, of the 
apartment, plot or building as the case may be, or on the common areas as 
per provision of section 1 7 of the Act; 
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(vi) The Promoter shall take all the pending approvals from various competent 
authorities on time 

(vii) The Promoter shall pay all outstanding payment i.e. land cost, construction 
cost, ground rent, municipal or other local taxes, charges for water or 
electricity, maintenance charges, including mortgage loan and interest on 
mortgages or other encumbrances and such other liabilities payable to 
competent authorities, bank and financial institutions which are related to 
the project until he transfers the physical possession of the real estate project 
to the allottees or the associations of allottees, as the case may be; 

(viii)The Promoter shall be responsible for providing and maintaining the essential 
services, on reasonable charges, till the taking over of the maintenance of the 
project by the Municipal Corporation, Gurugram or any other local 
authority/ Association of the Allottees, as the case may be; 

(ix) The Promoter shall not accept a sum more than ten percent of the cost of the 
apartment, plot or building as the case may be, as an advance payment or an 
application fee, from a person without first entering into a written agreement 
for sale with such person and register the said agreement for sale, under any 
law for the time being in force; 

(x) The Promoter shall adhere all the terms and conditions of this registration 
and license, sanctioned plans and other permissions issued by Competent 
Authorities. In case any deficiency in fee is found at later stage and the same 
shall be recoverable from the promoter/ owner accordingly. 

(xi) The Promoter shall, upon receiving his Login Id and password under clause(a) 
of sub-section (1) or under sub-section (2) of section 5, as the case may be, 
create his web page on the website of the Authority and enter all details of 
the proposed project as provided under sub-section (2) of section 4, including 
the followings:-

a) details of the registration granted by the authority; 

b) quarterly up-to-date list of number and type of apartments for plots, 
as the case may be, booked; 

c) quarterly up-to-date the list of number of garages/covered parking lot 
booked; 

d) quarterly up-to-date the list of approvals taken and the approvals 
which are pending subsequent to commencement certificate; 

e) quarterly up-to-date status of the project; and 
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f) such other information and documents as may be specified by the 
regulations made by the authority. 

(xii) The Promoter shall be responsible to make available to the allottees, the 
following information at the time of the booking and issue of allotment letter:-

a) sanctioned plans, layout, along with specifications, approved by the 
competent authority, by display at the site or such other place as may 
be specified by the regulations made by the Authority; 

b) the stage wise time schedule of completion of the project, including the 
provisions for civic infrastructure like water, sanitation and 
electricity. 

(xiii) This registration is subject to following conditions:-

a) The promoter shall submit the detail of development work plan as 
provided in Rule 14 (1) (a)(b)(c) VII of the Rules, 2017 HRERA 
within one month time. 

b) The promoter shall submit the estimates of cost of project within 
one month time. 

Executi e Director 
HARYANA REAL ESTATE REGULATORY AUTHORITY 
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ANNEXURE-J
86I 

Date : 27th May, 2020 

To, 
M/s. AVL Infrastructure Pvt. Ltd. 
148, Vipul Trade Center, 
Sector - 48, Gurugram-122018 

Subject: Intimation regarding completion of registration formalities of Association & copy of 
Budget Estimate for day-to-day Running & Operational expenses/cost for common areas 
and facilities. 

Dear Sir, 

Please find enclosed Registration Certificate/Documents of Association for your reference & 
records along with copy of Budget Estimate for day-to-day Running & Operational expenses/ 
cost for the period beginning 151of june, 2020 to 31 st March 2021 for necessary 
intimation/action with the request to take Association Clearance in respect of each 
Apartment in terms of the Haryana Apartment Ownership Act, 1983. 

We have also intimated the same to all allottees vide letter memo no.: AAOA/2020/01 dated 
27-05-2020 informing regarding completion of registration formalities of Association along 
with copy of Registration Certificate. Budget Estimate and Membership Form etc. for 
completing necessary compliances under applicable act(s). 

We would also like to proceed to schedule the Handing Over Taking Over of Common Areas 
and Facilities with your officials at the earliest. 

Thanking you again for your continuous support and cooperation in this regard. Hope you 
shall extend necessary supprot in future. 

Thanking You, 

(k_ 
Balraj Singh 
President 
AVL36GURGAON APARTMENT OWNERS ASSOCIATION 

Enclosed: 

Copy of Letter Dated 27-05-2020 with registration documents of the Association. 

AVL36GURGAONApartment Owners Association 
AVL36GURGAON, Sector-36A, Gurgaon - Manesar Urban Complex, Gurugram, Haryana - 122004 

Registration Number: 02481 Email: _ _g Phone No.: +91-9667768755 
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-

/' /\VL 
Infrastructure Private Limited 
Creating Vibrant Lifes tyles 

Handing-Over Taking-Over Common Areas & Facilities 

Affordable Project- A VL36GURGAON, License Nos. 18 & 74 of 2014 granted under the 
Haryana Development and Regulation of Urban Area Act, 1975. 

Handing Over- Com1non Areas & Facilities declared under Deed of Declaration executed and duly 
registered vide Yasika No: 12007 dated 20.03.2020. 

I, Suresh Kumar GM Operations authorized by M/s. A VL Infrastructure Private Limited through its 
board resolution dated 13.03.2020, do hereby Hand-Over Common Areas & Facilities declared under 
registered Deed of Declaration, for maintenance, in affordable group housing Complex 
A VL36GURGAON, Sector- 36A, Gurgaon-Manesar Urban Complex Gurugram, Haryana-122004 to the 
following Association. 

Name of Association- A VL36GURGAON Apartment Owners Association 
Registration No.-HR-018-2020-02481 

ACCEPTANCE 

I/We, Shri Balraj Singh, President of AVL36GURGAON Apartment Owners Association through its 
resolution dated 27.05.2020, do hereby take-over Common Areas & Facilities declared under registered 
Deed of Declaration, for maintenance in group housing Complex 'A VL36GURGAON', Sector- 36A, 
Gurgaon- Manesar Urban Complex, Gurugram, Haryana-122004 and confinn that I /We have inspected 
the approvals, NOCs and the common areas & facili ties in the project and am/are completely satis fied in 
respect of documents and common areas & facilities provided in the project in terms of its registered 
Deed of Declaration, area, location, dimensions, quality of workmanship I construction, materials, 
specifications. There is no issue whatsoever and have no claim in this regard. 

For A~36GURGAON Apartm ent Owners Association ----. \l"IG, 

"' if~? 6 \ rt,-G ')..C)?-O • 
Shri BalraJ Sihgh I 
President ~~ 
Place: Gurugram Haryana 
Date: 

Enclosed: Annexure-0 I, the completion of handing-over taking-over fonnal icies of common areas & 
facilities is subject lo the disclosures enclosed. 

AVL Infrastructure (Pvt.) Ltd. 
PROMOTER •B UILDER • DEVELOPER 

01 , Green Park Main, New Delhi - 110016 

Phone: 011 - 41326868; 41681515 I e-mail: info@avlinfra.com I wPbsite: www.avlinfra.com 
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A:\ \[X llRE- 01 

Project- A\! J J6G l R(,AON. I .icense No~. 18 & 7<-1 or 20 I I ~ranted unck, the I li.1r} ana OL'velop111 ent and 
Rcgulation o l· l rban Area Act. 1975. 

J land ing-Over 1 aking-Ovcr of Common Area:, & f ac il ities declared under Deed of Declaration, for 
maintenance to Association fo rmed & registered under the provisions of the l laryana Apartment 
Ownership Act, 1983. 

Pursuant to claim ing of common areas & facilities of the project b) the association and offer to 
hand over by the developer, the completion of Handing-Over Taking- Over formalities of the 
Com mon Areas & Facilities declared in the Deed of Declaration under the provis ions of the Haryana 
Apartment Ownership Act, I 983 is subject to the following reci tals, information/ details of 
infrastructure, di sclosures made by the developer. 

RECITALS: 

That the Director, Town and Country Planning, Chandigarh, Haryana granted affordable Group 
Housing licenses bearing No.: 18 of 2014, Dated- 10-06-2014 & No.: 74 of 2014, Dated- 01-08-2014 
under The Haryana Development and Regulation Urban Areas Act, 1975 and Rules made there 
under. 

WHEREAS the Developer Company floated the affordable hous ing Project for general public on 
the said scheduled Land under the name and style of ' A VL36GURGAON' (hereinafter referred to 
as the "said Project'' or "A VL36GURGAON"), in accordance with the terms and conditions of 
Affordable Housing Policy-2013, notified by the Town & Country Planning Department, 
Government of Haryana vide notification number PF-27/ 48921 dated 19-08-2013 and amendments 
thereon from time to time (hereinafter referred to as the "Policy or AHP-2013"). 

AND WHEREAS the Developer got the drawings approved and sanct ioned from the Directorate, 
Town & Country Planning, Haryana, in accordance with the parameters laid down in the AHP-
2013 and from other competent authority the layout plans, elevations, sections and details of the 
said Project vide memo no. ZP-1003/AD (RA)/2014/20245 Dated 27-08-2014, consisting of 
residential, community and commercial building. The Consent to Establish from Haryana State 
Pollution Control Board was granted to the project vide memo no.: HSPCB/Consent/ : 
282 l 2 l 6GUSOCTE2410493 dated 02-01-2016 to commence the construction of the Project at 
site. 

AND WHEREAS the Developer got registered the said Project under the provisions of the Real 
Estate (Regulation and Development) Act 201 6 and rules thereunder, with the Haryana Real Estate 
Regulatory Authority at Panchkula as registration No.-106 of 2017 vide Memo No.- RERA 
(Reg.) 517/2017/793 Dated 24-08-2017. 

AND WHEREAS upon completing the construction including internal development works within 
the Project, which inter alia, includes laying down of roads, water lines, sewer lines, electrical lines etc. 
of whole project well within predefined period as per Policy and fu lfilling due observance and 
performance of such laid down conditions and restrictions, the Developer filed the application 
to Directorate, Town & Country Planning Department on 18-10-2019 for grant of Occupation 
Certificate of the said Project. Thereafter, Directorate, Town & Country Planning granted Full 
Occupation Certificate of the said Project vide Memo No.: ZP-1003/JD (NC)/2019/3 1173 Dated 
I 7-12-2019. However, the external linkages for internal services beyond the periphery of the Project, 
such as water lines, sewer lines, storm water drains, roads, electricity, and other such integral services are 
to be provided by the Government Department and/or the Competent Authority and the Developer is 
dependent on the appropriate Government Department or Competent Authority for providing such 
external linkages, therefor the Developer shall bear no responsibility for such unfinished work of 
appropriate Government Department or Competent Authority. 

I 
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\ I) \\ 111 RI \ \ ,i, pn tliL \ ppli1.:ahh: I .m, , . ,ome "en ice" and L1 Ld1111:- ha\L' lwL·11 111.1<k a, .1ilahk at 

a ... ,11glc pt•lll t !Pr u11l1/alln11 ln ,111 thcrL·1in 111r r,:-.. idcnt ial. cnm 111u11it: and u1111111crl'1,d h11ild i11g, ol th\.' <:,a1d 
Prujcct. ,, h1ch \\cnild Ix 011 "hm in!.! basi:-- ,111d mcanl 10 be u,L·J _j t) in1h b: uccup,mt-, n l 1c,1d,.:111ia l. 
comrnunit) and commercial buildings of -,aiJ Prt~ject. '.:)uch shared -,en ILCs an<l l;icil111c-, 1.L'. l'kc u·1c1t1 
con11cctio11 , u1Kkrgrnund "atcr -_inrag.e Un"". so lar po,, er still ion. rain \\ater han C'itin~ pih. SC\\ a~e 
treatment plant. domes! ic/ storm wakr anJ se\\ erage connect ions etc. ( hl.'rcina lkr ca lied said ''<:,harc<l 
Services and l acilitics·} The said shared services and facilit ies arc pn)\ i<.kd /deve loped on the sa id 
Project and not~ ithstanding their location. all 1he said shared services and facilities would be a\ailablc 
for use of occupan1s of residential. communit) as well as O\\ ners of commercial buildings. rhc allottees 
of the project sha ll use the said shared sen ices and faci liti es including Common Areas and Faci liti es 
strictly in accordance with the declaration filed by the Developer under the llaryana Apartment 
Ownership Act, 1983 and applicable laws. 

AND WIJEREAS the Project, in its entirety. is in accordance with the provisions of the Haryana 
Apartment Ownership Act, 1983 and rules framed thereunder. The Deed of Declaration of said 
Project, in compliance of the Haryana Apa1iment Ownership Act, I 983, has been fi led (subject to 
amendment(s) therein from time to time) by the Developer and duly registered vide Yasika No.-
12007 Dated 20-03-2020 with the office of Sub-Registrar Manesar, District-Gurugram, Haryana. 

AND WHEREAS it is explicitly made clear that the Developer bas not taken any amount whatsoever 
on account of maintenance from any of the allottee of the project and the developer reiterates that in terms 
of clause 15 of flat buyer agreement, the Developer will provide free of cost Maintenance of the Services 
mentioned under sub-section 3(3)(a)(iii) of the Haryana Development and Regulation of Urban 
Areas Act, 1975, for a period of five years from the date of grant of the Occupation Certificate to 
comply witb Clause 4(v) of the AHP-2013. 

AND WHEREAS it is informed & further clarified in terms of clause 16 of flat buyer agreement that it 
shall be the responsibility of the allottees to manage & bear day to day running expenditure and cost of 
consumptions of utilities by whatever name called, in respect of any utilities, manpower, consumables, 
common areas and services/facilities, water & electricity consumption charges, general incidental 
expenses, licence's renewal fee(s) and any other Govt. fees/Statutory taxes, insurance of the said 
Building/ said Project etc. from the date of offer of possession of said F lat by the Company. The Allottees 
may simultaneously form "Association of Apartment Owners" while taking over possession of the said 
Flat to carry out and manage their above-mentioned day-to-day affairs. 

AND WHEREAS the Developer offered the possession of Units in the said Project to all allottees 
on 24-12-2019 as per policy subject to provisions of the Haryana Apartment Ownership Act, 1983 
and facilitated the allottees for formation of association and provided 'No Objection Certificate' for use 
of address and premises of the project by allottees association. The Developer also o rganised at its 
project as well as at site office, copy of Deed of Declaration executed & registered, pertinent 
information, documents approvals & NOCs granted to the Project by competent authorities/ Government 
departments for perusal by all stakeholders in the Project. 

AND WHEREAS the allottees formed & got registered the association namely 'A VL36GURGAON 
Apartment Owners Association' bearing reg. no.: HR-018-2020- 02481 as per laws applicable and 
immediately upon registration of the Association, 1.he office bearer of the association intimated the 
Developer to hand over Common Areas & Facilities provided in the project for day to day running & 
operations by itself. 

AND WHEREAS the Developer offered the Association to Hand-Over the common areas & facilities 
subject to the association undertaking that it shall be solely responsible and liable for violations, if any, of 
the provisions of the law of the land and applicable rule, regulation or direction by the competent 
authority and that the Association shall indemnify the Developer for any liability and/or penalty in that 
behalf. Upon confirmation by the Association that it is fully satisfied with the common areas & 
facilities provided in the project vis-a-vis declared in the registered Deed of Declaration (subject to 
amendment(s) therein) executed and duly registered by the Developer. The Developer initiated the 
completion of formalities of handing over taking over of common areas and facilities provided in the 
project to fulfill its obligations and responsibilities under the Haryana Ap t-Q nership Act, 1983 
and/or nder any Jaw(s) applicable on the Project. \)~(,i., 
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Rqwrding- AP PRO\ \I \. 1\0C .... DR\\~ Jl\,( ,\ A\ D DI I I) OJ DE( I \R '\ If()'\. OJ Tl JI !'RO.II CI . 

I he fo lio,\ ing rc.:k:, ant apprl)Vab. NOCs. dr.rn ings along\\ ith cop~ of Deed of Declaration ha, e been 
prov ided to the J\ssociation. ·1 he Association have rc:cci, ed the :,ame and lul\ c clul: in spected com111011 

areas and fac ilities 1xo,·ided at site. The association is completely satisfied in respect to the documents 
received and common areas & faci lities provided in the project b) th e On eloper. 

The copy of relevant documents. approvals & NOCs handed over to assoc iation is listed below for 
records. · 

1. License copy bearing num ber 18 of 2014 dated 10-06-20 14 & 74 of 20 14 dated O 1-08-20 14 
11. Approval of Building Plans-BR Ill : Memo No.- ZP-l003 /AD(RA)2014/20245 dated 27-08-20 14 

111. NOC for Height Clearance from Airport Authority oflndia dated 30-09-2014 
1v. Recommendation for Environmental Clearance from State Environment Impact Assessment 

Authority (SEIAA) dated 24-11-2015 
v. Consent to Establish granted by HSPCB to start construction at site vide Memo No: 

HSPCB/Consent/:282 l 2 l 6GUSOCTE24 l 0493 dated 02-01-201 6 
v1. HR.ERA Registration Certificate: Certificate No: l 06 of 2017 dated 24-08-2017 

v11. Approval of Service Plan Estimate from DTCP, Haryana dated 26-04-2019 
v111. Approval of Electrification Plan from DHBVN dated 12-06-2019 

ix. Approval of Single Line Diagram from 0 /o Chief Electrical Inspector dated 24-09-2019 
x. Approval for energisation oflndependent Feeder by office of Executive Engineer/Electrical 

Inspectorate vide memo no 2278 dated 31-01-2020 
xi. Approval of Sanction of Load for Common Area E lectricity in the project 

xii. Inspection and Approval of HT installation (ESS) T/F at site by 0/o Chief Electrical Inspector 
dated 30-10-2019 

x111. Inspection and Approva l of DG installat ion at site by 0 /o Chief Electrical Inspector dated 
30-10-2019 

x iv. Copy of Lifts NOC/ Registration from office ofElectrieal Inspectorate 
xv. Fire NOC from Fire Department 

xv 1. Copy of Occupation Certificate of whole Project vide Memo No: ZP-1003/JD(NC)2019/31 173 
dated 17-12-2019 

xv11. STP -Permission/ Consent to Operate granted by pollution control board vide memo no.: 

XVJJI. 

HSPCB/Consent/: 329962320GUSOCT07 l 38223 dated 04-02-2020 
Drawings of Equipment's and Machinery Installed in the project. 

Electric Sub Station 
Underground Water Tank with WTP 
Sewerage Treatment Plant 
Solar Power Station - Layout plan 
Relevant other drawings and details of the project. 

Xl)(. Copy of Registered Deed of Declaration dated 20-03-2020 along w ith tl1e fo llowing documents. 
Copy of Certified As-Built Drawings 
Copy of Registered Collaboration Agreement dated 07-08-2013 
Copy of Registered Special Power of Attorney dated 07-08-20 13 
Copy oflndependent Units Numbering Plan 

3 
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l'\I ORi\lA 11 0'\ l{I Cil\RDl1\(1 1"1-R \\ I Rt C l l RI f ,\( II 1111 \ l'l<U\ 11)1 DI'\ 1111· !'RU.Tl l ' I . 

1. I lecl11c \ub Station 

11. 

A c,tate-or:1hc-a11 e lectric substation has been installed in the pro ject a'> per apprm ed layo11t and 
dra\,ings. 'f he electric substation CL)mpri~e\ or 5xl000 KV.I\. l\.400KVA and I ;,... 250 KVA 
Transformers, 2>-.125 KVA and I x62.5 KV A Diesel Generator sets. I JT Panel v- ith VCB's. LT 
Pane ls, Capac itor Pane ls. HT/LT Cables of desired sizes and kngt hs. Ring Mai n Unit , Meter 
Room for Common electric ity connection, H Po les a long with all re lated accessories. The 
e lectricity is suppl!ed to each Tower through desired s ize o r L 1 Cables as per system design. 
Each Tower has a•separate Tower Panel with breakers and Ind ividual Meter Boards with ris ing 
mains for each dwelling unit. 

Fire Fighting System 
The firefi ghting scheme is installed as per NBC 1983 Part JV revised 2005/Guide lines from the 
fire safety point of view. The firefighting system for each tower comprises of required Overhead 
Water tank, 1 No. Pump at Tenace of each tower to maintain min. pressure, 150 di a down comer, 
I No. hydrant at each floor, 1 No. First Aid Hose reels on each floor, Shut off Type Nozel, 2 No. 
RRL type Delivery Hose of 63mm dia & 15 Mtr in length , 1 No. MCB at each floor, a public 
address system with speakers at each floor, 2 ISi marked fire extinguishers at each floor, Fire 
Check Doors of 2 Hours Rating for fire escape stairs at each floor along with exit signs and other 
related accessories as per requirement and related approvals. Required systems are al so installed 
in community hall, aganwadi and Commercial building as per requirement and approvals. 

111. Solar Power Station 
40 KW Solar power system comprising of 122 nos. - 330KW Vikram Solar Panels, Delta Solar 
Inverter, GI structure and complete Solar Accessories installed on Terrace of B lock I to 4 with 
on Grid Connection to Common area electricity LT panel located in Electric Sub-station. 

1v. Sewage and Grey Water Treatment Plant 

v. 

The Sewage Treatment Plant (STP) is based on MBBR Technology and envisaged as state-of-the­
art plant, on the basis of an advanced bio logical treatment process followed by disinfection, so 
that the treated wastewater is rendered safe for use in irrigation. 

The Grey Water Treatment Plant is envisaged as state-of-the-art plant, on the basis of an 
advanced chemical and Physical Filtration process followed by disinfection, so that the treated 
wastewater is rendered safe for use in Flushing. 

Water Supply Scheme 
Two separate distribution systems independent to each other are provided in the project. One for 
Portable water Supply for Domestic use and second of recycled water which is safe for use in 
Flushing. 

The Domestic Portable water system is supplied from Underground tanks of approved size and 
capacity located in central park area. A Water Treatment plant is installed in the Pump Room and 
comprises of Dual Media Filter, Activated Media Filter, Transfer Pumps, Pipe & various Fittings. 
The water from Raw Water tank is treated through water treatment plant and transferred to 
Domestic Treated Water tanks. The water is then supplied through pumps via water supply lines 
to Overhead tanks of Individual Towers. The treated wastewater from Grey water treatment Plant 
is supplied to separate Overhead Flushing tanks oflndividual Towers/Blocks. 

v1. Stormwater Lines 
A stormwater system is installed underground with RCC Hume pipes and Manhole network in 
the project as per approved drawings. The stonn water from Terrace, Balconies, roads and 
common areas is channelised through Storm water lines to Rain Water Harvesting Pits. A total of 
nine (9) Rain water Harvesting Pits have been installed as per approved ings to cater to 

water discharge requirements. ~~F:, A(l,i, 
~c~ ~ ~ 

0'\' Ir(' "'" ~ 
3 

4 
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, 11. \e\\agc "as1c I int: a11J \\ a"tt: \\atcr I inc<; 
A dual "uste ,,all'I '>)'>lClll i-, in-;la lkd underground \\ith R( C I lumc pq1e:-- and f\1anhnk 111:t\\ork 
in the pr~jcct as re1 apprO\cd dr.1"ings. lhc ~oi l Wa-.tc \\,lier f'rl1111 \\aler clnsct 01 each 
l3athroom and K itcht:n \\a'>tc "atcr flows to se\\ crage S) stem I mes to bl ack "at er I· qua I isat ion 
tank. or Sewerage trnatment pl ant. The black." ater is trea ted and used for irrigati on purposes. 1 he 
bath room ,,aste water fl ow!> to waste water system lines to Grey Water i:,q ua lisation ta nk or 
Sewerage treatment plant. The Gre:, water is treated a nd resupplied to each household for 
flu shing requirement. 

v111. Lifts and Staircases 

There are two nos. staircases & one number lift sanctioned in each residential block, accord ingly 
the same has been installed . Each passenger lift has been installed in conformity of provisions of 
Haryana Lift and Escalators Act 2008, of reputed make and mode l along with Ventilation Fan for 
each lift. The capacity of each Lift is 884 kg/ 13 Passenger lift . 

1x. Community Hall and Anganwadi Cum Creche 
Aganwadi cum Creche of area 191.006 Sqmt and a community hall of area 212.426 Sqmt is 
provided complete in aJI respect as per requirement of AHP-2013 . 

x. Green Landscape areas and Lawns 
Beautiful Landscaped green/hard green areas with grass and variety of trees and plantations have 
been provided in the project at various locations as per As- Built drawings duly certified by 
competent department and in conformity as per requirement of applicable laws. 

x1. Roads and Driveway area 

Paved Driveway with Concrete pavers/ PCC/Grass pavers with firm substrate & proper line and 
levels has been provided along with common area lightings. 

NOW, THEREFORE, THIS DOCUMENT WITNESSETH AND IT IS HEREBY AGREED BY 
PARTIES AS FOLLOWS 

The Association being fully satisfied in all respect and has no claim or grievances of any nature, 
whatsoever. It does not have any claim against the Developer in respect of any item or work in the 
Common Areas & Facilities declared under Deed of Declaration, including (without limitation) all issues 
in relation to its design, specifications, materials used, construction quality, finishing, workmanship, 
measurement of areas or for any other matter whatsoever and the Association shall not hold the 
developer responsible and/or liable in respect of the Common Areas & Facilities provided in the project 
vis-a-vis declared under Deed of Declaration for any defect, if any thereto, for any reason whatsoever. 

The Association affirms that upon completion of handing over taking over formalities of common areas 
and facilities, it alone shall be responsible for day to day running and operations of the Common Areas & 
Facilities declared under Deed of Declaration subject to the condition that the Developer will provide 
free of cost Maintenance of the services mentioned under sub-section 3(3)(a)(iii) of the Haryana 
Development and Regulation of Urban Areas Act, 1975, for a period of five years from the date of 
grant of the Occupation Certificate to comply with C lause 4(v) of the AHP-2013. 

- 0 -
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ffl. 

fctt:m:-

Sub Divisional Officer (C) Badshahpur 
Add:- Sector -57, Near Rail Viha r, W azira bad, G uru gram 
Contact: - 012-1-2570029 E-Mail:- sdmbadshahpur(a'gmail.com 

~ -;:prx m JH I cfi Ix (~ITT) 
'j'{ri~l'i I 

~ 311 / ~ 

Major Vio lation or provision of Lsw (Affordnblc I lousing Policy 2013) by 1\ VI. 
Infrastructure Private Limi ted at Project named "A VI. 36 Gurugrarn:· 

\3 q '<'I cfc'1 fcl1flT ~ \3 q I 9,cfci ~ cfi cfi Ill l C'l ll cfi ~ ~ 1450 I "CfITTTc;, ITTTcn 

03.06.2022 cfi ~ ~ I 

fc1 ct 41 cfci I ~ it '3cRI" ~ ~ ~I cfi Ill a (>ffil "fic;rr.:r) \3 4 I gcfci ~ cfi 1flWl, ~ 

~ ~ ~. ~ A V L 36-A, Welfa re Society, Flat No. 208 Block No- 9, Secto r-

36 A GurugramA Mis A VL Infrastructu re Private I ,imited at Project named ·'A VL 

36 Gurugram.' cfi ~ "$1 TTt -g I ftlt1$1 J;j"fi, 3TI<Tcm -i.lf ~ ~ I 3ffl: 31111-fl ~ti" ~ 

fcn \1CltT ~ 1cn1lla cfi ~ ~ 3lT4" ITTicn 2?.06.2022 cnl" ~ m: 11:00 ~ '3cRf ~1cn1£Jc1 ~ 

~f.trc, T1l ITT)i "ff~ ~ ~ m 3fCR fcnxfr ~tfr qjl" ~ 3l~ern cfi ~ iffi 

Nii illf<l> 'lP1c't ;fr uIT"I ;fr "'1 ~ I d.e. 
~~~­
'3"4"- ~ li ftl~c. 
~lc;~g·-i. ~'{r)~lli I 

~ 31 )- ;~~ ~ I 3»/ k:, /J- 'L 

~ ~ ITTff Pls:.:i~ ~a qjl" ~ ~ vfmT ~ ~ 3lT4" '3cfff ~ cT fflRl ~ 
~lcnllld ~ ~ "fli:ft c;«Jltj\J1 >lII ~ ~ 3l~ern cfi ~ ~ -g)if m .:irim it vITcT 
"$1 viT ~ I 

~ A VL Infrastructure Private Limited at Project named .. A VL 36 Gurugram : · I ~ ) Vipul 
Trade Center.Sohna Road. Sector-48, Gurugram. Ph. 0 l 24-4296868. 
2. Sh. La lit Kumar, Sachiv AVL 36-A. Welfare ociety. Flat o. 208 Block No- 9. ec tor-36 A 

Gurugram. ~ 

~ 3mtffl ~ ­
~-~ liftl~c. 
~lc;~lli3'.;x. j'<'>£llli I 

~ 
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~:- Major Violation of provis ion of Law (A ffordable Housing Policy, 

2013) by A YL Infrastructure Private Limited at project named 

"A VL 36 Gurugaon." 

~ f¥1cn1lla '341~F1t1 1JXT)~ll-l ~ ~ 451-ilcn 14so ; qRc:l1~ R-,icn 

03. 06. 202 2 ~ mr ~ cn I ll r C'1ll i4 ID1:ff ~ 1 1 m I ll a m Tf1x frt<n -rn:r1 1 

~ qan ~ R-,icn 29.06.2022 cITT ~ 7fi ~ ~ fcm:r1 vrm I 

~~~ 
xfQ-1-jO,scrl Jf~ffl (~JO). 
6'l~~llt:gx I 13.06.2022 

228



95- , I 
~u ... . .... .... 8 I) 

Dated . . .. ~ I. f J ~.~ .. ....... l ,., 
cn1.qfc1ll i341gcfd, ~ t1Rlc-n~~ :1x11Lll~11 

t!Wf 0124 .• 2325500 Wcfff ';fO 0124. 2321144. (~lc,m) 
~ 0124. 2303333. ~ ";J'O 0124 2320506 (3ITTH~) 

Emnll- dcgrg@hry.nf c.[n, Website: http: //gurgaon.gu, .in 

::R Redder/MRL;UL~no1DC 

SOC J I CJ. Btti"I 'f1'1Rhi 1r 

• I , 
~ \ \ \ 1 \,, 

1. '3QI-JO-s&I ~ (-;,ro) ~li:;~116~~ I 
J. ftrc;iT rf1R ll~IJ11 1&>1 '1 (qto) 'JX'lUl&-f I 

Major Violation of provisions of Law (A ffordab&.Housing Policy. 2013 J h~ 
AVL Infrastructure Private Limited at project named "A VL36 Uurgaon.·· 

~4~ltffl ~ ~ AVL 36A Social Welfare Society. Mob.Mc;- 9599979P: 

9717905100 if PTC<'f fimm.m ~ 03.06.2022 c#t ITTZf 3lTrrcITT ~ ~ \iHill ~ ~ ~ cp{l 

1j ~4l<Jcffi i,m-(U ~ ~ vTrq ~ft, Trfm, ml ! 3IB: ~ 3~U t fm ~ ~fcnfml tl"1 31\1 ·11 

~ ~q)c! 15 ~ cfi ~-2 ~ cf>l4~ci4 .) ~\nr ~ c17T ~ cffl, crrfcp ftcnt ,aq1gctt1 ~ ci, 
.-

'Wlal ~ c5l vrr I~ I 

~Ri-;:i: \JCR'I I 

~o 'cp'1Wfi /~ 

~ ~ ~fff AVL 36A Social Welfare Society, Mob.No- 9599975831, 9717905100 cn1 

\l'llP°I !YicFJ mt ~11m 03.06.2022 cfi ffi B ~~ "Qfitc, ! I ) 

~ ~·~fil11 1 
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.. . .. ... ..... ,r " 

11,,,J :JGA soc1A1J ,,1~~1~~~'"'~ .. soq~1r1.11T 
Registration No: - 02631, Contact Numb~r:- ~1-~5-~997583 1, 91-9 t 1790sa.oo, 

Email-ID avlresidents@gmail.com 
- ---- - - · ••• -····-•..•.•••• ·-· ········ .. ·-···. --·-· ······-----·-·-·-···-··-·· ·--·-- - - ···· I ____ ••• ···· ··-··-·-

~ Oat · 03.06.2022 

To, 
C:r~,~~ - ~ ~ co~~ 1 

6l> o( 0 ~ ~ !::fr ~(e) 

The Deputy Commissioner, 
Mini Secretariat, Gurugram 
Haryana-122001 . 

Ma· or Violation of rovisio.ns of Law 

"AVL36GURGAON" -

I::,, .kt 

Builder/Developer:- "A VL Infrastructure Private Limited" 

AOA:- "A VL36GU~GAON ARartmeot o™ Assgciation,' 

Pro'ect Name:- "A VL36GURGAON,, havin licence number 

Address of the Project: - "Sector 36A Gurgaon" 

Mail ID of Builder:- "customercare@avlinfra.com" 

Dear Sir, 

I 
I 

8 & 74 of 

We are A VL36 Social Welfare Society, Firstly, we would like to thanks for 
inviting our organisation in Conclave scheduled on 29.04.202 wherein 
most of the officials such as DTP from TCP, HARERA repre entatives, 
prominent advocates, member..of government official, News hannels, 
Media etc. would be present and respond to the: genuin.q grievanc of home 
buyers. We shall be highly grate.fui if the concerned official d partment 
resolves the issues of our affordable society A VL36Gurgaon. lthe issues 
raised in past at various department have not been resolved. 

~9,tV 
---·--·····----··· ···------··· ·----------------------·------------------------·-----·· -- - CJ,e,~v . * 
Address:- Flat No. 208, Block-09, AVL36GURGAON, Sector-36A, Gurugram ~ryana, ·.~ 

r;, -
122004. ~ / ::; 

I "It ·-/ ~C, 
le100S I . 
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971-l \'f, !J61l St)f~l1 I .. 1171~1.,I., Alli~ S()(~IJrl' , 
Registration No: - 02631, Contact Number:- 91-9599975831, 91-9717905100, 

Email-ID avlresidents@gmail.com 

Our Hon ' blc Prime Minister envisioned "I lousing for economic \vcaker 

section". To ach ieve this objective, the Central Government launched a 
comprehensive mission HPradhan Mantri Awas Yojana (U rban)" . The 
1

• Affordable Housing Policy", 2013 , of Government of Haryana was also 
a step in the same direction. The policy provides opportunity to people from 
· Economic weaker section' of society to fulfil their dream of owning a house 
in cities at affordable price. This has put affordable homebuyer in dis tr~~s. 
,ve ha\ e already made various representations to DTCP, DR office, and 
other public authorities but we are sufferings remain ignored by all, giv ing 
free hand to developers to exploit the affordable buyers. 

\Ve, therefore, request for urgent attention by your good-sel f orfi cc on 
following points of Affordable AVL36Gurgaon Society:-

I. Road connectivity issues 
2. HiQ:h Maintenance Issues 

'-' 

3. lllegal Parking issues 
4. Illegal AOA forced by builder on innocent buyer 
5. In-suff\cient electricity load ( 11 KV) provided by builder inside said 

project, which is required 33KV. 
6. Basic amenities not provide by bui lder 
7. Builder has charged extra amount more than specified rate (4,000 q 

feet) as per the AHP-2013, at the time of se lling of affordable Oats. 

Brief Problems :-

1. The above said project (A VL36GURGAON) got occupauon 
ccrtiticale in Dec ::w 19 without having road to connect with outside 
world. We are 1480 flat owner are suffering and travelling on rout in~: 
basis without having any road. Most of school are not reaching us due 
non-ava'lability of road. Furthermore, the emergency services like 
ambulance, Fire Bridge, etc. are not able to provide service within -1 . _J . 
stipu lated ti me lines, and it may resu lt into loss or life and propert)(11fvl~l1J)t.. \ 
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Registration No: - 02631, Contact Number:- 91-9599975831, 91-9 17905100, 

Email-ID avlresidents@gmail.com I 

- ---------- ----------------------------·---------------------------------------------------

2. In above said affordable society, we are paying hug~ day-to-day 
running maintenance of Rs 3.75 per/sq feet in the name of con rn11rn 
area maintenance. Moreover, we are also paying huge retrve fund of 
Rs 20,000 every year. A.$ per the Clause 4(v) of-Afford.a le Housing 
Policy, 2013,'Maintan.ence of Affordable Housing C mplex' for 
first five years after getting OC of said project, is a so~e obligation 
of developer and no charges are to be paid by buyers of tfue pro_iect in 
this regard during this period. However, the A VL l~rru;tru,,;ture 
Private limited collecting maintenance huge Charges in he name of 
fraud operational charges. It is important to note here th t as per the 
policy, for free maintenance obligation of affordable housi g complex 
for first 5 years, developers are given added incentive to ~uild 4%> of 
project area as 'commercial' with 175 FAR, against gl.!neral nlmns of 
0.5% area with I 00 FAR in residential projects. \ 

3. Th~ builder has. allotted illegal 4-wheeler parking space t~few buyer 
for his financial benefit. Due to this illegality of par.king the peace 
and harmony of society were got effected. The matter has eported to 
the local police station and various authorities for this ill~ parking 
issue, but there is no solution provided by concerned dep \ ent. 

4. The builder has fanned their own association naming 
"A VL36GURGAON Apartment owners Association" d liberately 
and does not recognise as RWA formed by owners' im iative, as 
leg itimate R WA. Instead, he only recognise RWA forme by them 
with their preferred people on board. This attempts to s ttle any 
effort of owRers coming together and deal collectively ith them. 
They are not ready to hand over the management of "O erational 
Services/ Maintenance" to RWA fanned by owners, as it would 
curtail their income source and control over housing com lex. The 
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991.\ VI .. :J(j1.\ S()(~IL I .. ' T ~1 .. 11 l 1~ st t~ 1rrr 
Registration No: - 02631, Contact Number:- 91-9599975831, 91-9717905100, 

Email-ID avlresidents@gmall.com 

-----------~--,.-~------------~-----~----------~---~-~--------------------------------------------------
formed AOA members are their employee and their immediate 
rela ti e. We would like to draw your urgen t attention to thi~ i%ue 
on priority basis. 

5. The developer taken supply of power wi th 1 I KV connection, most!) 
from rural feeder, instead of mandatory 33 KV connection with sub­
station etc. The builder have saved money to not setting-up 33 KV 
supply infrastructure. The builder is reluctant to provide ncccssar} 
land and erect sub-station as stipulated by DI LBVN and violating the 
ins tructions issued in th is regard. This results in frequent power-cut in 
:1 u111mer in nil such housing complex. The guidelines issued vide 
DHBVN Sales Circular No. D-17 dated 6.8.2020 have been grossly 
violated by developers in collusion of DHBVN officials I staff. 

6. ln our affordable housing projects, there is no prop r cunnecti vit) or 
roads and essenti al services such as scv,·1.:r, \.vuter, street light e~c. 

7. The most important point of this application , the builder has sold 
affordable J1at more than th\.! specified rate of Rs 4000 Per sq feet, 
which is completely violation of affordable poli cy 20 13 . Thi.! builder 
has charged approx 7 Lo 8 lakh extra amount in the name of 
equalisation amount from maximum affordable allottees . The 
builder i,s making fool of the owner and blow away of the prov is ions 
or the affordable housing policy, 20 13. You are requested, please 
issue strict di rection to the builder on this issue and direct to refund 
the extra amount lo allottees. 

However we have made various complaints via e-mails, le1tcrs. 
representation, legal notices, RTI etc. sent to Direc.:l<>r. T u \vll & 
County Planning remained , un-replied and nu action i~ be i11g taken. 
Several amendments have been made in policy which ha e 
pro pectivc effect but implemented retrospectively that gives benefit 
only to developers at the cost of Affordable Home Buyers. Developers 

/. 0 

-~~-~~-~~~-:---;1-~;-~~.-;0~, ~l:~k:~~,-AVL36GURGAON, Sector-36A, Gurugram, ~ov::n:01
~1> 

<;(' ll> 
122004. \9, ,o 

~ ",i• 
b, v 
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100AVL 3fiA SC)f~lill .. Wl!J .. 11Alll~ SC)~Ilrl'Y 
Regis.tr:atiQ.f) ~.o~- 0268-J:; ·6onffi'ot'.'N-t1ni-01m- 91-95'99975831, 91-b117905100, 

Email-ID avlresidents@gmail.com 

-------------------------------------------------------------------------------------------4---------------------

have been exploiting the buyers using their might ~f money and 
muscles. I 

We humble request you to pleuse take t;ognizance in t~is matter and 

take appropriate action against the defaulter builder fo~ sud1 act. \Ve 

arc also requesting you to, please direct ~nd provide 

clarification/circular to the concern department on mai~tenance issue 

(free cost to cost) and extra amount charged hy builder at time or sak 

of 11at. 

We hope that the Haryana government is stand with affordable flats 

owners and will have a better look on the above issues atd demand of 
the owners and we also hoping for positive outcome/re olution from 
your office. We would very grateful to you ever and it wo, Id be highly 

appreciated . 

. --.. ---. ---- ---------·----------------------------- ----------------------------------- -.. ------- -... 

Address:- Flat No. 208, Block-09, AVL36GURGAON, Sector-36A, Gurugram, Haryana, 

122004. 
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~~~~ 
451llYC'ill -3q1g® ~txl)~ 1~ 

- ~ - ~~. ~~1JTTfl 

AVL Infrastructure (Pvt) Ltd . 

01, Green Park Main, New Delhi-110016 

~'tcm ~ ~ 3TI% ;,w-f ~ * x-R'B ~ x~ cpl ~x 

3fft'.rf.rwl- 2005 cfi TIITTl +rrrfr ~ ~ "45"firlR: 3i~, ~1451llc4 ~ 5ffi \Y1cfi 

chT<k<:"m ~ "Cf?f ·ifiTifcp 67 /3fl~Oi!03TI{O / 'ffl~ Rrffcf) 31 .10.2022 ~RT cf! ~ I ~cb~ 

~ -3l"N"cm Fc1e1Ra cFt ~ ~ 1 
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cp 1.a lcrJ l{ i3 q I ~qfj I ~ *1 ~ q I~ lT 1Xil u I 

'qiTi=f 0124 .. 2325500 ~ i'JO 0124. 2321144, (cfITTi 
q,h 0124. 2soa333, '$ffl 10 0124 23205oa (GIT 

Email· gcgrg@hrt,nlc.ln, Website: http://gl.lrgaQn.go 

1. trq1·,-u~ 31~ (-:no) ~1<~11t;~x I 
/ ftrc,rr rfl"fx ~l vf ;:i I en Ix (t11o) '.],~'l tl 11-l I 

ftl1fll. - Major Violation of provisions of Law (Affordub&.Housing Policy, 2013) by 
A VL fnfrastructur(:! Private Limited at project named "A VL36 Gurgaon." 

fcl~rc:RT Tfl~ 11 AVL 36A Social Welfare Society, Mob .No- 9599975831, 

97179os 100 ~~ >1 r~ fwm<lfl ~ 03.06.2022 ct! >ITff ~ 1~'( ~ \J'!TITT t Fcn ~ Wfl 

ii \JrJnJcR1 1-i ~1 c; l1 '1 ~cp ~ "ffl~ Tffmi ctr t 3ffi: ~ ~tl ~ fcn \1'ffi ~~ trx ~w,11 

ljITq mm! 1s Pct,, ci> ~~-2 ~ Cf?i<TI~ B ~rm ~ mr ~ cITT, mFcn Rcfre 13q1gcm ~ cB 

w,a, >ffij(i c#t \J11 "ff<F I 

~-~, 

~ ~ "Qfc,- AVL 36A Social Welfare Society, Mob.No- 9599975831, 9717905100 qi1 

\f,Tcn'l ~ rcITT!Ri ~ 03 .06.2022 "$ m 11 ~0 ~ 5 I / 

~ : '3-Cff~, ~Ul"lf I 
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! r. 
i 
j 

! 

.,. .. .. J 1 

~:-

~~~ 
BY+iV~C"f ~ (~o). 
61 I ~ ~ 11 g gx I 

!~ R..-Jic.fi 20.09_2022 

'Major Violation of provision of Law (Affordable Housing 
Policy, by A VL Infrastructure Private Limited at project 
named "AVL 36 Gurugaon." 

~lcbl<kicbcif cBT ~lcbl<ki ~ We are AVL 36 Social Welfare Society. 

Firstly , we would like to thanks for inviting our organisation in Conelave seheduled on 29-04-2022 
where in most of the advocates . member of government official . News Channels. Media etc. 
World be present and respond to the genuine grrevances of home buyers. We shall be highly 
grateful if the concerned official department resolves, the issues of our affordable society A VL 36 
Gurgaon. The issues raised in past at various department have not been resolved. Our Hon.ble 
prime Minister envisioned , . Housing for economic weaker section" To achieve this objective. the 
central Governement launched a comprehencisvc mission ·'Pradh a11 Mantri Awas Youjna (Urban)"· 
The "A fordable Housing Policy'', 20 I 3, of C1Mnnme11t of Haryana was also a step in the same 
direction. The policy provides opportunity to people from ' Economic weaker section' of society to 
fulfil their dream of owning a house in cities at affordable price. This has put affordable 
homebuyers in distress, we have already made various representations to DTCP. DR office . and 
other public autl1orities but we are sufferings remain ignored by all, giving free hand to developers 
to exploit the affordable buyers. 

We. therefore request for urgent attentio11 by your good self office on following points of 
Affordable A VU6 Gurgaon Society :-

I . Road connect ivity Issues 
2. High Maintenance Issues 
3. Illegal parking issue 
4. Illegal AOA forced by builder on irrn ,,ccnl buyer 
5. In -sufficient electricity load ( 11 KV) provided by builder inside said project. which is 
required 33 KV. 
6. Basic amenities not provide by builder 
7. Builder has cha rged extra amount more than specified rate (4,000 Sq. Feet) as per the Al·i'P-
2013, at the time of selling of affordable flats. 

Page 1 of 13 
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. 
Brief Probiems:-

I. The above said project (A VL36Gurgaon) got occupation certificate in Dec. 2019 without 
having road to connect with outside world . We arc 1480 flat owner are suffering and travelling on 
routine basis without having any road. Most of s<.:hool are npt reach ing us due non- availability of 
road, Furthermore, the emergency services like ambulance, Fire Bridge, etc are not able to provide 
service within stipulated time lines, and it may result into loss of life and property . 
2. In above said affordable society we are paying huge day-to-day running maintenance of Rs . 
3.75 per/sq feet in the name of common area ·maintenanc~. Moreover. we are also paying huge 
reserve fund of Rs 20,000 every ear. As per th e Clause 4(v) of /\ ffordable Housing Policy. 2013. 
' Maintenance of Affordable Housing Comp In· li1 r first five years after getting OC of said project. 
is a sole obi igation of developer and no charges are to be paid by buyers of the project in this regard 

~ during this period. However, the AVL infrastructure private limited collecting maintenance huge 
Charges in the name of fraud operational charges. It is important to note here that as per the policy. 
for free maintenance obligations of affordable housing complex for first 5 years, developers are 
given added incentive to build 4% of project area as ' commercial' with 175 FAR, against general 
norms of 0.5% area with 100 FAR in residen t ia I prnjects . 
3. The builder has allotted illegal 4-wheeler parking space to few buyer for his financial 
benefit. Due to this illegality of parking, the peace and harmony of society were got effected. The 
matter has reported to the loca I pol ice station and various authorities for th is i llega I parking issue. 
but there if no solution provided by concerned department. 
4. The builder has formed their own association naming "A VL36Gurugaon Apartment owners 
Assoc iation" deliberately and does not reco~nise as RWA fu nned by owners; initiative. as 
legitimate RWA . Instead, he only recognise l<.\\lf\. formed by theme w ith their preferred people on 
board. This attempts to scuttle any effort of owners coming together and deal collecti vely with them . 
They are not ready to hand over the management of " Operational Services/ Maintenance" to R WA 
fanned by owners, as it would curtail their income source and control over housing complex . The 
formed AOA members are their employee and their immediate relative . We would like to draw 
your urgent attention to this issue on priority basis . 
5. The developer taken supply of powc:1· "il h 11 KV connecti on. mostly from rural feeder. 
instead of mandatory 33 K V connection with sub- station etc . The bu i lder have saved money to not 
setting-up 33 KV supply infrastructure. The builder is reluctant to provide necessary land and erect 
sub -station as stipulated by DHBVN and violating the instructions issued in this regard . The results 
in frequent power-cut in summer in all such housing complex. The guidelines issued vide DHBVN 
Sales Circular No. D-17 dated 06-08-2020 have been grossly violated by developers in collusion of 
DHBVN official/ staff. 

.-... 6. In our affordable housing projects, !lien~ in no prpper connectivity of roads and essential 
serv ices such as sewer, water, street lights etc. 
7. The most important point of this application. the builder has sold affordable flat more than 
the specified reate of Rs. 4000 per sq feet, which is completely violation of affordable policy 2013 . 
The builder has charged approx 7 to 8 lakh extra amount in the name of equalisation amount from 
maximum affordable allottees. The builder is making fool of the owner and blow away of the 
provis ions of the affordable housing policy, 2013. You are requested, please issue strict direc.tion to 
the bu i Ider on th is issue and direct to refund the extra amount to a I lottees. 
8. However, we have mad various complaint vi a e-mails. letters. representation. legal notices. 
RTI etc, sent to Director. Town & Country Planning remained. un-replied and no a<.:tion is being 
taken . Several amendments have been made in policy which have prospective effect but 
implemented retrospective ly that gives benefit only to developers at the cost of Affordable Home 
Buyers, Developers have been exploiting the buyers using their might of money and muscles. 
9. We humble request you to please tah·: c0g11 izance in this matter and take appropriate action 
against the defaulter builder for such act. We are also requesting you to, please dirct and provide 
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clarification/ circular to the concern departml:IH 011 maintenance issue (free cost to cost) and extra 
amount charged by builder at time of sale oftlat . 
10.. We hope that the Haryana government is stand with affordable flats owners and will huve a 
better look on the above issues und demond of the owners and we also hoping fru pu~itive 

outcome/resolution from your office . We would very grateful to you ever and it would be highl 
appreciated . 

'3cITf ~ 1¢1<li.4 ~ ~ it ~1¢1llcicf5<4f m ~ ~· ~ A VL 36A 

Gurugaon Walfare Society Gurugram , ~ ~o<fto~o ~.-{pll!~cfcR 

mofu-o, j\'iiDIA q ftrc;n- .=JTR lllv111ct>1x ("CTTo) , ~'<"i'Jll--1 em-~ ct> 1L1h1L1 
cfi (f:,r ¢1--flqj 311 /~ ~11cf5 13.06.2022 q (f:,r cJ5l--flcf5 361 /~ ~.=i1cB 

04.07 .2022 ~ ffITT ~ 1Tm I fiT<p1~ ~ ~ ~ · qa-1 ~ ~ ~-Q:Rl 

3ITlf I 
1. ~1cB1llcicffr1~ ~ ~ ~ er * ~ ~ ~ ~ftla ~ zj qRR -n 
~ crR fuc:rr I l=!'l~ cfR l:R crITT cB) ~ Wl?r~n, cm- .tr ~ ~ if ~ 
~I 

2. ~ ~ocYTo~o ~.-lpl~cfi:R moft{o ~ 3ITT -n * ~ T5f m ~11q1c>1, ~ 
~.f.Tcn -q ~ I cf5 I <l ci ~ ~ m ~ ~ ~ ~ cnITT c#l ITT1"fT 

~«11tjGi cT ~ftlci ~ cITT ~ ~ ~ 11 ~ ~ I 

The Project "AVL36GURGAON", i.e. the project in question. developed by 
Developer is a leading, 'State of the Art' and exemplary affordable project 

constructed ur:ider Government of Haryana's Affordable Housing Policy 

(hereinafter AHP-2013) in Gurugram. Not only has the project been 

completed well before time, the project in fact stands out in terms of its 

quality, when compared to any such other project. The project has been 
developed in complete consonance with the AHP-2013 and all other 

applicable laws. 

The present Complaint is liable to be dismissed and strict action should be 

taken against the Complainant , as it has been improperly instituted with an 

ulterior motive. In fact, this so-called Complainant is complete eyewash and 

comprises of a handful of ill motivated and mischievous troublemaKers. 
whose sole agenda is to try a nd pressurise the coloniser. In oraer to arm 

twist it and seek to extract undue benefits . 

Allegations regarding Road connectivity and Basic amenities 

1. The Complainant has grossly concealed the fact that the development of 

external infrastructure/services i.e . water supply, electricity, sewage/storm 
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rnain .'line and roads etc. in the periphery of the project are under the ambit 

of Govt. of Haryana and completion of the same is also entirely within the 

domain of the government authorities & as on date colony is fully accessible 

as per terms and conditions of licenses granted & applicable norms and the 

developer has paid all the 'External Development Charges' (EDC) fully with 

the Govt. , thus being fully· compliant with all laws in this regard . 

Allegations regarding parking issues 

2. It is categorically made clear here that there has been no change 

whatsoever in the parking norms/provisions approved and/or provided in the 

project, as is sought to be falsely alleged by the Complainant. Vide Memo 

No. DTP(G)/2022/5458 dated 16.05.2022 , the issue regarding parking was 

closed by the DTP, Gurugram ; wherein it was observed that site was 

inspected by the concerned officials on 05.05.2022 and it was found that 

duly marked parking of 0.8MX2 .5M two wheelers for each dwelling unit had 

been provided in consonaflce-with the AHP , 2013. 

Allegations regarding high maintenance being charged by Developer 

3. It is completely- wrong to suggest that the Developer has been charging any 

maintenance whatsoever from the homebuyers. But it is important to 

mention that the copy of the internal file noting of the Department, obtained 

through RTI, which are already submitted with earlier replies , clearly state 

that the provision of Section 3(3)(iii) of Haryana Development and 

Regulation of Urban Area Act , 1975 is very clear and duly define the 

services to be maintained by the Developer for a period of 5 years . 

Therefore, the Government of the unequivocal view that since the said 

provision is · so clear, it does not ~ven requ ire any further clarification . 

Therefore, it is an acknowledged position by the Government ·itself that the 

position of law is clear and the scope of free services liable to be provided 

by the Developer are clearly defined & which are being duly provided by 

developer from the date of occupation certificate granted to the project. 

Allegations regarding setting up a parallel owners' association 

4. The detail submissions to this allegation have already been mentioned in 

earlier repl ies. However, it is reiterated that the Complainant has 

deliberately suppressed the fact that the main organisation, actually 

representing the interests of the apartment owners under the Haryana 
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Apartment Ownership Act , 1963 and Rules made thereunder. _is 

"AVL36GURGAON APARTMENT OWNERS ASSOCIATION" and not this 

imposter Complainant Society. 

Allegation regard ing charging extra amount more than specified rate as per the 

Policy 

5. The issue regarding levy of 'equalisation amount/ interest as per policy' by 
Developer is no longer res integra. The said position has already been 
decided in favour of Developer by the Hon'ble RERA. in a recent proceeding 
involving Developer, wherein the Hon'ble Authority was pleased to hold that 

the levy of equalisation amount by Developer for the present project is a 

completely legal and justified levy and was not violative of the AHP-2013 in 

any manner whatsoever. This Hon'ble Authority, vide order dated 

17.05 .2022 in the case CR/6427/4325/2019 titled Charan Singh vs AVL 
Infrastructure Private Limited. A copy of the order has been allready 

submitted . · 

Allegation of supply of insufficient power load of 11 KV provided by the Developer 

6. It 1s most respectfully submitted that to decide whether a connection of a 
load between 2000 kVA to 5000 kVA should be released at 11 kV or 33 kV 

voltage, is decided by DHBVN in terms of Regulation 3.2.1 of the Supply 
Code, 2014. The correct facts are that in the case of the present project , the 
approval of Electrification Plan w1tli ultimate load of 3908 KW or 4342 KVA 

was accorded to the Developer as per DHBVN norms and accordingly , 

supply of Electricity at 11 KV level was recommended from existing 66 KV 

S/Station Harsaru Gurugram on newly proposed 11 KV AVL Independent 

Feeder. Hence the approval and development of electrical infra has been 

done as per DHBVN norms and the question of insufficient electric~! Infra 

does not aris9 as is falsely alleged in the Compla int. 

~ .=rn u'h i1 ;:i I cfJ I~ (trlo). :!, ,i;:; U lli ~ ~ cp l 2~~ cf) q:;f cp ~rtcr 

~otro-cftomto/ 2022/ 11202 ~r1 icfl 1309.2022 cB1" ~1 c.f51llt1 ¢t1f cBi' ~1 cB 1<-1e1 cnT 

~ ~ cl I'< f.,1::;, 8J ~ cl ~ 3TtTI s «i laNT cITT ~ Wll1 t; I vIT frr9 ~ ~· :-

With reference to ·subject cited above, it is intimated that the issues raised vide above 

referred complaint dated 03.06.2022 filed by Sh. La lit Ku m,H (Secre tary, AVL ?>6 Socia l 

Welfare Society), Sector-36, Guru gram a:-. 1,,.,::1 as the poin t-w ise re ply da ted 04 .07.2022 of 
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the colqnizer w.r.t. the same have been cx.1J11i11ed by this office vis-a-vis the site inspectiori 

and record available in this office. Accordingly, the point-wise reply on each & every issue 

is given below:-

1. Road Connectivity Issues: 

The complainant has c1ilt:g1:d about grant/iss1,1ancc of Occupation 

Certificate to the Affordable Group Housing Colony namely "AVL 36, Gurgaon" by the 

Directorate in December, 20119 without having road connectivey with the outside world, 

due to which the emergeny service like Ambulance and Pin' Brigade etc. alongwith school 

buses are not c:1ble Lu provide lhe service!> t 11 s L1pulnt0d timelim! which m~y res11lt in loss of 

life and property. 

However, the colonizer vide above referred reply daled 04.07.2022 has 

informed that the development of external infrash·ucture/0xternal roads are within the 

domain of the competent guv~rrunent aulhorities and the colonizer has done best efforts 

before the concenred authorities for needful action but, still no progress upon the same. 

Moreover, the colonizer has also submitted that a 5 Karam wide revenue rasla (Pucca) is 

already functional at site, which not only satisfies the requiremenl of grant of 
license/occupation certificate, but is also uci ng used conveniently by all the residents. 

In this regard, it is inhmated that the official record of Lhis office has been 

examined and found that the field office reporl regarding grant of license to the subjected 

group housing colony was sent to the Se ni or Town Plamwr, Gurugram office as well as 

the Directorate vide this office Memo 1\ius. 3896-97 dated 17.09.2013 (copy enclosed) 

wherein, it has been reporll:'u al Sr. No. 3 (i) that "thC' sie of the upplicant presently huue 

approach from 2 Karama & 5 Karam wide revenue rasta, as shown on the site plan 

(Annexure-C) and sector plan (Annexure-B)" . Further, it has also been reporled at Sr: No. 4 

(ii) uf Lhe .5llid reporl Lhul 11
HO per r5c.;fo1 .. J r l,1H, f/11, nrrt;fld .c:itn wo11lrf be apprnacha/Jle 

from the 12 Mtr. wide service road proposed along 30 Mtr. wide green belt along 90 Mtr. 

wide road". Ther~after, considering tho policy parameters (apprUdlll/ dllt:1'1>) l.lmk1 Ll1c 

Affordable Housing Policy (AHP) dated 19.08.2013 (copy enclosed), the Dir~clorale 

granted License No. 18 of 2014 dated 10.06.20 14 & License No. 74 of 2014 dated 01.08.2014 

(copies enclosed) fo r d eveloping the subjected Affordable ::;roup Housing Colony over an 

aea measuring 9.068 Acres in the revenue estate of village-Sihi, Sector-36A, GM UC under 

the Haryana Development and Regulations of Urban A rC'ci Act, 1975 and rules made 

thereunder. 

~ &d r--
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Further, while reportinp; for the grant of Occupation Certificate for 

aforesaid Group Housing Colony bearing License No. 18 of 2014 dated 10.06.2014 & 74 of 

2014 dated 01.08.2014, it has been reported at Sr. No. 9 of the report sent to Senior Town 

Planner, Gurugram office alongwith an endorsement .to the Directorate vide this office 

Memo No. 11084-85 dated 18.11.2019 (copv enclosed) Lhat "the applied site having 

approach from 5 Karam wide revenue rasta (Pucca). It is also mentioned that the applied 

site would be approachable from 12 Mtr. wide service road along Central Peripheral Road 

(CPR)". Accordingly, the Directorate vide Memo No. 31173 dated 17.12.2019 ·(copy 

enclosed) granted the Occupation Certificat0 ror the subjectcJ Affordable Group Housing 

Colony. 

Moreover, during the field inspection dated 23.08.2022 by the field official 

of this office, it is found that the 5 Karam wide revenue rasta (Pucca) provide 

access/ approach to the aforesaid colony (c1s mentioned in the aforementioned reports sent 

to the higher authorities, while reporting for grant of license and issuance of occupation 

certificate) exists at site. Further, it is also pertinent to mention here that taking cognizance 

of the various complaints received earlier also from Sh. Lalit Kumar, (Secretary, AVL 36A, 

Gurugram, Social Welfare Society), this office vide Memo J',.;o. 7052 dated 26.07.2021 (copy 

enclosed) has already informed the Directorate about the correspondences held with 

different officies like Municipal Corporation, Gurugram; Project Director, (Project 

Implementation Unit, Dwarka, New Delhi); GM-cum-Project Co-ordinator, GMDA, 

Gurugram & Chief Administrator, HSVP, Panchkula lo take necessary action for 

providing access/ approach to the said Group Housing Colony in large public interest. 

Copies of the said correspondences are enclosed herewith for your kind perusal and ready 

reference however, no more action is pending/required to be taken by this office on the 

aforesaid issue. 

2. High Maintenance Issues:-

The complainant has alleged about collection of day to day huge 

maintenance charges by the colonizer in the name of Common Area Maintenance (CAM) 

charges in violation of Clause 4 (v) of Affordable Housing Pulicy (AHP)-2013 wherein, it is 

sole obligation of the colonizer for free maintenance of the Affordable Group Housing 

Complex for first 5 years. 

However, the colonizer vide above referred reply dated 04.07.2022 has 

submitted that although the aforesaid cl8use 4 (v) of AfforJ.able Housing Policy (AHP)-
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2013 states that "A commercial co111ponent of 4 % is being allowed in the project to enable tile 

coloniser to maintain the colony free-of-cost _fi1r II period of five years from the date of grant of 

occupation certificate, after which the colony shall stand transferred to the "association of 
, 

apartment owners" constituted under t/11., Harymw Apart111enl 01P11ers/1ip Act 1983, far 

maintenance. The coloniser shnll not be allowed to retain the maintenance of the colony either 

directly or indirectly (through any of its ag('Jlci,·s) after the end of the said five years period. 

Engaging any agency for such maintenance works shall be at the sole discretion and terms and 

conditions finalised by the "association of apartment owners" constituted under the Apart111ent 

Ownership Act 1983". However, the scope and ambit of such maintenance by the develop 

has been defined in Section 3(3) (a)(iii) of H,Hvana Development and Regulations of Urban 

Area Act, 1975 under which the "maintenance of colony" covers only upkeep of all roads; 

open space, public parks and public health services. 

Further, the colonizer has also submitted that the said Common Area 

Maintenance (CAM) charges are not rnllccted by the culonizer, instead the same is 

collected by the AVL 36, Gurgaon Apartment Owners Association (Regn. No. 02481 -

constitued under the Apartment Ownership Act, 1983) which is collecting Rs . 3.75 per 

Sq.Ft. on carpet area basis for rendering additional services (expenditure on security 

services, electricity consumtion of stree t lights, maintenance of Electric Sub-Station, 

Sweeping of roads, door to door garbage collection & its disposal, water consumption 

charges and administrative charges thereof in employing staff for maintaining the same) 

which are not covered under Section 3 (3)(a)(iii) of Haryana Development and Regulations 

of Urban Area Act, 1975. 

In view of the above, it seems that the colonizer is not charging the 

Common Area Maintenance (CAM) charges in any manner, as per the details given by the 

residents hence, the said allegation stands baseless and contain no merits, as the colonizer 

is maintaining the services (upkeep of r1l l mads, open space, public parks and public 

health services) in the subjected Affordable Group Housing Colony free of cost since the 

date of issuance of Occupation Certificate i.e. 17.12.2019 by the Department and 

maintaining the sanctity of aforesaid Clause 4 (v) of the Affordable Housing Policy-2013. 

3. Illegal Parking issues:-

The complainant has alleged that the colonizer has illegally allotted four­

wheeler parking space to a few buyers for the colonizer's financial benefits, due to which 

the· peace & harmony of the society are affected. 
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However, the colonizer vide above referred reply dated 04.07.2022 has 

submitted that no four-wheeler parking space has been allotted to any individual allottee, 

as the Affordable Housing Policy-2013 ,.i ()es not allow the same and allows only 0.5 

Equivilant Car Space (ECS) to each allottee for. parking two-wheelers in a licensed 

Affordable Group Housing Colony. Further, the colonizer has informed that some of the 

allottees/residents forcefully brings four-wheelers/cars inside the colony by violating the 

parking parameters of AHP-2013. 

In this regard, it is intimated that several CM Window grievances bearing 

No. CMOFF /N/2021/105108 dated 12.11.2021 filed by Sh. Manoj Kumar, 

CMOFF/N/2021/119349 dated 21.12.2021 & CMOFF/N/2022/025645 dated 10.03.2022 

filed by Sh. Lokesh Kumar and CMOIT /N / 2021/119945 dated 22.12.2021 filed by Sh. 

Vijay Kumar have already been received on portal of Hon'ble Chi~f Minister, Haryana. All 

the aforesaid 4 nos. of griev,mces are filed by the residents/ allottees of the subjected 

Affordable Group Housing Colony and contained the issu<'s of illegal allotment of car 

'parking alongwith lack of requisite fire ll'ndl'r movement path (as per fire norms). Taking 

cognizance of the aforesaid 4 nos. of grievances, several hearing dated 21.12.2021, 

25.04.2022, 19.05.2022 & 08.08.2022 were convened in this office and the subjected colony 

was inspected by the concerned field official/ officer of this office wherein, the allegations 

regarding lack of fire tender movement J'i1l h (as per norms) and lack of 0.5 ECS for two­

wheeler parking as per Affordable Housing Policy-2013 and its earmarking at the 

designated space (as per sanctioned Building Plan) were found baseless. The factual report 

regarding the same is provided there in this office Memo No. 5458 dated 16.05.2022 (copy 

enclosed) addressed to the colonizer wit J, th •· direction to comply with all the provisions 

includins parking parameters of Affordable Housing Policy-2013 in the subjected colony 

to bring the same in conformity with the policy . However, considering the colonizer's 

inability for implementation of parking norms/parametNs for non-allowance of four­

wheeler/car parking in the subjected 1(1 !ony as per policy, the DTP (Enforcement), 

Gurugtam has been requested vide this office Memo No. 9677 dated 08.08.2022 (copy 

enclosed) for taking necessary action to implement the provisions/ guidelines regarding 

parking parameters of Affordable Housing Policy-2013 in the colony and to approach 

concerned Police Station for lading an Fl r~ c1;_;ainst the violators (if any resident/ allottee 

refuses/ obstructs the same) to enforce the policy guidelines at site in order to bring the 

licensed colony in conformity with the provisions of aforesaid policy in large public 
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interesL Thereafter, the Action Taken Reports of this office were uploaded on the portal 

with the request to dispose off the complaints accordingly. 

4. Illega,l AOA forced by Builder on innocent Buyers 

The complainant has alleged that. the colonizer has formed its own 

association namely "A VL36 Gurgaon Apartment Owners Association" formed by the 

employees of the colonizer instead of the allottees and the colonizer is not ready to 

handover the management of operationa l :-l' I' '. ices/maintenance of the subjected colony to 

RWA namely "A VL 36 Social Welfare Society" formed by owners/allottees, as it would 

curtail their income source and control over Housing Complex. 

However, the colonizer vide above referred reply dated 04.07.2022 has 

submitted that the association namely ", \' U6 Gurgaon Apartment Owners Association" 

is a registered society bearing Regn. No. 02481 registered under Section 9 (1) of the 

Haryana Registration & Regulations of Societies Act, 2012. Moreover, the colonizer has 

also submitted that the colonizer has complied with the obligatory term/ condition of 

license for forming a residents associati l in ()! allottees/ flat owners in the project and on 

the other hand the complainant has not placed any relevant documents on record to 

shown its existence through registration/ membership documents. 

In this regard, it is intimated that this office hc1s no terroterial jurisdiction to 

intervene in the Act namely Haryana Regislri.ltion & Regulations of Societies Act, 2012 and 

concerned Dish"ict Regish"ar, Firms & Societies or Industries & Commerce is the competent 

authority for dealing the matter regarding registration of Residents/Owners Welfare 

Association/Society and conducting the elections of the c1ssociations as per applicable 

Rule/Law. Moreover, taking cognizance ol lh2 the aforementioned 4 nos of CM Window 

Complaints (mentioned at Sr. No. 3 above), the same issue was also discussed/ deliberated 

in the hearing dated 19.05.2022 held in this office wherein, the citizen(s) informed that the 

RWA of the society namely O AVL36 Gurgaon Apartment Owners Association" is 

formulated by the colonizer and is not p r~) ~1c1 ly working and has also sold the parking to 

some of the allottecs under Stilt. Accordingly, the citizen(s) desired that the elections may 

be conducted in the society and elected RWA may take over the charge (maintenance) of 

the society. Considering the request, the citizen(s) were ad vised to follow-up the matter 

with District Registrar, Firms & Societi~s, C urugram and to file a separate complaint 

before the competent authority for execution of elections in the society. The copy of ATR 

dated 19.05.2022 duly signed and verified by the Eminent Citizen alongwith the 
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recommendation to file a separate grievance regading instant issue, is enclosed herewith 

for your kind perusal and ready reference please. 

5. !~sufficient electricity load (111<.V against required 33KV} prov,ided by builder inside 

:eroject 

The complainant has alleged that the colonizer has taken 11 KV electricity 

power connection from rural feeder instead of setting up a mandatory 33 KV Sub-Station 

at site within the colony complex and I Jiu <; violated the instructions/ guidelines issued 

vide Dakshin Haryana Bijli Vitran Nigam Limited (DHBVNL) sales circulation no. 0-17 

dated 06.08.2020 in collusion of DHBVN officials/staff, which results in frequent power­

cuts during summers. 

However, the colonizer 1. 11 !t• above referred reply dated 04.07.2022 has 

submitted the copies of DHBVN approval letter dated 12.06.2019 for the Electrification 

Plan with ultimate load of 3908 KW or 4342 KVA and further informed that the DHBVN 

has recommended for supply of 11 KV electricity from existing 66 KV station i.e. Harsaru, 

Gurugram for newly proposed 11 KV A \ 'I in · lependent feeder. 

Since, no condition regarding the supply of specified electricity load has 

been imposed by this Deparment during the grant of license and issuance of Occupation 

Certificate, as only the condition no. 16 of the Occupation Certificate granted for the 

subjected colony vide Directorate Memu ; :o. 31173 dated 17.12.2019 (copy enclosed) 

directs the colonizer "that you shall apply for connection of e/ectrity within 15 days from 

the date of issuance of Occupation Certificate and shall submit the proof of submission 

thereof to this office. In case, the electricity is supplied through genera tors then, the tariff 

charges should not exceed the tariff veins charges by DHBVN". Moreover, the the 

compliance of DHBVN Sale Circular No. D-17 dated 06.08.2020 (as mentioned by the 

complainant) is to be complied by the colonizer and the competent authority for enforcing 

the implementation/ compliance of the said Circular is DHBVN itself. Hence, the detailed 

report may on this issue may be sought I n 1111 DHBVN being the competent authority for 

electricity matter and no action is required/ pending to be taken by this Department. 

6. Basic amenities not provided by builder 

The complainant has alleged that there is no proper connectivity of roads 

and essential services such as sewer, wal ·.- . .... trL~et lights etc. 

However, the colonizer vide above referred reply dated 04.07.2022 has 

submitted that the colonier has already deposited the entire EDC and duly discharged its 
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obligati~ns; now the responsibilities of laying the services like road, sewerage, drainage & 

water supply lies with the competent authorities i.e. GMDA & HSVP. 

In this regard, it is informl'.d Lhat while issuance of Occupation Certificate 

ide Directorate Memo No. 31173 dated 17.12.2019 (copy enclosed) for the subjected colony, 

the condition no. 3 & 4 directs the colonizer "that you shall apply for connection for 

disposal of sewerage, drainage & water supply from HUDA as and when the se-rvices are 

made available, within 15 days from i/c: t1 vailability. You shall also maintain the 

internal se-rvices to the satisfaction of the Director till the colony is handed over after 

granting final completion. That you shall be fully responsible for supply of water, 

disposal of sewerage and stonn water of your colony till these se-rvices are ma4e 

available by HUDNState Govt. as per t/11'/r scheme". 

Regarding the aforementioned conditions, it is submitted that the colonizer 

has not been granted final completion of the subjected colony till date by the Directorate. 

Further to inform, the external services like sewerage, drninage & water supply are not 

laid down till date by the concerned a·; llimi ties i.e. HSVP /GMDA etc. even then, the 

colonizer has made tem porary arrangements for drinking water supply through 2 nos . of 

bore-wells after obtaining necessary permission from Haryana Water Resources 
, 

Authority and disposal of sewage into the nearby village sewerage line. The copies of the 

necessary permissions of concer,ned aulhnrili<'S as submitted by the colonizer alongwith 

the reply dated 04.07.2022 are enclosed herewith. Moreover, regarding the issue of 

connectively of the subjected colony from approach road, the submissions made at pai:a 

no. 1 above are reiterated to avoid repetition. 

7. Builder has charged extra amou nr more than specified rate (4000 sq. feet) as per 

AHP-2013, at the time of selling of affordable flats. 

The complainant has alleged that the colonizer has charged approximately 

Rs. 7-8 Lakhs extra in the name of equalization amount (more than the specified rate of Rs . 

4,000/- per Sq.Ft.) per unit, in violation ·~r ,\ I f P-2013 and thus requested for directing the 

colonizer to refund the extra amount to the allottees. 

However, the colonizer vide above referred reply dated 04.07.2022 has 

submitted a copy of Orders dated 23.12.2021 (copy enclosed) passed by Haryana Real 

Estate Regulaory Au thority, Guru gram in lhl' Complaint No. CR/ 6427 / 4325/2019 titled as 

"Charan Singh Vs. AVL Infrastrucutre Pvt. Ltd ." wherein, the Hon'ble Authority has 

considered the said equilization charges as perfectly legal and justified. 
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In this regard, it is apprised that the aforesaid Orders dated 23.12.2021 

(copy enclosed) passed by Haryana Real Estate Regvlaorv Au thority, Gurugram in the 

Complaint No. CR/ 6427 / 4325/2019 tith t c1s "Charan Singh Vs. A VL Infrastrucutre Pvt. 

Ltd." are self explanatory and the compliance of the same shall be made by all the stake 
. ~ 

holders i.e. colonizer as well as the allottees of units in the subjected Affordable Group 

Housing Colony. In case of grievance w.r.t. the issue, the complainants may file their 

appeal before H-RERA, Gurugram. 

The above report alongwith requisite supported documents/ enclosures is 

being sent herewith for your kind perusal and further necessary action please. 

'3cRf ~1 cf> 1lla it ~lcf>llk1cnctf ~ wnu -im 3ITTT"Cf. ~e:r q ~ 

~ lll\JFil¢1x (-cfto), :j, '{ri~ Pi ~ ~ ~ er ~ cnT 3lcfo1lcn'i ~ -rrm I 
~c:Jcilcf5'i '3Y'<l..fi tr '3cffi' vITq it ~ ~&:f>~ 'Qx ~ t Rn ~ ~ lll1J1'il01x 

1.<11f1,1 , :J;'<')~IS-i ITT'<T Rl~i:ll-< ~ ~ 'fl ~i5S-i8 t1 ~ !)1crw.rncfJt1T cB) 

~ ~c,--sff cf> ffi~ ~ ~ t; ill ~ ~ Yl+1~ll rn. ljxi)lJ 18 * cfJlllfflll 

~ ~ 1 cfw.rn <ITT '{-l cb a 1 ~ 1 3lcf: ~ 1 q) 1 llc!cn crf c#r ~ 1 en 1 <-lei c:rn- '3"cfCT ~3-D ~ 3ITQ'R 

1R <: I R!J el fin,:rr iilAT iffercl oT1TJ I ~ 

~ . "(jj'ffl ~ ~ ~ 

~ ~ (-cfto) , 1xi)~ lli I ·'3q - i:,o-sfl ~ (-;:i-ro) . 
61 I ~ ~ II 5 9,'< I 

: c-.£~ -
For Deputy Commissioner 

GURUGRAM 

~\t~k\_~ Q__ 
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To 

/ 

District Town Planner, Gilrugram (Planning) 
DEPAn'I'MENT OF TOWN ANP COUNTRY PLANNING 

RUDA Office Complex, Sector-1~, Gurugram, 
Tel No.:-0124-2320573_, 

E-mail; dtp6,gyug-raro,tsf'@gmaJJ.com i
5 

A VL Infrastructure Pvt Ltd., 
Plot No. 01, Green Par~ Main, 
New Delhi·110016. 

Memo No: DTP(G)/'l0'22/5._l($g 
Dated: / &- oS- ..!(~ ~ • 

Subject:· CM Window Grievance rai!lng the Lssue regarding Illegal allotment of parking by 
builder ln A Vl..36 Gurgaon Society, Affordable Howing Soc!~ at Sector-36A, 
under License No. 18 8t 74 of 2014 being built by M'• A VL ln!rasrcture Pvt. Ltd.. 

Reference:· · Complaint received on Grievance Portal of Hon'ble Cltie! Minister, Haryana bearing 
No. CMOFF/N/2021/105108 filed by Mr. Manoj Kumar, CMOFF/N/2021/119349 
filed by Mr. Lokesh Kumar, CMOFF/N/2021/119945 filed by Mr. Vijay Kumar and 
CM.OFF/N/ 20'12/0'l!:J64S filed by Mr. Lokesh Kumar. 

With reference to subj~"t cited above, it is intimated that taking cognizance of the 

above referred complaint no. CMOFF/N/2001/105108.filed by l\.11', Manoj Kumar, a hearing dated 

21.12.2021 was convened in this office, which was attended by the complainant as well as Sh. Rohit 
I 

Jagnani (representative of your company). After detailed deh'beratio~ it was decided to get the 

subjected sire been inspected by this office in the presence of the complainant as well as colonizer's 

representative for verifying whether the colohJzer has altered/ chan6ed the position of lwo wheeler 

parking by way of encroaching 6 Mtr. wide fire tender movement path. 

. Thereafter, the field official of thJs o!fu::e inspected the subjecid site and reported 

that the duly marked 0.8 M x 2.~ M two wheelers parking space for each dwelling unit of the project 

has been provided at site, as per the parking parameters/requirement of Affor~ble Group Housing 

Policy dated 13.08.2013 and the duly marked clear 6 Mtr. ~de fire tender movement path has also 

been provided at site. 

Further, taking cognizance of the oth:i' 3 nos. o_f above referred complaints containing 

similar issues, bearing No. · . .- CMOFF/N/20?-Y1J~9 fil~d by Mr. Lokesh Kumar, 

CMOFF/N/2021/119945 filed by Mr, Vijay K~ar and CMOFF/N/20'l2/0'2S645 filed by Mr. 
. . 

Lokesh Kumar, a join~ hearing dated 25,04.2022 for the above referred 4 nos. of complaints was 

convened in ~ office, which Wijs attended by all the complainants as well as Sh. Suresh Dhanda & 

Sh. Rohit Jagnani (representotive of your company). After detail ;;. l1be:.ition, it was observed that 

apart from the above mentioned issues raised by Sh. ManoJ Kumar, the aforesaid complainants 
.... .. I 

w~re aggrieved for allocation of stilt parkings with reservation rights provlded to some of the unit 

holders and open surface parking provided to the others. For verifying the same alongwith the . ' . . I --·: · .. 

, I 

i 
i I 
/: 
! 

. 
' 
f 
I 

I 
I 
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issues raised by Sh, Manoj Kumar, it wwi detjded to Jnspect the subjected ~ite again and to tak 

neceSS!iI)' action accordingly. 

Thereafter, ~e subjected site was again inspected by the concerned officer o.E tlwi 
office on 05.05.2022 and found that the duly marked 0.8 M x 2.5 M two wheelers parking space for 

each dwelling unit of the proJe<:t has been provided at site in consonance with the provisfo:ns of 

Affordable Group Housing Polley dated 13.08.2013 and maintained the sanctity of 6 Mtr. wide !ire 

tender movement path at site, as per sanctioned Layout/Building Plans. ln reference to the . 

all(!gation regarding allocation of stilt ca:r parking with reservation rights to some of the unit 

holders, it was also observed lhat hundreds of cars were parked in the duly marked two wheelers 

parking space 'I.U\der sillt as well as open sur!Ace Atell of the subjected Group Howing Colony, 

which is a violation of parking parameters of Affordable Group Housing Policy dated 13.08.2013, as 

only.the balance ayailah1e parking apace, if any, beyond the allocated two wheeler parking space, 

can be earmarked as free visitor car parking space, according to the aforesaid policy dated 
13.08.2013. 

In view of 'above, you are hereby directed to comply wAth all the provisions 

including parking parameters of Affordable Group Housing ~olicy dated 13.08.2013 at the subjected 

site and bring the licensed colony in ccnformity with the provisions of aforesaid policy 

immeduately. Further, if any allottee I resident of the colony refuses/ obstructs the same, the . 
concerned Police Station may be approached for lodging an FIR against the violator &o enforce the . ... .. · 
policy guidelines ,:it site. 

o~Dh~8 ·,. 
I' G-I:°'."'~ . ·. . 

EndstNo. Dated: . U / 65Ao:>~ 

A copy of the above is forwar~.ed to the following for information & necessary action 
please:-

1. Director, Town & Country Planning, Haryana . .. 
2. Senior Town Planner, Gurugram Circle, Gurugram. 
3. District Town Planner (En!~rcement), GutUgnun. 

NcD~~-~. -~ Guru~f r·,· .. l 

t 
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/\VL 
Date: 24.02.2023 

Infrastructure Private Limited 
Creati ng Vibrant Lifestyl es 

Ref. No.: AVL/AGHC/2023/194-B 

To 

District Town Planner (E) 

Town & Country Planning Department Gurugram Haryana. 

Subject: - Submission of Findings of the Enquiry conducted by a Committee constituted by Deputy 
Commissioner (DC) Gurugram having (1) District Town Planer (P), Department of Town & Country 
Planning Gurugram & (2) Sub Divisional Magistrate (SOM) Badshahpur Gurugram, its constituting 
members. 

Sir 
In continuation to our replies submitted in your office bearing Ref. No.: AVL/AGHC/2022/194 dated 07-
10-2022 & Ref. No.: AVL/AGHC/2023/194-A dated 06-02-2023. 

We are submitting a copy of the findings of the enquiry conducted by a Committee constituted by Deputy 
Commissioner (DC) Gurugram having similar allegations. The said Committee's findings have been 
obtained by us through RTI from Deputy Comm issioner Gurugram office. A Copy of the findings of the 
enquiry conducted by the Committee having District Town Planer (P), Department of Town & Country 
Planning Gurugram & Sub Divisional Magistrate (SDM) Badshahpur Gurugram, its constituting members is 
annexed herewith as Annexure - 01 for your ready ref. & kind records. 

In fact, it is also important to mention that identical compla inants have been already filed before the 
Hon'ble Haryana RERA Authority, being C.R.R. 355/2022 titled 'AVL 36 A Social Welfare Society vs. AVL 
Infrastructure Pvt. Ltd.' wherein, your Department of Town & Country has been made a respondent 
number-2 in the said HRERA complaint. The Developer Company has already entered appearance in the 
said proceedings and has even filed a detailed reply to the Complaint & to all other parties in the 
complaint. Thus, the said Complaint, filed on exactly identical grounds is presently sub-judice and pending 
adjudication before the Hon'ble Haryana RERA Authority. A copy of the HRERA Notice on the Complaint 
filed before the Hon'ble Haryana RERA Authority, being C.R.R. 355/2022 titled 'AVL 36 A Social Welfare 
Society vs. AVL Infrastructure Pvt. Ltd.', is annexed herewith as Annexure - 02. 

Thus, all above mentioned various Complaints are nothing but an attempt to overreach the authority and 
proceedings before the Hon'ble Haryana RERA Authority, which is highly condemnable and contemptuous 
in nature. Therefor. In light of the above mentioned facts and circumstances the present Complaint is 
therefore liable to be dismissed on this ground alone & the complaints of the Complainants must 
be dismissed with exemplary r.o ts . 

Thanking you 

Enclosed: 
1. A Copy of final findings of the enquiry conducted by the Committee constituted by 

Deputy Commissioner (DC) Gurugram is annexed herewith as Annexure - 01. 
2. A copy of the HRERA Notice on the Complaint filed before the Hon'ble Haryana RERA 

Authority, being C.R.R. 355/2022 titled 'AVL 36 A Social Welfare Society vs. AVL 
Infrastructure Pvt. Ltd.', wherein, your Department Town & Country has been made a 
respondent nurnber-2 is annexed herPwith ;:;c; Annexure - OZ. 

A VL Infrastructure (Pvt.) Ltd. 
PROMOTER•BUILDER•DEVELOPER -

0 z 
z 
u 

Corporate Office : A-305 & 306 URBAN SQUARE 3rd Floor Golf Course Extension Road Sector-62 Gurugram-122101 Haryana. 
Phone: 0124-4296868, 4031515, 9811650084, E-mail: info@avlinfra.com, Website: www.avlinfra.com 

Regd . Office : 01 Green Park Main New Delhi-110016 
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ANNEXURE-N
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J eed post 

HARE RA 
...... ~ GURUGRAM 

Notice 

f 

Before the Haryana Real Estate Regulatory Authority, Gurugram 

Notice under Section 31 of the Real Estate (Regulation and Development) Act, 2016 
read with Rule 28 of the Haryana Real Estate (Regulation and Development) Rules, 

2

1 

017 as amended & compliance of obligation of the promoters under section 34(f) pf 
the Act) 

No. I HRR/GGM/CRN/355/2022 
From 

Secretary, 

~

aryana Real Estate Regulatory 

uthority, New PWD Rest House, Civil 

Lines, Gurugram 

I Date: I 03.02.2022 

To 

1. AVL INFRASTRUCTURE PRIVATE 
LIMITED 
Registered Office At: - PLOT N0.1,GREEN 
PARK MAIN,NEW DELHI-110016 

2. THE DEPARTMENT OF TOWN AND 
COUNTRY PLANNING 
Registered Office At: - HUDA COMPLEX, 
SECTOR 14, GURUGRAM 

3. COMMISSIONER MUNICIPAL I 
CORPORATION 
Registered Office At: - Cl HERO HONDA 
CHOWK, FLYOVER INFO TECHNOLOGY 
PARK, SECTOR 34, GURUGRAM 

I 

Subject: Complaint titled as AVL 36A SOCIAL WELFARE SOCIETY VS AVL 
INr RASTRUCTURE PRIVATE LIMITED. 

1. You are hereby informed that the above-mentioned complaint has been receiyed 

against you in this Authority. In this regard this notice along with the copy of ~he 

complaint and annexures are being sent herewith through Speed Post and on your 

e-mail address. Details of Notice may also be seen on the website of the Authority. 

A copy of the complaint has already been sent by the complainant to your address 

through Speed Post as well as through e-mail address and copy of tracking report 

as a proof of having delivered the complaint through Speed Post as well as de!ivbry 

confirmation report by e-mail has also been submitted by the complainant. 

2. You are hereby directed to submit your written reply (in two copies) with ~oft 

copy as per the prescribed proforma available on the website haryanarera.gov.in 

of this Authority duly supported by all the relevant documents in your defer ce 

within 10 days from the date of receipt of this notice the registry of the HARERA 

Gurugram. 
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3. You may present your case before the Authority on the date fixed given above 

personally or through an authorized representative or through an advocate as ~er 

the provisions of Section 56 of the Real Estate (Regulation and Development) Act, 

2016. 

4. In case your reply is not received by stipulated period, then no further opportunity 

would be given to you & your defence shall be liable to be struck off and tpe 

complaint shall be heard by the Authority in the absence of your defence on merit 

and matter shall be proceeded ex-parte as per law. 

I 

Date of Hearing 23.02.2022 
I 

Time 10:30 AM 
I 

Venue Court Room, New PWD Rest House, Civil Lines, Gurugra~ 

5. Issued as per the order and the seal of the Authority on this 03rct day of Februaty, 

2022. 

~ s 
<( 
),. 

!--.g 
,~"'tt"-"~r..rmetary 

Ill\RERA, Gurugr1m 

CC to complainant: Intimated to be present on the next dat~ti~hearing. 
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ANNEXURE-O
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I Compl inc oo. 355 ol 2022 

BEFORE THE HARYANA REAL ESTATE REGULATORY 
AUTHORITY, GURUGRAM 

1:113t date of hearln ; 23. 2.2 022 
=--"'L..-~~;--~~~-

O rd er reserved on U:l.OJ.'Z023 

Order rono-u_n=c=e-._d=== ===~-ffi ...... 0_1_.o_H_._2 0_2.~3_ ...... 

AVL 36A .Sodti1 \1Velfare Sllclety 
R/o: House no. 208, Block-9. AVL 36 Gur 1grarn, ~ector 

I 36aA. Gurugram~ 122004 _ .~__,____- -~·~··-L~~--~~----~...,..-=~~~ 

1. AVL Infrastructure Pri\'ate Llm1ted 
Regd ufllce: Plot 110.l, Green Pnrl( Mam. New Delhi-
110016 

Z. The Depltrmu~nl uf rown and Country Plann111g 
Rcgd. office~ H 1d3 Complex, Sector 14 

3. Comrniss1oner Muniaipal Corporal on, G 1rugram 
Regd. office: Cl- Hero Hondi.1 Cho,,.,k Flyover, l.nio 
Technology Park Sector 34 

CORAM: 
Shrl Vi'ay Kumar Go 

Shri Ashok San an 
fsiin S;inJecv Kumar Aror.:i 

APPEARANCE WH E ARGUED: 
~~~~~~~~~~-,,..~ 

Shn. K.K Kuhli Advocate 
Shri. G3urav Gupta (Advocate] 

~achin Bhardwa roxy caunse,I 

ORDER 

pendents I 

L The present complaint has been filed by the complr 1nantrassoc1at1ou under 

section 31 of the Reat Estate (Regulation and Development ct, 2016 (in 
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2. 

~ HARE RA 
-GURUGRAM 

[ Comp la mt no. Jt;S nf 2.022 

hon, tJu~ Act) read with rule 28 of the Haryana Real Estate {Regu l~tion and 

evelopmen cJ Rules, 2017 (in sllon, Lhe Rules) for viotation uJ section 

11 { 4)(a) and 1-1 of the Act wherein It ls Inter aUa prescribed thal the 

promoter shall be responsible for ail obUg-~tions, rtsponsibilities :1nd 

u n~tinns under lhe provisi,on of th~ Act or Lhe rules anti regulations made 

lht!re undt:!r or to the allottee as per the agreement for sa le executed inter se 

nd ci dhcrence Io lay out pl.lns. 

Unit and p oject related detaJls 

.S.no. Head 

1. 

2. PmJect area 

~t DTCP license 
status 

.. me oflicens.ee Bi rrr I an dJ others 
i-;--~~----~~~~~~~~~~~ ~~~~~~~~----; 

7. 

HRERA 
registerP-d 

Unit no. 

rcgistere d / not RegJstcred 

Vlde reglsLrJUon no. 106 of 2017 
dated 2 4t08.2 0 t 7 

Valid up to 31.12.2019 

1003 on 10th floor. block-13 
(Category-Al) 

Pilgc 2 nf 4J 
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HAR'ERA 
--GURUGRAM 

8. Buildlng plan approvals 

9. Environment cl~arance 

2,7.08.2014 

lAs µer project il tads] 

24.11.2015 

f As per proJect d~rnils} 

10, Consent to ~s-tablisb granted by 02 .01.ZUI6 
t-tSPCB on 

1 t , Occupation certHlc:ite 

1
17 12.ZOlG ; 

fAsrp~r prnJeC\ d(•ta,ls j ~----~---~,~~~~~-~ 
12. Completion certUkatc lO.l 1.Z022 I 

·i__~-1-~~~--~~-,-------__..;~(~A_s~pe-=-,,1s_1_te-o_f_D_T_C_P_) __ -+-~--~~J 
13. Facts of the complaint 

having signed the sale deed, ilr being perpetually ht1rass~d b the AVL 

Infrastructure Private Limited. It has not only failed to adhere to Lh~ terms 

and c.:unditions of the flat bu ·er·s agreement [''flJA'" buf have c11so illegaHy 

extrncted money rom the members of Lhe J\VL-Society under many pr~lexl 

detr1ils violating the po)icy laid by the respondent no. 2 . 

4. That the members of lhe AVL-Society being the allottee.s as per lhe third r ~-

draw are filing this petition mainly for the 1ssues such is e 1ualiiation 

amount, entry /exit road Into and trom the r.omplex- innocent vner~ cheated 

b}' the builder, chang1ng the definl on of carpel area and tH n charging or 

Page) n& •\.l 
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~ HARERA 
-GURUGRAM 

I Compl.ilnt no. 355 <1f 202CJ 

extra arnounl for increas~ in the carpet area by 14 s[ ft. for 2 BHK homes at 

from 606 sq. ft. to 620 sq. Ft from time or booking to the time of sale deec.l 

ivith no com municat1on at atJ in v1ok1tion of the car parking poUcy for the 

ffordab lc h ,us1:ng protect. violating fire cQrridor norms risking the Uves of 

thousands of res id en~ and changJn~ of tl1e plan without the approvaJ of the 

/3rd nf the allottees as 1s required u_nder Section 14 of Act. 2016 and the 

r,ules ram~o thereunder. 

5. Th n comphtmanr was m~de to 

ffordable llousrng ProJecr namely "AVL36Gurgaon" Sector 36A. fi urg;ion, 

policy) @ 15% p.a. to r.;1nk pari-passu with the origlna~ a.ppl rca.nts 1n the 

prolcct tor the period from 02.01.2016 i.e. the commencetnent date of the 

p roJ,,..ct tall the date of subseqt1cnt allotment 

6. Howevnr, the empha is as would be noticed is on 1'interest as per poHcy''_ a 

cnndition which does not find a n1ention at all In th~ entire Polky of 2013 or 

the amendments to the said Policy. This amounts to extract1on of amount 

flll'gctll)T and also a fit case to be r ferrcd to the Economic Offence \Ving of the 

HtJryann Police. 

Page 4 of 4-3 
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·HARERA 

-- GURUGRAM 
7. That a clarifirarion was s;ought regarding schedule of payment with fnt~resr 

from subsequent a!lottees out of the re-draws. by AVL Society. from the offfce 

or Senior Town Planner to wh1C'h. ll was replied and tJ,e Director., te of Town 

& Co1J11oy Planning, Haryana vide letter dated 30.01.2019 dr'1rillecl thal the 

dues may be demanded strkt1y 111 accordance V.'"rth Lhe pr visions of 

Affordable Polley dated 19.08.20 13. Thr t slnce as per Afford, hle pi)licy dated 

19.08.2013, there is no clause to ,hame the o\•erdue interest from the 

aHottces, it is therefor,~ prayea thc1t the AVt Infrastructure Pvt. Ltd. may be 

ordered to refund the amount collected towards th ~flu. l i7.~fl n amount 

with mterest tj, I date.. 

8. That as evident from 

25.08.:Z014, the entry and the xr point to and from the compie ha~ bef:'11 

shov,rn from a I 2-meter-wide road by the re~nndent-buHd r. u ~uently, 

the respondent-builder submitted a map. v.rh1te gettmg the reg1stn1tlon done 

with the Aurhcnity, wherein keeping the et1 try /exil at tin: saiTI pCJint. an 

additional entry /exH point 'has bGcn shown, through green be lt, onnecting 

to a K.adia road belng the revenue rasta, whicb is at the back o 1 h [Omplex 

absolutely 180 degrees opposite to the approval/ sanctioned t:nL1 /e. IL into 

and from the complex. 
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I 

~ GURUGRAM 
HARE I Com~l;;u'!ll no. 355 cf 2022 

9. This therefot·ic means thal the respond,ent-builder has not been :Jblc. to 

pruvtde access to 'the society, from the majn road, as was. assured at the tlrne 

of-selling the ~rpartrn~nl It is a maJor issue wl1icl1 wa5 brought to the notice 

ol the re.spondent no. 2 but nu acUon, has been La.ken by the respondent no. 2 

;i~inst respondent-builder. As on the date of tiling th.is complaint there is no 

ifccess avaHable from Hit"' point ~s ;;:ipprnved hy the respondent no. 2 and same 

fals~ly er1Su ring a smoolh and proper acCe!is for the enlrance to the Society, 

sndety h;ive 

.subJected to harassment. All such act and omtsstons on the: part ot the 

re ·pondeLit has caused an immeasurable n1ental ~tre5s i1i11d agony to the 

mombcrs o( the complain:int-sodety apart frcnn no entry/access to the 

cample~c The bunder ther fore has misrepnesented 10 the innocent buyers 

, mi is stilt m1sr·epresenting resulting in llie buyers being cheated by Che 

builder, an offence punishable under lndia11 Pem1I Gocle. 

10. L'hac the office of Town & Country Planning, Government of Hairy;:ina being 

the respondent no 2. ~1lso knew velY we]] that herat.1se of the upcoming 

Dwarka Express Way. tbe exit or the complex on the service lane as per Town 

& Country Plarrnlng approvals, \Vould not he possible as the land where the 

s~rvice lane ,. .. ,as proposed by lhe butlder does not belong to him. l r, spite of 

Pa~e 6nf 43 
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HARE RA 

--GURUGRAM 
[ Complaint na. 355 at 2022 

having known the fact res:po11den no. 2. stm issued the occupation Aertificate 

to the hcense are left in the lurch and have been providoo nd exit/entry from 

back side of the complex through a "](accha Roii.d'" making the owners Lrav~I 

approx. 4-5 krn throl.lgh very congested village road before co, nectjng the 

main road. 

11 The romr,lainants are the owners of different units and th~ dd:alls of lhe 

area charged at lb~ time of .sale deed and the additiona, an1ount llccted by 

the respondent-builder are aJs,o provided. It is submitted th. t: the merntier !-i 

amouint as per the statement The defmlt on o "carpllt area" has b~en rlefineo 

under Lhe Affordable Housino Policy 2013. Hence, charging o.- nn additional 

and the 

guidelines ta1d in the A ,ordahle Hou:iing Policy. If there is an me ase rn the 

ar,ea, the same hiis to be approved by the relevant au charities LJr etting tile 

revJsed lay out plans sui1cLioned. the fact is that the revlsed hms wen~ 

neither submit nor approved. 

12. rhat due to st1ch lncrease the members of the complamanr-soc1 y has also 

suffered additional financial losses such as additlona~ cosr, additl ft oxes tu 

both centre & stare .. government levies, aJdioonal stamp c.iu Ly additional 

maintenance to thesodety. In view of3bove~ che ;:iidtllLh.mal amoun l t;allt!ct~d 
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HARE RA 

- GURUGRAM 
I Complatnt na. 355 cf 2022 

hy tile respondent-bui]der \vithout any approvals from respondent no. 2 alld 

Without any hithnation to the complai nant·society. may kindly be refunded 

with Int rest. 

13. That. lhe Principal Secrel:ilry to Govt fhtryon~ Town and Country Planning 

Dep;irtment through its letter to DTCP vide Memo No. PF-27rvoL-

111)/2020/2-TCP /41 dated: 04.01.2021 tnformed about the amendment in 

. 
the Affordable Housing PoUcya:2013 clatetf 19.08.2013. In the presenr case, 

the respondenl· bullder is allott:Lt1g Ul r-µar dng al his own whims and fancies 

wi hout foll owing the policy. Moreover, the coJonizer as per the poUcy 0t1111ot 

I ilt area but unfortunately this is being done by 

despite iof the repeated complaints on thjs issue 

~o the office of D'fCP as w,el I ns the CM Wlhdow, no action has been taken as 

yet ag.:d nst this sale of illegal car parking, by the respondent without 

toHowing the norms. C r parking has heen soldfaJJotted to an owner against 

lhE' palfcy and s1rnllarly marking specJffc: car numbers in the stilt area Is also 

evidence to the fact that the car parHing are being gtven In total violation or 

the car parkJng policy in the affordable housing projects. Our humble 

su hmission here, kindly giv dit'2'ction for fafr al lotn1ent of these parking by 

draw ,~ystem 

Page 8 of 4·3 
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HARE RA 
~-GURUGRAM 

{ f.omplaint n11. 355 oi2022 J 
14. Th::tt the ational Building Coc.Je from time to time has bee11 l y!ng lnwn clear 

safety rules mort! specmcaJly for the fire safety c1nd fir~ fighLin.g v h1des and 

theh movl!rn.ent:s. 

15. That th~ width of mer1ns of access shaU be 6rn for r~sitlt!othal ocou pancy and 

nor less th;in 12m for other occupancie~ depeudmg on the l ngth of the me~ns 

of access. In addition, the road shall not termin~n~ in . de d-~nd. The 

respondent·buUdcr. as evident from the two sets o maps ha~ th~ngeci the 

entire parking from the ouli;kirts of bL1i!dmg to the inner lcrncs of he c:omrlex. 

whidi in fact js supposed to be fire corridor f'u the movem~,, of the fire 

tenders, which neetls a m1 nil1n1m width of6 m with no obstrucuons at all. The 

subn11tled to thb AulhoriLy at the tim · of 

registration of the project 

16. This change ofparkJng fro ltirts rmt only has been done without the 

permission of the office of DTCP, Harya,m hut subsequent to th cJ1 nge, even 

t11e parking of two wh Jers has been brought ro the centre ofi he entire I rre 

corridor area resulting in the fire corrldll being reduced to ppro ·imc1ldy 

five meter5. 

17. The members of the compJainant-.. ssoc;L1tio11 he ve l) ~11 rcgulc dy 

complaining to the concerned authorities aboL1t the rrros:i. violacion of th~ fire 

safety norms by the respondent no. 2 arad thh has been rl!p redly brought 
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o the notice of the respondent no. 3 being the Commi~sioner, f\-tunkipal 

Commissioner, r.urugram, but unforl1,rnateJy no ac:Uon has been taken by it 

gamst the respondent-builder. n should have in fact taken imrnediate action 

gainst the respondent-builder a.s It is about safety and security of llve5 or 

the persons living In and around these buUdings. 

18. ·N1eir attitude fortifies apprehensions of corruption in selecttvefy applying 

1 g. That as per Section 14-(3), in case an}' structural detect or any other defect in 

'Ii orkm nship. qu~lity ar provision of services or any other obligations of the 

promote as per the agreement for ~aie reJating to such development is 

brought to the notice of the promot~r within a period of five years by the 

11 ttce from the date or handillg over possessionf it shall be the duty of the 

r romoter to rectify such defects \\fithout further charge, within th1rty days. 

and rn the eve11t of promoter's faiJure to rectify such defects within such time, 

Pag~ 10 of 4:il 
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the aggrieved aJ1ottees shall be entitled to receive appropriate compensation 

in Lhe m;inner as provided under this Act. 

20. That the respondent· bllllder has not only changed lhe entire :1cccss jngre!ls 

and egress but has ~,so ch~nged the entire Mo·whec1er par i ng t! 1H.l hence, 

n1ay kindly be ordered to reinstate to L-he ong1nal parking plat1s approved 

and onginal l11gress and egress as approved. 

It has not taken any corrective action ttH d~te as per our knowh~ ge. The p!ay 

area of small kids and lso are.a for r.e laxation ot ·en1or citizen · has been 

decreased due this reason. 

22. That it is charging main enance against tht= :\HP·i!O 1.3 policy, w~icn is il lcl~al 

and ag:1inst the Interest of Affordable Housmg Pr-oiect. The comi>Iam,1nt 

humbly request th is Court to kindJy direct to the r4.! pondent to 

refimd/reirnburse the amount collected far n1amtenu11te and .,,serv~ fund 

with interes t. which is against the AttP-2013 policy. ~t hash n c;harg•ng a 

maintenance amount of Rs 3.50 per sq. ft in addinon to . 1 reserve fund ot Ks. 

20,000 +7500 per house per tlat. 

C. Rell f sought by the complainant-as ocfoUoa: 

23. 1 he t:omplainant hils sought following 1 e lief(s): 

Page I J ol ·\- s 
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O Ui rect the respondent DO.) to refund the equalization an1ounl collected 

fi,orn the con1plainan£, together with the interest from the date of such 

payment till the date of refund. 

GU) Dire<.t the respondent no. 1 to refund the additional .1mount collected 

from th~ complaina11t. tow:irds th'"' carpi?t area together ,,,1th the interest 

from the cl,1tc of sucb pc-1yment till the date of refund. 

( 11) D rec.:t the rcspond,enl no. l to submit the correct sanctioned plan for 

registration with the Authority. based on the approval granted by the 

DTCP vide approval dated 26.08.2014. 

(iv) 

approved by the DTCP. v de approval dated 26.08.201'1 ensuring fr ~ 

to the ex,~ting sanctioned plan the same may only be perm1rte-d, after 

follo\lliing the ruJes and regulations 1 lei 

'20 l6. 

(v; U1rt1ct the respondeni no. 1 to provide tor the entry/e.1Cic to the complex 

signed the Oat buyer's 

agreement and exernted the ale deed. 

(vl Direct the respondent no. to rectify the changes made on account of the 

mcreased carpet are.a, changes in tile parking policy, changes In the? fire 

corrJdor route. chang ·sin the parking of the two wheelers which are all 

violative of Sec ion 14 of the Act of 2016 and to Lle restored as per the 

taw . 

(viiJ Dire-t the respondent no. 1 to pay ex~rnp,lary costs for comm1tUng fr:wd 

to the complainan 

Pa~ 12 nf 43 
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2-1. On the date of hcar•n~ the authority c.·plained to the rcspom.ientjpromc1t1!r 

about the contraventions as alleged Lu have been comrniued in elation ro 

section 11{4) (a) & 14 of the Act to plead guilty or not to pie.ad u ILy. 

ZS. Reply has been med by respondent no. 3 i.e. Commissioner M unicip. I 

Corporatjon. Gurugram wherein stating tha stating thaL the matter prrt;:tfns 

to licen~e granted where necessary actions arc to be t·1ken u by OTCP 

(respondent no. ZJ and no action on behalf of respondent no. 3 Is r~qu ir~d. It 

Is observed by the Auilionty that ilie reli"f~ ~ought by the cnmp ainant are 

not against respondent no. 03. Further. neitlier any written r~pl}1 not any 

appearance has been made nn bell al£ by r~SP.Ondent no. 2. 

D. Reply by the respondent no. 1 

26. The respondent has contest~d the compla[nt on tllc followh1ggrou11ds. 

i. That the project "AVLl6GU~GAON 1
' , l.e clie pro1ecc tn question, d~ve:duped by 

·ert1plary a for·dable 

project constructed under Government: of Haryana's 1\fford tic Housino 

Policy ("AHP-2013'') at Gun1filjarn, which ls 1111:xcellent shape. bt onl · has 

the project been comph:tecl well before l ine. the pro1ect tn fact skrnds 011~ in 

terms or it.s quality, \•vhen compared to any such otlier prolecl. l'Urrhnr, due 

ta the e:i.;emplary quality of the projeL:t developed by I t. all the units 111 th~ 

project. totalling 1480 in number have been completely ,lei o anti ·1 011 

dc1te, there is not even a single unit available/vacant in the proJec 

iL That the affordable housing ha:i been comstructed as per the [!pprovcd/ 

sanctioned drawings by the[) eipartrnentofTow11 & Cou1nry PJanmng fDTCP). 
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Out of to l 1,480 flat~. more than 1 ,380 flats have been registered in the 

name of their respective tlat-allortees. Appro:x1ma:tely, 1.350 fammes are 

presently ltvlng Jn the proiect There are more than 5,000 persons IIvjng 

happily and peacefully in the project. lt1.s important to state thilt the building 

ir a model project under the AHP-ZO 13. The proioct is also most cost 

br:!neficen • when comp:,r~d to any oth~r project under AHP-2013. Even1 the 

complain~nt, having duly satisfied Itself. about the quality and an the 

arnemties oi the project decided to purch se the s;1me and enlerud into a 

contract \\>ith open eyes. It is only no,v. that the cornplalnanl having 

In a complL"!lP.ly mala fide n1c1nner, h,as filed tliis present complaint Lo 

piessurise respondent nu. into accedlr1g LU rts illegal demands. 

m. That the respondent no. is a lgh l resp6nsible, exemplary and law-ah1dmg 

coloniser. No depamnent/juthorHy has ever poinrnd out any irregularity or 

vi l.i\i on of law on its part 1rvith regard to the development and construction 

2013 has never been violated by tne colonizer ever. The project therefore has 

been developed in con1plete: consonance wltn the AH P-2 013 :ind all other 

appHcable laws. 

iv. -ht t Lhe con1plain t Is liable to be d1sm1ssed with heavy costs as it ha- been 

Improperly insriti1ted with an utterior motive. The complaint has been filed 

by an Lniposter /fraud entity, dairning to be an organisation. However_ this 

.. , -called organisation is neither registered nor has any legal existence. It has 

been repeatedly held that any proceedings initiated by an entity, ht1vlng no 
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legal existence or in1proµer existence cannot be sustajn12d a all ~u1d must he 

dismissed at the thr~shold. 

,,. That the complain~nt has tr~ed ta create 3 false impression tJ1at il ts the actual 

residents' association of th.e pro,ect, which l:s '1ggrhived of rl:!s, UJld~ut no. l 

and has approad,ed th.e Authoricy,. However. ills pcrt1m:nL t·o mention hen~ 

that the complainant has deliberately suppressed th~ fact that the main 

orgamsatmn, actually represet1ting the tnterests of the apartment owner~ 

under the Haryarrn Apa1·tment Ownershlp Act, 1983 and ru~~s m=-ide 

thereund~r. is actually ''AVL.36LURGAO AfARTM~NT O\.VN ERS 

ASSOCIATtO "and not rh1s imposter co~l inan't ocfety~ 

vi. Th~t it i5 a settled position of la\v that once there is-0 validly cons ituted and 

subsisting society formed for a projec:t, under the Maryana Apartment 

Ownership Act, 19a3 aniJ Rwes made thereunder1 U, o (1 11)' Jth r anciHary 

bod[es, misrepresenting uuu claiming thems~lvcs to lhe residl:!nr.:s' 

association sbould not be p rmr ted to ao so and me any Pl'CICt!f;!dfngs 

c:lahnin:g, to be Lhe same, as they hJve no lbc:us or legal val idh:y /e..xistem.:e ,n 

lh e eyes of law. 

vii. That the cornplainant has deliberately not :disdosed. to who~., metnber!> 

of t111s so-caUed organisation. In fact they has not even plr1ced CJ 1 1.:1cu rd an,· 

proper resolution or authonty in f~vour of 1r. lshwar Singh Y.1tfa by any 

such so called aggneved person(s) uuthudsing hjm to institute he pr~scnt 

proceedings on their behalf. The present complaint is liable co be dLsn1issed 

on this ground alouc. 
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vm. deltberately keeps mentioning throughout the 

complaint, m a completely vagt•e i1nd non-spec1flc manner that certarn 

1ersnn~ are purportedly aggrieved by the alleged actions or the respondent 

ix. 'That the complainant h;:1Ve deliberately failed to disclose the met Lhatalmost 

:all the lssues raised in the present complaint have already been agitated 

before v~rious authorities. that tooi repeat,edly and such complaints have 

been duly rejerted by all of such autholiUes. Some of the Jnscances where 

cDmplaints were raised by the complafnant and other S~Jr.h slmllar rni~chief 

makers, unst.iccess.fully again~t tl,e developet" ~re: 

a. 

persons pertained ro external devetopment fr, frastructu re Le. road 

cnnnectfvity. w;1ter SLtrply line. electric ty, storm water and sewage main 

line in the periphery of tne pro,jecti and stated that the developer has 

on 17.12.2019. Moreover, the i:lcvcloprnenl of external mnfra!!.tructure 

/servires .c. \.\1atct supply, electrlcity, sewage/storm n1aJn Une and roads 

e.tc. in the penph~ry are under the arnb•t: of Oavt:J of Haryana/competent 

, u thorities and completion of the :same Is enU rely withln lhe domain of the 

government authorities. 

b. On 15.06.2020, (AVL/AGHC/2020/lS9·A), a reply was given by 

respondent no. 1 to the com~lai n'l ticket l".ais:ed on 12.06.2020. Respondent 

no. 1 replied that the concern raised by certain persons with respect to 

external developmentaJ infrastructure has been raised by the developer 
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company with various govt authorities on multiple ocr ons \ ri h needtul 

reminders and follow ups. nght from the commencement o I he proiec • 

but all such issues are within the exclusive domain of the auth9ntlcs and 

not respondent no. 1. The respondent ,;1lso duly m "'ntioned lhat it had p~id 

<111 the •External Development Chargrc.S' ( · UG) fully with the Govt., .hus 

being tuJly comph~nt with all laws 1n this regard. 

c. On 03.07.1020 [AVL/AGHC/2020/159-Al), a reply was given to the 

complaint tickeL raised on 03.07.Q020.'l'he developer duly in to .. med the 

rasta. which ts; duly verjfied-and certified by the competent departme,u(s}, 

while granting full occupation certificate to tlie project. I fuel. Lilt! 

developer has no a1ternative other than to ust the revenue wista ac th l: 

service road on both side of CPR Un rcH·t:unafuiy1 e Govt d Id not ar.c1mre 

the land falling ue1der 18~meter green bell and 12-merer servi era d and 

only balance central part there of (i.e. 90 m ·ters) has ht en acquired by the 

State Govt. Ho·wever, the State Govt. evencually left oul 30-, eter i.vidth 

f.JIHng or, either side of CPR under servit:e road and green b c. from the 

ambit of~~c41Jisition, dring lack of funds. The said ce11rr:1l poffion cir land 

falling under 90 meters ~vide was thereafter handed over Lo tl1\I by Lia: 

State Go,·t As a r;esulti the servk'e road, externril clevelopmellt 
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periphery of the projert has not been developed by the authorilies despite 

having received the full EDC for this purpose. 

d. rhe respondent-builder relied to various other tickets raised on various 

dr1tes such as 03.07.2020, 08.07.2020 1 31.07.2020, 09.og.2020. 

l Ct.11.2020, 08.03.2021. 29.04.2021. 21.05.2021. 21.06.2021, 

05.07.2021 12.112021, 13.12.2021. 01.03.2022 ~md 03.03.2021. 

c. On 08.1 2.2020 (AVL/AGHC/2020/15(J-A6). a reply was given by 

resp on dent no. 

has granted ful I 

all the requisite 

lhc Ut!V~lopcr. 

f. On 02.08.2021 given by 

respondent no. I to Lhe complalnt ticket m, CM portal rais ri on 

authoriti~.s and mentioned that despite completing one of the best 

ffordable pro1ects, that too before time, and pu ttir1g be~t efforL~ For 

.s11stainin. the colony eve11 m such a difficult time of Covld without 

av~ilability of external hurastructure.. Respondent no. l fs befngabuser1/ 

harassed/ misbehaved with/ and being made subject or false 

propaganda for no fault af its, only due lo non-development/ availability 
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of externaJ pubHc he3lth services/facilities, which is c:ompJ tel;t the 

responsibility of departm,ent of Government af Hary.:111a and not t Ii~ 

Developer. 

x. This shows the systematic abuse, harassrn~nt and identical compl nts bcmg 

flied by such groups m connivance with each other, \*'.'llich respondent no. 1 

is havlnis lo endure for such a long tirnc. Even the authorities, beins duly 

s;:1tisfie<l about the replies furnished by respondent no. l. have b en L?ilher 

reiecting lhese complaints or duly tr-eating lhem cts do~ed. Despite ha\'ing 

marle many of such above-mentioned auernpls ro harass Lit~ develuptr, the 

tl tbe tactum of dismiss, 1 of these 

complatnrs. 

xi. That Vide order dated 05.07.2021 ofthe GM Win ow Action Take Rt:po1 L, it 

wa5 dnly held that wi DA has to 

replying complaint ticket on CM Portal ral::;eti on 12.112021 vide lettc.r tl,rted 

Z0.1;l.l021 (AVL/AGHCt2021/177). it was submitted to tht5 uthonLy 

highlighting the fact that 6-meter ro;id for the t1re tender movem nr is very 

much present and the demarcation of th t\'1lo-•.vheeierpt1rklngh c1 b ,.e11 donr. 

in complete consonance with the "As Built Drawings" duly, u!rLifi d by UTCP 

before issuing tl,e occup;atmn cercifi -~1te. Only r1fter due nd through 

mspectmn the fire department.. fc lssu~d NOC for the pn)Jccc. lftl,e.u.• had been 

any irregu~arity w•th lhe proiect, as aUegt!d. the concerned departmenrs 

would have never given any necessar}· permission. occupation 

to it. Moreover, the respondent a,so htghlighted that there lrn.s lleen no-
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alter;1tlon in the two-\vheeler parking demarcation and the same has been 

done as per he 'As-Built Drawings'. On t~econtnuy,majorlly of residents are 

having cars and bringing them torccfully inside the colony1 parking here and 

there, includ1 ng right at the 6-meter road for the fire-tender. ft has reqm~slec.l 

hi? department to direct Lhat lhl::! association should permit only two­

~vheel~rs of the residents at the earmarked places and restrict the entry of 

four whL~clers within th~ colony, whic.:h Is nut in accordance with the policy. 

2013 . 

. ii. Thal vitlc 

movem1lint and al"o the pho osJvjdeos of car! being patked insicle the culony. 

xiii. That Lhe respondent no. 1 wrote to orr.r urugrarn w.r.t levy of equalization 

27.12.2017 highlighting th.at r1dvcrUsement for third re-draw for subsequent 

~llottees had been gfven to whfch arose from 

sun· rider /withdr~vval of successful i:11lotte~. Thereafter, it wrole a letter 

dated 22.01.2018 and OlJ.04.20llj bearing reference numher 

AVL/ACl:lf./2017 /094 to seek confirmation that the levy of cquali~i.nion 

amount (interest as per policy} ls a vafid evy and Is beinr, charged as per 

,\H P~2013. The department agreed to consider the matter and issued a 

necessary clarification nftcr assessing the complete position. In fact, being the 
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bona fide cntlty thaL respondent no. l isJ despite there being 110 stay nn 

collection of applicable 1 nterest as per policy by any authority, 1 t volu11tarily 

agreed to s:ubrnit an undertaking dated 02.05.2018~ whF.rein ,t stnted char till 

the tin1e c1 necessary clarification is issued respondent na. l w1U not ch..i rg~ 

any t!qualizalion levy (interest as per pohcy). 

xiv. Sllbsequently. Vide Memo No.LC-3036-JE(BR)-2018/2715 dated J0.01.2019, 

the DTCP gave clarific~tian to ST.RI Gurugram and marked a copy to 

respondent no. 1 thal lt can charge the amounts :is per the policy 'The issu~ 

was treated dosed as no turthrr omrnun[e:at1on/darl I acation ,.,,,as issued by 

the c.lepartment.. 

xv. In any event, the Jssue regarding levy or•equalisationiomount/ interest as p1:r 

policy' by responden no. j is no longer res rntegra. The said poshlon h.a~ 

already been deddec.J in favour of r~spondcnt no. 1 !Jy h Aut 1Jnty. i11 a 

recent proceeding invoJvmng respondent no. 1 whert!IIL this Au hority \'l i3s 

the present project is a completely I~, nil Justihed levy '- d v.•as not 

v•olaUve of the AHP-201) in an;v. manner whatsoever. 

1<vi. It is necessary to mcndo11 tl1at the advertlsernehts/puhlic no ·1ces dearly 

stipulnted that the suhsequent allortecs would have to pay equalisauou 

charges (intereM as per poHq.·]. Even the application form where the 

complain::mt has signed on the agreed terms. men om; ci1a su£:h equ Uz:ation 

charges (interest as per po!icy) need to be paid, in order to ran par1- passu 

\'\.11th the Driginal applicants. The schnJule of pa)rment applicable n the 

complainant GUegorlcally states that equalisation charges will i\,e c1ppllcable 
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n case 01 subsequent aJlotment More specific:illy, c1ause 4 of th!:! fiat 

--illotmcnt h!tter drlted o,tOS.2018, read wlth addendum-4 of the application 

form, issued in favour or the complainant. categorically states that the 

anonee, i.e .. the complainant.. will have to pay the equalisation charges. 

Therefore, tho contention of the complainant that it is not Habif. to pay a1"ly 

cqu;'ll1saUon charges is incorrect. The advertis~ment/public notice for Lhe 

<frL,w of lot~. ~swell as the flat allotment l~tter and the applkal[on form duly 

tharges(in terest as per policy) 

payment of the snme. 

xvii 1. Additinnalfy, i is iniportan t to mention that vtde Jetter dated 06.06.2017 

bettrlng reference No. AVL/AGHC/20~ 7 /078. ft wrote to the Chief 

Aclnllnislrator HUDA. Panchku1a. h1ghlightrng the fact that the competent 

department h.as proce!lsed the award only for strip nf Jand falling under 90-

m ttr·wkle centrtil porUon of 1 SO m Lr. road/width of the Central Perrphery 

Road (CPR), lenvmg both sides green beJt and service road of CPR notified in 

• urgaon-Manes~r Urban Ctimpleli Master PJan. Whereas, the land acquisition 

n tlce published in tne newspzipcr dated 10.08.2013 tor acquiring land \.Vas 
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for 150 -rneter-wide VZ(e) type road including 18 mtr. wide green belt and 

12 mtr. service road on both side (CPR). Moreover, it was spedficnlly 

requesced to the concerned authority/department to acqmre and 'ilward the 

la.nd fall fng under service ro< d and green beh along with 90-cncter-\vidc road 

of CPR. The said letter dated 06.06.201 7 wds forwarded vide memo 110. ~ 

STP/PW/17/10749 DATED 21.07.2017 to DTP and Land Acquis fton officer, 

Gurugrarn by the Zonal Adminastrator to exam•ne responde 1l no. 1 's 

representation & send a report on ttle s.ame as ecJrly as pos.sibJe. 

x~ Vide letter n1emo no.: CTP /STP.(S)1AM;t 94954 datrtd 27.09.2018, the said 

l~ttcr dated 06.092018 was.sent oy the Chi fT0 1.vn Planner HSVP ~ Panrhkul:t 

xx. 

to Administrator HSVP.~ Gurugram~ Thercalter, "id~ memo dated 07.03.2019 

bearing no. DTP(G)/2019/2163, the DTP acknowledged chattht' se rvk~ road 

and green belt were not acqu1red. 

even requested to connect Lhe colony witn the N llAJ service reiad rlJI Lhe tin, .a 

s~ctoral service road ls racquired and built by th competent 

author1cy /department 

xxi. Thereafter1 multiple correspondenc~s \vere e changed between lhr 

authorilies and re-spoode11t no. l till 10.03.2022. ll is pel'tment 1.0 m i>nlion 

that till date, respondent no. l continue!S ro wnte to concerned 

authorities/departmerus for development of public h~alth e ir.es. sr;rvice 

road etc. in the periphery of the project and the same being public property 
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i.:annot be developed by tt, but has to he! developed hy the public 

au tho ri tie~/ d epa rtm en ts. 

xxii. M cireover, the complain.int itself admits tl1at the 12-meter service road does 

not h~long to re pondent no. 1. !nfact, clurmg the site visit and while signing 

the nar buyer agrcemen t, the complainant ,vas well aware that due to no fault 

of I espondent no. 1, the development of extemal [nfrastructure including 

service road hc1s been delayed. 

X..'<W . It is rel~v.rnt Lo meu[jon al Misc-

Principal Secretary co Govt. 

fJ tifie<l master plan of the city. Mnrcov~r. respondent no. 1 got tnc OC only 

l~r completmn of prorect as per sanctioned drawings & submitting ~he 'A.s-

f: ct that the occup::mcy certificate h:is been granted Lo respondent no. 1 by 

the autho itics/depart.ment.s, shows that there was no irregularity in any 

document submitted by it. 

JO(i'V. Tn issue regarding the allegation of c:-harige In carpet area in the present 

pro1ect uf respondent no. 1 is also no longer res integra and has been duly 
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clarified recently by the Autliority in case CR/64 27 /4325/2019 ti led Ch. ran 

Singh vs AVL Infrastructure Private Lin,jted. 

xxv. Another issue raised by the complainant is tlrnt it ha): vio!at~d the car parking 

and fire corridor norrn~ for the affordable housing, Since Lh~ 0 had been 

granred already on 17.12.2019 to respondent :no 1'~ proj rt, th1;;.reforc. the 

aforesaid notification which came .subsequently on 04.01.2021 1s not 

c1pplicable to, respondent uo, 1 and/or its project .. 

xxvi. The complainant h~s caL~gorically agreed to the t\'\ o~\1\-'heeler fl king ot che 

respondent in th application form. FBA. Moreover. val1e clause ? (xviii) of 

bear1ng memQ no. ZP· 

1003/AD{RA)/2014/202~·5 dated 27.08.20l4 i::iSUed by DTCP rt wt1s duly 

mentioned that: provision o parking mean- utilisin~ Lhe 

earmarked/designate~ area for parking as per nlre~dy sanction d drawings. 

1t is submitted that it is 1e prerogative of the develope, to plan/e,1rrr1i.1rk thl' 

parking 1n the designated/appnwetl m ea of parking. as long as t 1 • 11ml! i sm 

~crordance wJth the poli9• and all appllcab1e laws. 

XAVH. It Is categ,oricvlly made clear here tha ther-:1 has been no chan e wharsa.!ver 

In he parking norms/provlslons approveu and /u.1 provided in e proJect, ,1-
is sought o be falsely alleged by the complainant with ,, dehb ,rate view to 

mislead the Authority. The developer has duly damanmted th 

which is 6 (sb~) mtr. wide on the site as per provisions propo e 

and firt!-nghtlng n1easures by ,ompetenr fire dep~rrmenL, which are also duly 

verified :1nd certified by DTGP duuugh Lhe 'As Built Im vings' before 

granting occupatioh certifi~te-. lt i.s no f, uh ol respondent nu. 1, Lhat the 
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'L!Stdents, lnclud~ ng the complaina11 illegally park their cars instde the 

calor1y, wher~as the policy only aHows for 2·wheel~r parking. 

xxvii1. However, lt tnay be clarified at this stage that. without prejudite to the 

-ont ~11 tions of respondent no. 1. th~t although the afo resaid submission!ii 

,nake ltampJy clear that even as per tllepolicy, the allottees m the project are 

ouly entJtlt:!d to n..vo~\vheelcr parking at the moment, however, if the allon~es 

want to t;ike benefit of the ame:nde¢ parking pravisjons of AHP-2013, and 

xxix. 

·ithi11 lhcp 1rameters o l w. for the collectjvegooch: of all. 

p~rkin sites From the approv1:ilZsancLltmed parkll'lg plan. there is no $pace 

f r the ftre tender to move ant:f in case ofian tintowa rd incident1 there will be 

ones impJeniunted rictually which were replied by the respondent vide letter 

dated 20.12.2021 wherein submitting that there is no change in the fire 

tender route of the project. The earmarking and" llocation of the parldng sites 

h s I een done c1s per the 'As Built Dra\\'Jngs' submitted and duly certfftcd by 

l)TCP. Fu rther1 the fLre NOC and occupancy certrficate were only granted ilfter 

thorough inspection at site In terms of • As Built Drawings'. Only due to 
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forceful and unauthorize2d car parking by the residents/ocC11pnnt:s, the route 

of the fire tender had been b!ocked and ev~n lill dc1re continues to b blot ked. 

The1efore, vlde order dated "l.1.12.2021, the DTCP di. posed of the complaint 

dated 11.11.2021 wherein RVVA was directed to not allow t1ny car parking 1n 

the dffordable housing colony. 

XX."<. Tht! complaina1u. at page 51 of tht.· complaint has alleged th<1t 1th s changed 

the entire parklng from the outskirts ut the buHdmg to the btner lanes of the 

OTCP but another map was submitted lo the i.rn t.:hor tty \'\ hHe ob lning the 

frilse and 

for reiistration of prorect \Vith the aud1only. 

){}\.'Xi. The fact that th~re has een no change in any P,1an/d ra'.i\r:i ngs 

ulhorities found <:ornp1etely, 111 order. that the concerned 

uthority /department granted the occupation certificate. I ad the e been any 

change In the plan/drilW n_gs. ~he.DC would no hav,c been grance . The grant 

of OC proves that the aforesaid aUegatlons of the compl.1immt are completdy 

false. 

XXXiL There has been no allt!r tion in the lWa-wheelcr dernarratio at site as 

alleged by he comp inanl. Marking of the t\VO·\vheeler parkin had been 

done as per the duly certified ~As Built Drmvlngs¥ ror th r~sidents/ 

orcupants. Only after due veritkation and fnsp12ctio11 or Lhe fir pr:ovi:s un.s 
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prov1,fod In the project, tlrc department had Issued NOC for the projcet before 

DTCP issued occupatimJ cert1fkace. 

xxxm Neither the flat buyer agreement, nor the allotment letter nar the policy 

tr1tes that any specific location in the proiect has to be given for ~h e said tvvu-

whcele1 p3rkjng. The pohcy merely provides thal the developer has to 

earmark and c11locate only one two-wheeler p~rldng space of 0.80Mtr X 2.50 

Mtr. anywhere in Lhe pro1ect for the al1ottee. Jn consonance with th1s, 

he OC. 

in 

t c,ordance with approved/!-i;1111ctioned drawings and specifications. 

xxxiv. Further, as and when tJ1c 150 mtr, wide road (CPR) ts buill by the authorities 

[lor which respondent no. 1 is repeatedly making pleas even as on d.:iteJ, till 

h ·n lie present 5 karam ts bc-i ng treated ns the ahernate access to the colony 

by the clepart.mern itself. Thus, there ls no change In the a.ccess also. as Is 

sought to be falsely r rojected by the compl~inant as a violation of Section 14. 

27. II other averments made in the complaint were denied 1n total. 
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2R Copies of aU the relevant documents hi1\'e been tlled and placed on tlie record. 

Their authenticity is not ;n dispute. Hence, the comp!, inL can b _ decide I 

based on these undisputed documents. 

29. Both the parties also filed written submissions lo substanuate their 

averrnents made in Lhe pleadings as well as in th r> documents and the same 

w~re taken on recllrd and have been perusetl. 

E. turisdktion of the authority 

30. The Aulhority observes that it as. terrltnriaJ as well as subject matte, 

jurisdicUon to adjudicate the present ~omplf1lnt for the reasons g Vl::n below. 

E.I Territorla1 juriscHttion 

and Coun ry PlanningrDeparLmenL, the jt11lsdicuon uf Real Estar Regu)awry 

re fore, ·his 

aulhori~' has he J)resent 

complaint. 

E.H ubJcd matter jurisdiction 

32, Section 11{4)laJ of the Act, 2016 provides that the prom er shall be 

responsible lo the a1Jnttee as per agreement for sale. Section 11(4)(a1 is 

reproduced as hereunder; 

Section 11 (4){a) 

8c rosp(jn.sflJI~ for u/1 ab,;qatfons, respunsrb,l,o·,~.s crnd fi;n1,;cions 
pro,•fsirm~ oJ tlifa Aci ur Ore rules and re.(J1Jfudons rnade lherecmd I r+ ro rhe 

uUottee a.s per the a,9reemenrfor sole., or w rh~ o~.~od111.1 on ofc~ tlat , as th,"! 
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C-()s.tJ may bi.:, ri/J t.11 canveya nr:e aJ oil tl1e upartments. plots or buiJdfogs. as the 
case ma.1,1 he, to the ailotlr!+;. f}f the ,;ort~mon areas t:o the aSSOLtatron o/aflottee. 
or thi! comp~ll!nt nuthf'Jrity. as rlre case m!1J be,· 

Sl!CCian 34-fuactiofls oft.he Am-horlty: 
34(1) of tin .. Al't prcn:,de5 ta emure wmplwnce oftlla nbligat,ons cast upon Jhe 

oromr>ters, llie aUur:tce •md dte real estnte aaentt under this Act and the rules 
ana re,gulatwn. mode the.rrc 11ndu. 

33. So. in view o the provisions of the Act of 2016 quoted cibove, the authority 

f . 

hc:.s complete Jurisdlction to decide th compla int regardmr, non-complianr.:e 

of obli_gations by the promoler leavihg aside compens3,tion. whir.h is to be 

decided by th~ r1djutlicarlng officer, if pursued. hy the complilinan t al a later 

,age. 

F.l Is uc w.r.t malnrn na Ultl' of complaint on g,round tllat me salLI 

complainant i.s not a ircgl.stP.red ass-ocJation. 

34. he re:spondent-bullder raiwd an objection that the cumplalnant has tned to 

project, whiL::h is aggrieved. Howt::ver, j is pertinent to mention here that the 

complainant has deliberately suppressed the fact that the main organisation, 

Haryana ApJrtment OvmershJp Act, ltJ83 and rules mada lhereunder. i~ 

.~ tu,illy • AVL36GURGAON APARTMENT OWNERS ASSOCIATION" and not 

this imposter complainant society. Thf complainant on the other hand 

submitted that it ls a society duly registered under the Haryana Registration 

and Regulation of Societies Act, 2012 (Hary~na Act No. 1 of 2012) and is 

?age 30 of •1t3 
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legaJly entitled t.o rcpresen~ the Jllotte~s o the residential group housing 

co1ony project "AVL 36". 

35. The Authority observes tlrnt the issues involved l 11th present complaint cc:1n 

either be r~ised by individual apartnJent owner or by an 1sso ration of 

apartment owners. There arc 1480 nots in the project and c Jter r ccipt of OC, 

pos.sess_ion of the same has been handed over to them on d llterent dates 

However, the present i:omplaint is filed by some of the ape; rtmerll·owners 

(numbering 30 as per board resolution-On page no. 70 of compla r nt). NO'-V the 

issue arises before the Authority mat whether an association or group of 

persons or even society t?an approach 1he A~1thonD' sef.'king relief( s) under 

the Act of 2016. 

36. As per Section 31 of Act of 2016 which provides filing of c J rnpl1 !nt before 

Authority, enumerates "any aggrieved person" may fil a comAlamt agurnsl 

the allottce/ promoter or dgent before the Auchorlty for anv vlolntion or 

contTaventJon of the provisions of th1s Act or the rules and regu ations made 

thereunder. Precisely, any ··a~rieved person" can me a cornp},iUnt bcfori; the 

AuU1ori~y against three catcgorie~- allattee/ promoter/ a enr..; Howeve1, the 

term "person'' has been further detailed under Section 2{zg) o ,\ct The 

relevant sections of the Act is reproduced hereundf!r: -

31. f'illng of cumpJulnts with the Authority or rhe adjudicating 
Anvaaorieved a~DQO mm~Jiiea comp!u;ni wnh t..l,e Auchorrryor tha 
officer, as the cose moy he. fort.my vlulatfo,i or contrave,mon OJ the rnvisranso} 

chis ,tel or rhe rul~ and , ergulirtfons mode thereumle~ oqmnst a~f' prvmuter. 
allouee or rroJ est.ale u9ent os UH! case may be. 
F.Mplunotion.- f."r:,r chc purpo~~ of Lhis srJ'b-secc1on "pe:rsu11· shafl wcJud~ rh 
assac,aCion uf otloueej or any v0Junto1y consumer- us:socwtion r'<C:!J tl!rt:d unde1 
uny law.far thP. time bemg 1n force. 
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Section ~: Dcftt1itians 
(tg) ''PP.rsori''Jnch1rlas.­

(f) tm r11d{v{dual, 

(If) a Hindu uodi.r1d~d ((1milj,; 
{iif) tJ r.ompany; 

[tv) n ftrw under r.J1e tr.dmn Partnt1rsfup Ac~ 1932 (9 of 1932) ar me lrmiti1d 
Lwbitity Parmer •hip Act. 2008 (fJ o/2009). us tlie c._t1.'ie may be; 
(v) u rumpeltmL e1uthrmtj~· 

o11.Jm.qs.v,riation af12wo:ns DLJJ bodv o!indlviduats whether inrnrrn.>mted or 
fill!.. 
frj{1 a c.o~nernttvc sac.etr rwiscer:~d under am1 law relating to ra-aDer:utru 
~r;:jrs: 

f viii) rmv sue/a nther or?lJly as. the cxpproprialc G,wcr11men~ ma/, by notificacion, 
~pcdjj' m ails behalj; 

37. The Authority observes that -;J!\ per point (vi) & [vii) of Section2 f zg) which 

provides "an a~sociation of persons or a body of individuals whether 

in~orporurnd or nor and "a co-operative socfety_ re91st~red under any Faw 

relotirt9 tn co-operati1.1e societies/ i.e. \\'hich means that the Act nowhere 

mandate5 th ,n il registered or corporated grnup or 
r,crsons/assoclation/society can falls under definition of "person ... 

Trerefar~, the plea taken by respondent In this regard that tl1c complaint is 

I bJe to be dl.sn1issed in ground of eKistem:e of officially registered 

•· sociat fon is dc!void o merits and hence, not t~nab1e 

G. Findings on th reliefs sought by the complainant 

G.J Direct the resp11ndent no.1 tu refund the equalization amount coUect~d 
from the complainant, tagl!thel' with tll,c interest from the dn,te of sud 
pa •mcnt tlll Lhe dale of refund. 

a. Tht~ <,omplalna.nt ~ubmftted that al the time of nlling up the application form 

fnr th re-draw or the units in Affordable Housing Project flc1mely 
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"AVL36Gurgaon" Sector 36A, Gurgaon, pursuant to arismg of vac' ncy (ies) in 

the project due to withdrawal/ surrender by applkant(s)/ allottc-e (s) th;1t as 

per Lhe Affordable Housing Policy, the complainant has to pa , n ~ 1u:1lizat1uu 

amount (Interest as per policy) @ 1 S~'u p.a. to rank pari-passu '!.vlth thi.; 

original ;ipplkancs in the project for the pl!rioJ from 02.01.2016 1.e. the 

commencement dau~ of the project till the date of subsequ~nt ! otmccH. On 

the olhcr hand. the rcspondellt submttted that vidc rnemo no. LC-303b-

38. The Au.thority observes that the aforesaid is ue bus been d I hernt~d at 

length in complaint bearlrig no. CR/6J27i/Z019 titled as Chal:lJn Singli Vs 

interest by the nan1e of cquall2atlon ch rge · , s per Claus.e Sfih)[b) ot 

Affordable rrroup Housing Policy,2013 anc.l taking into ·1croun the fact t.ha~ 

Lhe date of commencement, tfiere:foreil is esscoti d to charge thrs rnterest so 

that no one exploits this policy by entering into th~ proJecr very late .md does 

not make full paymt!tlts evec1 after getting ready possession in,ruediately. The 

relevant pan1 of the same is reproduced hcreundt.!r: • 

'33. ......... filwolisonont tmC'r,.sr. .. as uec palfcY amowu v.11s there[n;\! Jeyred in 
ruder tu rook the cqu,plaincwc pgrf .vus;m with tire ori.oinar al/Qttees. Ttie 
"'mplq/nant has wnc@led dqnmJeua ond ha.~ mad~ li,lse vcrml'nt;, that 

1'.Ullol,~uoon u,na,mt •vas ntwcr: expJamed to Mm, The m,wlrc:ment of 
eguat,.s,,c:;on umorm(( mrerC1.1c as oi:r J2otfc11 was :eful., c.:wlaiJ!f.ti tu th.e 
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camulufrumc .at all stcwr:s i.e, ot the tune of ismina tl(lvcrti!emencl {nvitm.a 
uw,Ucutioas on 21r<HlW17/ 26:JD.?012 pm,·1dias, pqvmenc terms ;nclwtre rJ/ 
!.&Puuli..'i11tfon Amnrrnt ffntemc ri¥ uec wllcitl calc11/ated at 15% pa_ [ram the 
Cummen_rnnem date of Pro{ec(. l,C:, zrtd (anugn• 2016 UD to the c[ato of 
Su~1seu11rnt. larwntL~llatment" for re-w:aw of lots fJ! th€ Jeft-uk·e:r unu.t 
wt{muwra·~ de fetter dut£d22.12_:?Q1ZLesul[ of Z1•il druw[re·rtraw) ojfluts !u:ld 
an 21.1Z 2017, 1amn9 demand vrclc Jetter doted 01.01.lO 1R rmd olrw at tl1e lime 
of excrn dng /lac lrnyer 's a9 reement duied ZIS.01.2018 fo an,re xur ,_. 03 aj'.s.chedule 
of puyn,ftH r~ectively. The campfoincmt CJCcept"d thi! .equalisation anwttnt 
wh:11 open eyes and w1chouc any cmnl)uls~·an nr pre£ure. 7'6 W, the pka of 
complainant tlwrhe ,,. not llobk w pqy CQyalhatior1 awmmt dt:mundgd IHI th&. 
woondmt is cmtenab(e wut that aeu11md wa~ rmsed us per the aoUcv or2013' 

39. "'aping m view the findi ng of Autltorify,J11 CR/642 7 /2019 titled as Chara11 

Slnyll l's AVL Infrastructure. Private Limited,. the respondent-builder ,~ 

same o the respective 

complainant 

G.H Direct th e rcsponitent no. 1 to refund the QddUJonal amount collected 
from the complaJnant, towa d.s the carpet area together with the Interest 
from the d~ te of such payment tlU the date uf rcwnd. 

10. The aforesaid ret1efs jre being talcen togeLfier being Inter-connected. 

1. The comph1inant submitteo th~t there ls an increase In the area of the unjt as 

[t ,. .. ,as nt the time of booking anu that of at the time of sale deed. They hav~ 

been charg~d ~dditiari<1J amount by the responderilwbuilder despite of the fact 

Umt the deftni ' on of Jfcarpet area" has becFI defined under the Affordable 

I Jouslng Polky 2013. Even Lhe revj~ed plans were neither submit nor 

ilP. roved and it is a muve by the respondent-buflder to collect an additional 

Pa~e 34. ot 43 
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amount f1om the innocenc tneml.H;rs or the society. The responoent on the 

other hand submill~d that lhere has been no change in building plans and 

occupancy certifkarc were only granted ;1fter thorough inspection at SI re in 

terms of 'As Bullt Drawings·_ 

42. The Authority observes lhat on the face ol n. one ul lhe objectwe e>fthe Policy 

was to pTovide supply of affordilble housing 'With pre-defined rat ~. timelines 

and area. The relevant portion of the policy is reproduced hercund~r: 

~. II) 1 Ms poHcy ;s ;neeuded to enr:uuroge rhe plannmg t.rHi ct•mpleuon a 
.. Group HousirJ9 Prajecrs"' whl'l"ein 11partme1Jts of ,.pre-defined Size" (Hemmie 
available ot ,pre·defined races" wttllll, a .. fc,rgeted rimejrom~ .. as v~ I'.lbeu 
tmde1 lhe prf.'senl polrcy u, enstmz rnrreasen' suppl)' DJ ,.11[fordablt:; Huu.ung"' m 

the urban hou.UTJJ) marker t.n the ,.it'serl'J'ng bem1ficiades.:. 

4. (r,) 
b. The curpet a,-ea o[lhe aporrmenCJ shvU 1-an_qefrcm 2Bsqm u. 6{)-qm n SD! • 

c; The term "carpet areo" shall meart che nee us11b/t! cov,:,·'edfloor area bo1md 
,vithln the· walls oltbe cwa:rtrne:qt but e.~(ludma the area c:ovead kt' rh.e 
wolf1 crnd oar bqlco,w whtd1 is ac111cowed free-at-FAR. bu, mctud:n.q ihe 
u,-ea Jorming port of k1Lcberr, wilcr, bathroom, srore nr,d bu,lt·m cu aatd/ 
almirah/ shelj, wMch l,emg usable covered m·c.a shall form purt of th carpe, 
area. 

Not only this, the policy also provide:s dear demarcation for area to be 

covered under purvl~w of .. c('lrpct area" under Section 4(1ii) J nd (c) and 

the same is reproduced above. Further, it has been the subnusslons of tht:> 

respondent~brnider that there has been no change In the carpet area of the 

unit and n1ade reterence to order of Authority dat~d 17.05.202n, m c.flmplaint 

bear1fig no.64-21 a/ 2019 titled a.s Churan Slnyh Vs A VI. Infrastructure 

Private Llrntted .. The Authority oh.serves thal as per the subm;ssmn of 
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responllf!nl, that this projr.:ct was one of the initial projects sanctioned by the 

d pnrtment on carpet are.1 basis and at that lime the- fnternal walls area \Vas 

exr.l 11ded frurn the carpet area calculations. Later, the departmenl corrected 

its mistake and without change of any drawings at the time of occupation 

et:artificate, r~suJting In such Increase. Though there has been no actual 

mcre~sc in the carpet area of the unit. The Authorfty mad~ reference to 

definitinn of carpet area as det111cd under Section 2 (k) of Act of 2016, wluch 

dear] • provides th, t the s;1me shall include internal partition walls. The 

r 1 ·varH portion of th12 Act ls reproduced hereunder: -

2 [!c) ,.,arpct areo,., mrons rhc net 11sflble floor arQCJ of un apartment, exdud,'n9 
rht urea coven?d by tlrn cxt~rnal wam·, oreas rmder ~JYi1tccs shufrs, e.x.citH!"t'C 

balcony fJr lP.randah uteo and exdusivo open tcrtaa; area. but ;nclutles the 
anm rn,.,,·rm by the iutemm uurtltlon wqlls oft fle: aportm ernt. 

Thus, the plea of the respondent !s valid. Furlhern1ore, the occupation 

c rti 1cate and completion cerUficate for the said project has already been 

obtained on 17.12.2019 and 10.11.2022 respectively. An occupation 

certific.11 e has bei:m granted aft.er taking into various aspects s1.1ch as b Uding 

pl ns, etc. Thus~ t this stage wh.ere the OC and CC of the project has already 

heen obtained from the competent Authority, it is s;1fc to can elude that Lh ~ 

project has been constn1cted as per approved buildings plan. Thus. nn finding 

G.lV Dir ct the respondent no. 1 to keep the two-wheeler parking as wa 
pproved by the DTCP vlde approval dated 26.08.2014 ensuring frcfl 

mo·vcmenl of the fire temder. However. ifitwlshc.s llo make aiay alterations to 
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the ex1sting ~anc:tioned plan Lhe same m. y on1y be permitted. fter follu¥.'in1,t 

the rules and regub1tJons lald down In Se-ell on 14 of the A..:t of ZO 6. 
G.Vl Direct the respondent no.1 to recUfy the ch nces made un account of the 
;ncreased carpet i.Jrea, changes In the parking policy, changes in rh~ fire 
corrldor Foute, change5 in the parking of the two wheelers which are au 
violative of Section 14 of the Act of 2016 and robe r.cstored s r:r llui law • 

43. Since issuc-s No. ,v and VI are inter·connected. so the same re bemg taken up 

together. 

44. That complainant subnliLted that Director, ·rawn and Cou11tr;y Planning 

Departm~nt, Haryana. Chandig.lrh 'I.loo Memo No. PF-27(VOL-11l)/2020/2-

TCP /41 dated: 04.01.2021 infonned ahou the anwendm~nt in th Affordable 

Hous1ng Policy-2013 dated l 9.08.2(Fl3 and as per same the respondent· 

following the policy. tfhe rumplaimmt further alh:getl thar the oloniz.e,· as 

per the policy cannot ~rovicle car pctrking l n tJLe lilt art~a hut u 1fortunately 

this is being done by the rc-spondent-builder and despite of 

this sale afHlegal car parKjng, by the 1twlthout following the no ms. Further, 

as per National Building Code. the \vidth of means oracces sh,tll be 6m for 

residential occupancy and not less man 1 Zm for od,er occl.llprmcie~ 

depending on the length of the means of access. In addition, lhe road shall noc: 

terminate ma dead-end. Tbis rhange or pi::.1rkmg from the outs 1rts not crnl}r 

h~s been done without the perml~sion of the office of DTCP Haryani! but 

subsequent t:o this change, eve11 the p:irkin~ of t,vo wheel rs has been 

brought to the centre of the enore nre corridor area result1,ig l n thL• fire 

Pilge:t7 of-43 
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orr1dor being reduced to approxJmately five meter!i.. The members of the 

on111lalndnt-i1ssociatfon have been regularly complalni ng to the concerned 

nuthorities about th~ gross ,riolat1011 of the f1re safety norms by the 

r ponderH no. 2 and this h.=ts been rP.peatedly brought to the notice of the 

respondent no. 3 belng the Commissioner. Mun[cipal Commfssioner. 

burugrarnt but unfortunately no action has berm raken against the 

re~pondent-lluild~r, by [t 

a. 'The /Jark;t19 space snu i be p,rm1 ded ac the rate afhalJ£qwvCJlenl Car Spuce 
( TIC. 7) for eadt 11&:vc/Jin9 lilllt 
b. fJnJy o,,e nvcH,vheeler park;IJ!} !;1tc.shaJi be earm(Jrked fur co,)iflat, w~fch 
shall be alfutt:ed un[v rv theflac owners. The Purhmg bay of the two wheeler:; 
s ~,1ll be 0.8mx2.5m H nless othen"·~·~e spurfi ,.d m the zrmin9 plan. 

c. No cur parki1,9 :tht1ll ~ allntted u.i rmy ap•fftment owner in .sucl1 projects. 
d. The baJr.rnce available park;ng space, if any, beyand dte r1 flocat:ed two 
, heel~,. parking .~,t.es, con be enrmarkeu as [ref! dsitor cur parking spar:e. 
c. AddrtfonaJ parking ,wr:ms and p.ammecers, if cmy, cun be spea_fied ir1 the 
7.iJmng plan 

Page 38 of •l::t 
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HARER A 
GURUGRAM 

I Compl. mt n11. 35:S of2022 

Thf" afore aid provision of Policy makes it very cle r that no cRr p rking h.111 

he "Hotted to any of the owner i.e. successful 11otcee!i and bal n avaiJr1ble 

parking space, i( L1ny, beyond the allocated tw'o-wheeler parkinP- s t~s. can be 

earmarked as free visitor car parking spac.:e. Further, the s<c id i ue with 

rcgnrds to two~whee]ers parking has aJready heen dealt by D1iCP V1de ll~ 

order dated 21.12.202 wherein tl1r~cting the assodat:1on/R\I\/A ro not to 

aJlow :=my car entry /car parking in tl e afford.: hie grou1 hou~mg culony . 

• is 1ready 

on 17.12.2019 which is only 

de as P.er the approved bu ildmg 

fler giant of NOC rom 

Ther fore. in view af. matrix of present complain the 

47. The complaman has sought the reUef under s~caon ! of Act f 2016, Lh :i 

Hon 'ble upreme Court of Ind la tn d ii ppeal no.'i. 67 S-6 49 aJ 202 J 

titJed t1s M/s Nev.rtecl1 Prornaters and Develaperj Pvl. Lu. V/. 

& Ors., has held th ran allottee is entitled to cl 1m corn pe:nsaLi 1 • IHigallon 

c=harges under scrtions 12.14.18 and section 1 lJ which 1s to bed ndec.J l1y thL: 

adJudkatLng officer a per settion 71 nd 72. Therelor , 

compensation under sections 12. 14, 18 and ection I' of 

complainant may file a sep:;;irate cmnplainl be ore Ad1udicatm 

sectiou 31 read with section ?l of the Act ancl rule 29 of the rul 

'Page 39 ul 3 
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HARER/\ 
GURUGRAM 

I Cmnplai11t no. 355 0(2022 

.V Direct the respondent no. 1 to provide for the- entry/exit to the comp e 
a~ per the approved plan~ and EIS per the p lan hown at the Lime of offer of 

the fiaLS based on which Lbe compla[nants a~reed to be a part o the project 

nnd h~nce :applied for the r;e drav..·, ~gned the llat buyer's agreement i3nd 
' , cuted the sale deed. 

8. 1e complainabt submitted that a.s per the approval dal~d 25.08.2014, the 

49. 

ritryand theoxit point m and from the tomplex hds been shO'l."m from a 12· 

:meter-wide road by the respondent-builder. Further.1 n the layout plan of tht.: 

colony. as annexed with the flat l>uyer agreement, the entry/exit has been 

shown flt the same point as in the ~actioned plan. Unfortunately. this has. 

been the onJy entry/exit available to the residents and the one being shown 

s the earlier approved/sanctioned entry/exit is not available to the 

c nstruction Ild complillni.lnt knew at that time thaL external development 

infrastructure including service road has not been developed in the periphery 

o the project, which was to be devdope-d by concerned governmenl 

departm1:mts/authorities on~y. Ye~ chey vo~untarily chose to enter lnro ffat 

buyer agreements respectively whtch are binding on them. AddittonalJy, it i'i 

imporranl to mention that vide Jetter da ed 06.06.2017 bearing reference No. 

A.Vl~/AGHC/2017 /078, l wrote o the Chief Administrator HUDA, Panchkut.i, 

Pngc40 of 43 
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HARER A 

--GURUGRAM 
higi1lighting the fact that the competent deJMrtmenl has processed the award 

only for strip of laad falling under 90wmeter·w1de central portion of 1.SU mtr. 

road/width of tl1e CentiLil Periphery Road LCPR). leaving bath side~ green 

belt and service road of CPR 11otified in Gurgaon-Manesar Urban CompJex 

Master Plan. Whereas, th@ land a(qulsition notice publ [shed n he ne\.vspciper 

tlat~cl 10.08.2013 ror acquiring land was for 150 ·m~rer-wlcle V2(e L)'pt! 1ual1 

cncludmg 18 1ntr. wide green bea anr.l 12 mtr. serv[ce road on hath .ntle (CPR) , 

It has i:1l$0 highlighted that requisite- external deve.Jopmen ch, r es (EDC) 

which were deposited with lhe Govetttment and if s:ervic~ road 1s not made 

by the department, it would lt!ad let o{ legal issues. Moreov~r. tl was 

.speofirally requested to the ~oncernecl authutity /dep~trtmet1t to acquire al.lid 

award the land faJlmgunderservkeroad mid gi::ee.n beJralongwith90-mecer­

w1de road of CPR The sBJ01etter dateli 06.06.2017 W3$ Forw;::irded vide memn 

no.: S'JP /PW /17 /107 9 DATED 21.07.2017 to DTP and Land AcquJsition 

respondent no I till l 0.03.202.2. Tt Is ~ertinent tc mention th 

respondent no. 1 continues to write to concerned authonties/d artments 

for development of public healtn services, service roJ"d etc. ,n the penphery 

of the project and the St::nne being a pubHc property cannot be de eloped by 

it, but has to be developed by tht: publlc ~uthoritlt!s/d~part, 11e11ts • 

.50. The Authority observes that there l1as been scenario wher.e the 

:seeks exemption fot mason of delay on arccmnt to lark of prop r serviCt!-S 

such as road provided by the gavl:'rnmental services. Furl:he.r, lh r tlwt r.he 

contpletion certificate for any proiecl has been given keeping in mind thm rhe 

proiect ls complete In all aspect includlng conneclivily to roiid~ .s pe the 
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HARE RA 

I 

_ .... GURUGRAM 
l Cu111pl:dnt no.355 of2D22 

appi oved plans. Moreover, in the in.stan't m~tter, the ncrupetion certificate 

and completion certificate of the project has already been oht;iinetl. Such 

cert~ficates are gr ntcd by the competent authorities after assuring tnc 

compliance of many parameters lncluding but not limited to construction as 

µ~r the approved building plans. Thus, at this stage, where the simtla.- issue 

has already been laken before CM \qindow and OC & CC or the project hss 

alrer1dy bt:!en obtained, no chrectmn to thts effect. 

G, V 11 Direct lh e res po nden t no. 1 to pay exemp]a.ry co sits for eom milting fraud 
lo the compbin:Jint 

51. 1'he compl;1tru1nl is seeking relief w.r.t compensation in the above­

mcntloned reliefs. Hon'lde Supr12me Court o/ lndifl f'fl civil appeal n,os. 

6745-6749 af 2021 titled as M/s Newce:c/1 Pr,vnioters and fJevelaper-s Pvt. 

Ltd. l'/s State a/ Up & Ors., has held that an allottee. is entitled to dann 

compensi1tion & litigation charges under sections 12.14.lB and section 19 

wluch is to be decided by the adjudlcatlng officer as per section 71 ilnd the 

quantum of compensation & HtlgaUon expense shall be adiudged by the 

i:idjudi~ting officer having due regard to the factors mentioned in section 72. 

The adJudlca.Ung ofm:er l1as exclusive jurisdiction to deal with the (omplamts 

In resp ~cc or compensation & JegaJ expenses. Therefore. for clain1ing 

compensation under sections 12, 14, 18 and section 19 of the Art, the 

compl" inanr may file a separate camplaint before Adjudicating Officer under 

section ~ l read with section 71 of the Act and rule 29 of the rules. 

H. Direc:Uon of the authority 

52. H nee, th A11thorlty hereby passes this order and issues the fol lowing 

dircctjons under section 37 of the Act to ensure compliance of obligations 

cast upon the promoter as per the function entrusted to the authority under 

ect:fon 34 l fJ : 

Page 42 of 43 
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HARE RA 

-GURUGRAM 
j Complait1t no. 355 of:2022 

a. The respondent no. 1 and RWA are dfrected to not to allow r parking 

and allotment of car parking in the said project as per the provfsfnn of 

clause 4(Hi) of Affordable Housing Policy. 2013. Further. rf any revision 

in parl<ing plan is required, the RWA of the complex may approach 

DGTCP be~ng the competent Authority before any allocation 111 parking 

is affected/altered. 

b. The issue of free mafnEenance of the colony In terms of ser: on 4[v J of 

Afford.able Housing PoJicy stands referr,e<J to the Gsvrrnme_nt by the 

authority and clarification would be issued by DTCP, Haryana a,s and 

"'.then th.e approval is recefved ftom he Government and hence. the Lssue 

of maintenance charg~s ofthre coror.ywould be regulated in terms of he 

orders of the Governn1ei1t 

c. KeepJng in view the factuaJ and legal position that occupatlun <1:s well a~ 

compleUon ce,rt.Jficate of pr,oject concerned has been obtained l)n 

17.12.2019 and 10.11.2022 ri:spectrvely; no directions are bting issued 

w.r.t othe-r reliefs to b~ governed y other rlepartments compctc::nt 

Author[tics. 

53. Complalnt ~t:;rnd.s d igposed of. 

51. File be consigned to registry. 

I 

... Member Mem er Merntier 

Haryana Rea~ Estate Regulatory Authorlty. Guru~ram 

Dated: 0 LOB.202 3 
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164 /\VL 
Date: 07.09.2023 Infrastructure Private Limited 

Crea ng Vibrant Lifestyles 
Ref. No.: AVL/AGHC/2023/209 

To 

Director General 
Department of Town & Country Planning Haryana 

Nagar Yojana Bhavan, Plot No. 3, Sector 18A, Madhya Marg, Chandigarh 

Subject: - Submission of information regarding disposing of allottees Complaint bearing No. 355 of 
2022. filed against developer company before the Haryana Real · estate Regulatory Authority, 
Gurugram Haryana - Ref.: LC No. -3036. 

Sir 

It is kindly informed that the subject cited complainant was filed in the HRERA Gurugram by few 
allottees of the affordable housing colony namely AVL36GURGAON (License Nos. 18 & 74 of 2014) 
located in Sector-36A, Gurugram District, alleging various allegations against the developer company 
M/s. AVL Infrastructure Private Limited (Respondent No. 01) . It is pertinent to mention here that the 
department of town & country planning Haryana & Commissioner, Municipal Commissioner 
Gurugram were also made Respondent no. 02 & 03 respectively by complainant in the case. 

The various allegations alleged in the Complaint against the developer Company M/s. AVL 
Infrastructure Private Limited was found baseless, hence the complaint was disposed of by 
Honorable Authority. 

Therefor you are kindly informed that the detailed Order was pronounced on 01.08.2023 & was 
uploaded on the portal of the Haryana Real Estate Regulatory Authority (HRERA) on 06.09.2023, 
thereby disposing of the Complainant, bearing No. 355 of 2022, filed of few disgruntled allottees of 
the project, the said affordable project is fully completed and granted full OC as well as CC by the 
department. More than 5000 occupants are staying in the colony at present. 

You are kindly requested to take the above in your kind records please. 

Thanking you 

Y urs truly 

£1,,,.,,.luf a-,~ . ' t 
hori:~~ ~atoi -/ 

M/s. AVL Infrastructure Pvt. Ltd. 

Copy to the following: for necessary information & kind records and necessary action, if any. 

i. 
ii. 

iii. 
iv. 

vi 

STP(E) Town & Country Planning Department Haryana, Chandigarh. 
STP (Gurugram Circle), Town & Country Planning Department Gurugram Haryana. 
DTP (P) Gurugram, Town & Country Planning Department Gurugram Haryana. 
DTP (E) Gurugram, Town & Country Planning Department Gurugram Haryana. 
President Shri Balraj Singh, AVL36GURGAON Apartment Owners Association, 
AVL36GURGAON, Sector- 36A, Gurugram Haryana. 

A VL Infrastructure (Pvt.) Ltd. 
PROMOTER • BU ILD ER • DEVELOPER 

~~~~~~~~~~~~~~~~~~~~ 

01, Green Park Main, New Delhi - 11001 6 

Phone: 011-41326868; 41681515 I e-mail: info@avlinfra.comIWebsite: www.avlinfra.com 

ci z 
z 
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ANNEXURE-Q
165 C/\VL 

Date: 07 .10.2022 
Infrastructure Private Limited 
Creating Vibrant Lifestyles 

Ref. No.: AVL/AGHC/2022/194 

To 

Dist rict Town Planner (E) 

Town & Country Planning Department Gurugram Haryana. 

Subject : - Reply to t he Show Cause Notice bearing Memo No. 10136 Dated 14.09.2022 issued u/s 
10(2) of The Haryana Development and Regulations of Urban Areas Act, 1975. 

Reference: License Nos.- 18 & 74 of 2014 granted under AHP-2013. 

Sir 

We have received the aforesaid Show Cause Notice (SCN) on 23.09.2022 bearing Memo No.: 
10136 dated 14.09.2022 issued u/s 10(2) of the Haryana Development and Regulations of Urban 
Areas Act, 1975. We have perused the SCN in detail and understood it fully. It is respectfully 
stated that we hereby deny t he allegations made therein and beg to make the following 
submissions in reply thereof. 

1) At the outset, it may be humbly mentioned that it has been wrongly or mischievously 
reported to you, as mentioned in your SCN dated 14.09.2022 t hat we have violated the 
terms and conditions of license nos. 18 & 74 of 2014, sanctioned layout plan as well as 
occupation certificate. The said Show Cause Notice (copy of SCN dated 14.09.2022 is 
enclosed as 'Annexure-01') mentions that "you have reduced the size of park near front 
gate and near rear gate by way of constructing a internal circulation road, after issuance 
of occupation certificate, resulting change in the approved layout plan". 

2) We humbly state that t he affordable housing project AVL36GURGAON, i.e. the project in 
question, has been developed strictly and completely in accordance with the terms and 
condition of t he licenses granted under the Haryana Development and Regulation of 
Urban Areas Act, 1975 and rules made thereunder in confirmit y to the Haryana Building 
Code, FAR/density norms, approved Zoning Regulations/ Zoning Plan of the site/project. 
It is also added here that the present project has been developed with all applicable laws 
in force at present and there is no violation / breach of any law / regulation whatsoever 
t hat has been committed in relation to this project. 

3) On completion of construction of the project, including execution of internal 
development works at site, as per approved building plans and in accordance with the 
'use' defined in the approved zoning regulations/ zoning plan, building bye-laws and 
regulations, terms & conditions of the licenses and in accordance to the National Building 
Code in regard with structural safety, fire safety, sanitary requirements and circulation i.e. 
vert ical as well as horizontal circulation, we duly applied to t he concerned department 
seeking issuance of occupation certificate of the project as per defined procedure. 

4) It is respect fully submitted that it was only after a detailed and thorough inspection of the 
entire completed construction as also of the execution of t he internal development 
works, deve opment of open spaces including carrying out landscaping in accordance with 

r ~ '\)<~ VL Infrastructure (Pvt.) Ltd. 
\ P RO M OTER•BUILD E R•DEVELOPER 

01, Green Park Main , New Delhi - 110016 

Phone: 011-41326868; 41 681 515 I e-mail : info@avl infra.com Iwebsite'. www.avlinfra.com 

.. 
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the 'use' defined in the approved zoning regulations/ zoning plan and only upon being 
fully satisfied that the development of the project was carried out strictly in terms of 
approvals granted, as Built Drawings submitted, the Director granted full Occupation 
Certificate to the project on 17.12.2019 after considering NOC from fire safety issued by 
Director General Fire Services, Haryana, Public Health Functional reports received from 
Chief Engineer-I, HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts­
cum-Executive Engineer, field reports received from town and country planning 
department circle office (copy of Occupation Certificate dated 17.12.2019 is enclosed as 
'Annexure-02'). 

5) Further, it is stated that t he terms & conditions of license granted & bilateral agreements 
executed under the provisions of the Haryana Development and Regulation of Urban 
Areas Act, 1975 and Ru les, 1976 made thereunder, have all been duly complied with in 
their entirety including making arrangements of service utilities, water supply, sewerage, 
drainage. The required CTO/ clearances/ approvals post receipt of full Occupation 
Certificate were also obtained and informed to competent authorities as per terms and 
conditions of occupation certificate and in accordance with the instructions/ guidelines of 
competent authorities/departments. 

6) Thus, this bald allegation, made by a mischievous unidentified source, not only is 
completely vague but is also a mischievous attempt in order to harass the colonizer. In 
this regard, it is important to refer to certain definitions under the Haryana Building Code 
and the approved Zoning Plan of the site, which are being extracted hereinafter: 
The Haryana Building Code provides the followings definition of 'Open Space' and 'Zoning 
Plan'. 

'Open Space': "a space forming an integral part of the plot left open to sky." 

'Zoning Plan': "the detailed layout plan of the sector or municipal area or a part 
thereof or of individual sites to whom permission for CLU has been granted, 
maintained in the office of the Competent Authority showing the sub-division of 
plots, open spaces, streets and other features and in respect of each plot, 
permitted land use, building lines and restrictions with regard to use and 
development of each plot in addition to those laid down in the building code, 
further same can also be prepared/maintained for industrial plots, if need arises." 

7) It is respectfully stated that the approved Zoning Plan is the actual detailed Plan of 
individual site showing permitted land use, building lines and restrictions with regard to 
use and development of each site in addition to those laid down in the building code. It is 
also kindly submitted t hat the development of open spaces as per the Haryana Building 
Code and as per the approved Zoning Regulations/ Zoning Plan of the site, National 
Building Code with regard to 'Landscaping' refers to development of both 'Hard 
Landscape as well as Soft Landscape'. The Hardscape or Hard Landscape refers to the 
heavy elements of a La ndscape design like stone, rocks or driveways etc. and on the other 
hand, Softscape or Soft Landscape refers to the lighter elements of a Landscape design 
like soil, plants, flower or even color combination of a garden. 

8) In the Haryana Building Code, the definition of Open Space is clearly defined, which 
interprets the Open Space as "a space forming an integral part of the plot left open to 
sky." The Open Space is further additionaly detailed with regard to use and development 
of individual site in its approved Zoning Regulations/ Zoning Plan. 
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9) Therefore, it is kindly submitted that under the heading 'OPEN SPACES' in the approved 
Zoning Regulations/ Zoning Plan of the subjected site/project, it is provided that at least 
15% of the net planned area shall be developed as organised open space i.e. "tot lots and 
play ground". It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens 
etc.) in the present project has been developed in conformity with the approved Zoning 
Regulations/ Zoning Plan of the project. As per said approved Zoning Plan, a minimum 
15% of the net planned area of the project is requied to be developed as organised open 
space i.e. tot-lots and play ground, whereas, in the present case, the colonizer has 
provisioned and developed far more than the required 15% of the net planned area of 
t he project as organized Open Space under Soft Landscape i.e. tot-lots and play ground, 
parks/ lawns/ gardens etc. It is also further stated that there is no additional construction, 
erection, re-erection being carried in illegal manner in the Open Spaces of the sanctioned 
Building Plan, as incorrectly reported to you and in a complete ly vague and mischievous 
manner. In fact, the whole construction including development of Open Spaces is duly 
carried, equipped and landscaped (i.e. Hard Landscape as well as Soft Landscape) in 
accordance with the 'use' permitted in the approved Zoning Regulations/ Zoning Plan of 
the project and as per instructions/guidelines/requirements of the competent 
authorities/departments. 

10) It is humbly further stated that the locations of Hard Landscape (i.e. civil work component 
of landscape architectu re such as pavement, walkways, roads, retaining walls and other 
built environment etc.) and Soft Landscape (i.e. the natural elements in landscape design, 
such as plants, materials and the soi l itself) are duly developed in the project as 
specifically directed by t he landscape architect/ project archit ect/engineer-in-charge in 
consultat ion with the fi re consultant.The provided Hardscape surface in the project are 
capable of taking mass of fire engine and are kept free of obstructions to provide clear 
access to fire fighting vehicles, ambulance, service utilities, sanitation vehicles etc. under 
t he provisions/requirements of the appl icable laws and rules therein . 

11) The developed landscaped areas (i. e. Hardscape as well as Softscape) allows safe 
movement for users with duly defined point of egress and ingress including their location, 
levels in the project etc. It is kindly stated that the beautifully developed landscaped (i.e. 
Hard Landscape as well as Soft Landscape) areas in the project were inspected and 
certi fied before granting full Occupation Certificate of the project by the department 
(copy of 'As Built Drawings Layout Plan' is enclosed as 'Annexure-03'). 

12) It is thus respectfully stated that no terms and conditions of the licenses bearing nos. 18 
& 74 of 2014, sanctioned Layout Plans and/or terms and conditions of Occupation 
Certificate or any other laws for that matter, have been violated as incorrectly reported 
t o you. It is reiterated that there is no additional construction, erection, and re-erection 
being carried in illegal manner in the open spaces of the sanctioned drawings, as wrongly 
or mischievously reported to you. In fact, the whole construction, including open spaces 
in the project is duly developed equipped and landscaped (i.e. hardscape as well as 
softscape) in accordance with the uses permitted in the approved Zoning Regulations/ 
Zoning Plan of the site and in accordance to instructions/ guidelines of the competent 
authorit ies/departments and no terms & conditions of the licenses are being violated as 
alleged in the SCN. 

13) Rather, t he project is developed as per terms and conditions of licenses grant and is a 
leading, "State of the Art" and exemplary affordable housing project constructed under 
Government of Haryana's Affordable Housing Policy (hereinafter AHP-2013) at Gurugram, 
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which is in excellent shape. Not only has the project been completed well before time, 
the project in fact stands out in terms of its quality, when compared to any such other 
project. The possession of flats has been handed over in the project as per affordable 
policy (AHP-2013). The project is fully occupied as on date and more than 5000 
occupants/residents are happily living for more than two & half years, enjoying the 
humanistic, beautiful spaces designed & developed by us. 

14) Therefore, it is respectfully urged that your goodself may be pleased to consider the 
explanation provided by us and withdraw the Show Cause Notice Dated 14.09.2022, since 
the allegation reported to you is without any basis. 

Thanking you 

Yours truly 

)Y\v-\ 
Virend~r Singh ~and a 
Managing Director DIN: 00632607 
For AVL Infrastructure Pvt. Ltd. 

Enclosed: 
I. Annexure:01- a copy of SCN dated 14.09.2022. 

II. Annexure:02- a copy of Occupation Certificate dated 17.12.2019. 
Ill. Annexure:03- a copy of' As Built Drawings Layout Plan'. 
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Regd. Post 

SHOW CAUSE NOTrCE 

UNDER SECTION 10 (2) OF THE HARYANA DEVELOPMENT AND REGULATIONS OF 

URBAN AREAS ACT. 1975. 

~h:mo No. 1 o /..9 C Dated: J Y ....-09 ..-ofod( .;( 
1 ,, 

A VL Infrastructure Pvt. Ltd., 
Plot No. 01, Green Park Main, 
New Delhi-110016 

Or 
To whom so ever it may concern. 
Whereas, it has been reported to me that License no. 18 and 74 of 2018 hcis been 

granted for setting up Affordable Group Housing Colony over an me~v.1...,urmg 
9.06875 Acres in Sector-36A, Gurugram. You have grossly violated the terms and 

conditions of the license No. 18 and 74 of 2014, sanctioned layout plan Js well as 

occupation certificate as detailed below:-

i.) You have reduced the size of park near front gate and near rear gate by 
way of constructing a internal circulation road, after issuance of 

occupation certificate, resulting change in the approved layout plan. 

Whereas, Section 3B of the Haryana Development and Regulation of Urban Area Act 
1 Cl75, provides that no person shall erect or re-erect building in a colony save in acrnrd,1nce 
,._.,.·ith the approved plans and subject to such restrictions and conditions as are contained in 

lhe license or as may be specified by the Government or the Director. However, you haw 
contravened the provisions of Section 3B of the Act ibid by constructing additional 
construction i.n illegal ~"".r.er is in contravention of the provisions of Sl!ction 38 of the 
Haryana Development and Regulations of Urban Areas Act, 1975 and attract!:> the legal 
action under the provision of section 10 of the Act ibid. 

[n view of the above violation, you are hereby directed to immediately remove the 
t'L1ove contravention and bring the building in conformity with the approved plan ,md 
,,ppear in the office of undersigned HUDA Complex, Sector-14, 3rd Floor, Gurugram within 
.1 period of seven days or on at 11:00 A.M. and to show cause as to \\'hy you 
. '.1ould not be ordered to restore the building in accordance with approved building plan 
,h"<i. legal action cannot be initiated against you as it is in violation of the approved plan. 

In this matter, you are also directed to supply/ bring authenticated copies of 
appr,wed building plan and completion certificate of the aforesaid residential building in 
.,uppo. • of your contention. 

D~tr:01ruU1er, 
Enforcement, Curugrnm 

(E::erci~ing the powers of Director, 
Town & Country Planning, H<1ryana) 
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REGO. 

From 
Director, 

f0RM8R:VII 
(See Code 4.10(2), (4) and (51) 
form of Ocaipation Certlficate 

Town & Country Plannin11 Department, 
Haryana, SC0·71·75, Se<:tor·17·C, Chandigarh. 
Tele-Fax: 01n·2548475; Tel.: 01n-2S49851, 
E·mafl: tcpharyana7@gmall.com, Website www.tcpharyana.gov.ln 

Sh. Birpal ft others, Clo AVl Infrastructure Pvt. Ltd., 
Plot No. 01, Green Park Main, 
New Delhl-110016. 

Memo No. ZP·1003/ JO{NC)/20191 
-. I -, J "l .- Ii· '!,. 

D tee!: · l .. - - - ' , •• a - ··-
Whereas Sh. 8irpal f1 others, Clo AVL Infrastructure Pvt. Ltd.has applied for the 

Issue of an occupation certificate on 18 .10. 2019 in respect of the buildings described below: • 

DESCRIPTION Of BUILDING 
City: Gurugram: • 

• Licence No. 18 of 2014 dated 10.06.2014 & Licence No. 74 of 2014 dated 01 .08.2014 . 

• Total area of the Affordable Group Housinii Colony measurtnii 9.06875 acres . 
• Sector-36·A, Gurugram Manesar Urban Complex . 

• Indicating description of building, covered area, towers, nature of buildine etc . 

T'1Wf:rl No. of No. of No. of Aoon FAR Sanc110™:<S -fARAdltM!d 
Block No. Dwetllne DwelUn11 Area In l Atealn ' Units Units Sqm. Sqm. 

sanctionec' constructed 

Tower·l 80 80 StlltiGround Floor 4151 .404 11.348 4022.234 10.99 
to 10th Aoor . 

Tower-2 80 80 - stnt.iGround Floor 4293.222 11.736 4162.794 11.)7 
to 10th Floor 

Tower-3 80 80 "TtiiiTGround floor 4293.222 11.736 4162.794 10.995 
to 1oth Floor -Tower·4 80 l!O SlilttGround Floor 4151.404 11.348 4164.989 11 .379 
to 10th Floor 

Tower·S 80 80 Stilt/Ground Aoor 4293.222 11.736 4162.794 11]79 
to 10th Floor 

Tower·6 80 80- · Stilt I Gro-und Floor -4293.222 11.736 4162.794 11.l85 
to 10th Floor 

TrJNer·7 80 80 Stilt/Ground Aoor 429Ull 11':'736~ 4162.794 11.379 
to 10th floor -Tower·8 80 - -w Stitt/Ground Floor · 4293.222 11.736 4162.794 11 .379 
to 10th Floor - . . 

Tower-9 80 - 80 - Stilt/Ground . Floor 4293.222 - 11.736 4162.79'4 11 .379 
to 10th Aoor 

Tower-10 80 To Stllt/Ground floor • 4332.334 11.843 - -4205.854 11.379 
to 10th Aoor -Tower-11 80 • -·-86 · -Stilt/Ground Floor 4293.222 11.736 4162.794 11.379 
to 10th Aoor 

Tower-12 110 sci - Stttt/Ground Floor • 4293.222 11.736 - '416i794 11 .497 
to 10th Floor 

Tower-13 80 80 Stilt/Ground floor 4293.222 11.736 4162.794 11.379 
to 10th Aoor 

Tower·14 80 80 StiltiGround Floor 4293.222 11.736 4162.7«- - 11.379 
to 10th Floor 

Tower-15 80 80 Stilt/Ground Floor 4293.222 11.736 4162.794 11 .379 
to 10th Roar 

Tower-16 40 40 "Tt1'i't7Ground floor 1842.186 5.036 1n4.846 11.379 
to 10th Floor -Tower-17 sci 80 ~ Stilt/Ground Floor 4293-:-222 11 .736 4162.794 11 .379 
to 10th Floor 

Tower-18 80 80 Stilt/Ground Floor 429).222 ~1.736 4162.794 11.379 
to 10th Floor 

!'' 
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-

Tower-19 80 80 ~tilt! Grour~ Fl<.101 4291.222 
to 10th Roor 

11.736 4162.79'4 1 t.J79 

Total 1480 Dwelling Units 78875.658 215.615 76559.833 215.543 
6.86 Comme1cidl B11il.J10'.l Ground F:uor to 2475.359 !> 76 2512.188 

2"" Floor 
· · llon FAR Area 111Sqm . 

· Sanctiol'll!d 
Community Building 

Anganwadi 
186.957 
191.407 

Achieved 
2.12.'426 
191.006 

Guard Room 25.14 
6.30 HT Room 

I hereby v.rant permission for the occl()ation of the Qid buildi~. aft@r condd"nng 
NOC from fire safety Issued by Director General, Fire Services, Haryana, Panchkula, 
Environment Clearance issued by State Environment Impact Assessment Authority, Haryana. 
Structure Stability Certificate given by Er. Sharad Gupta, M.Tech. (Structure), Public Health 
Functional .reports received from Chief Engineer-I, HSVP, Panchkula & Certificate of 
Registration of lift issued by Inspector of Llfu-cum-Executive Engineer, Electrical Inspectorate, 
Haryana and after charging the composition charges amount of~ 27,29,8791· for the variations 
vis-a-vis approved building plans with following c~ditions: · 

I. The building shall be used for the purposes for which the occupation certificate Is being 
granted and in accordance with the uses defined in the approved Zoning 
Regulations/Zoning Plan and terms and conditions of the Ucence. 

2. That you shalt ablde by the provisions of Haryana Apartment Ownership Act, 1983 and 
Rules framed thereunder. All the flats for which occupation certificate is betng granted 
shall have to be compulsorily registered and a deed of declaration will have to be filed by 
you within the time schedule as prescribed under the Haryana Apartment Ownership Act 

3. 

... 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

1983. failure to do so shall Invite legal proceedinss ooder the statute. 
That you shall apply for the connection for disposal of sewerage, drainage & water supply 
from HUDA as and when the services are made available, within 15 days from its 
availability. You shall also maintain the internal services to the satisfaction of the Dkector 
till the colony is handed over after granting final completion. 
That you shall be fully responsibte for supply of water, disposal of sewerage and stonn 
water of your colony·till these services are made available by HUDAJState Government as 
per their scheme. 
That in case some additional structures are requ1red to be constructed as decided by 
HUDA at later stage, the same will be binding upon you . 
That you shall maintain roof top rain water harvesting system properly and keep it 
operational all the time as per the provisions of Haryana Building Code, 2017. 
The basements and stilt shall be used as per provisions of approved zoning plan and 
building plans. 
That the outer facade of the buildings shall not be used for the purposes of advertisement 
and placement of hoardings. 
That you shall neither erect .nor allow the erection of any Communication and 
Transmission Tower on top of the building blocks. 
That you shall comply with all the stipulations mentioned in the Environment Clearances 
issued by State Environment Impact Assessment Authority, Haryana Vlde No. 
SEIM/HR/2015/512 dated 2-4.11.2015. 
That you shall comply with all conditions laid down in the Memo. Ho. FS/2019/275 dated 
22.11.2019 of the Director General, Fire Services, Haryana, Panchkula with retard to fire 
safety measures. • 
You shall comply with all the conditions laid down in Fonn-0 Issued by Inspector of Lifts· 
cum-Executive Engineer, Electrical Inspectorate, Haryana, HUDA Primary School Building, 
Block-C·2, Sushant Lok-I, Gurugram. 
The day & night marking shall be maintained and operated as per provision of 
International Civil Aviation Organization (ICAO) standard. 
That you shall use Light-Emitting Diode lamps (LED) in the building as well as street 
lighting. 
That you shall impose a condition to the allotment/possession letter that the allottee shall 
used Light-Emitting Diode lamps (LED) tor 1ntemal lighting, so as to conserve enefiY. 
That you shall apply for connection of Electricity within 15 days from the date of issuance 
of occupat1oh certificate and shall submit the proof of submission thereof to this office. In 
case the electrldty is supplied through Generators then the tariff charges should not 
exceed the tariff being charged by OHBVN. 
That provision of parking shall be made within the area earmarked/desl811ated for parking 
in the colony and no vehicle shall be allowed to par1< outside the premises. 
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18. Any violation of the aoove said conditions shall render this occupation certificate null and 
void. 

Endst. No. ZP-1003/JO(NC)/2019/ 

t( 
(K. Makrand Pandurwia, IAS) 

Director, Town and Country Plannlna, 
Haryana, Chandigarh. 

Dated:· ---

A copy is forwarded to the followln11 for inf~tloo And ne~ ICUQn; • 

1. The Director General, Fire SeMces, Haryana, Panchkula with reference to his office Memo. 
No. FS/2019/275 dated 22.11.2019 vlde whkh no objection certificate for occupation m the 
above-referred buildina, have been &ranted. It fs requested to ensure compliance of the 
conditions Imposed by your letter under reference. Further in case of any lapse_ by the 
owner, necessary action as per rules should be ensured. In addition to the above, yau are 
requested to ensure that adequate fire fiihtina infrastructure Is created at Guruaram for 
the hlgh·rfse bulldllliS and concerned fire Officer will be personally responsible for any 
lapse/violation. 

2. Chief Enilneer-1, HSVP, Panchkula with reference to his office memo no. 2082'48 dated 
21.11.2019 & memo no. 208267 elated 21.11.2019. 

3. Senior Town Planner, Gurugram with reference to his office memo. No. 5733 dated 
19.11.2019. 

'4. District Town Planner, Gurugram with reference to his office Endst. Ho. 11085 dated 
18.11 .2019. 

5. District Town Planner (Enf.), GtJruiram. 
6. Nodal Officer, website updat:ion. 

(Narender Kumar}, 
(){stt1ct Town Planner (HQ), 

For Director, Town and Coultry Plannllll, 
Haryana, Chandlaarh. 
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[J/\VL 
Date: 06.02.2023 Infrastructure Private Limitec 

Cre ating V1b1a n' i 1n• I 

Ref. No.: AVL/AGHC/2023/194· A 

To 

District Town Planner (E) 

Town & Country Planning Department Gurugram Haryana. 

Subject: • Reply to your Letter bearing Memo No.: 13477 Dated 24.11.2022 restoration under 
sub-section 10 of the Haryana Development and Regulation of Urban Areas Act. 1975 (Act No. 8 
of 1975). 
Ref.-Your site visit dated 02.02.2023. 

Sir 

In r~ference to your site visit & letter bearing memo no.: 13477 dated 24.11.2022, which was 
received by us on 12.12.2022. we humbly make the following submissions In reply thereof. 

1) We respectfully state that the affordable housing project AVL36GURGAON, i.e. the 
project in question, has been developed strictly and completely In accordance with the 
terms and condition of the licenses granted under the Haryana Development and 
Regulation of Urban Areas Act, 1975 and rules made thereunder In confirmity to the 
Haryana Building Code, FAR/density norms, approved Zoning Regulations/ Zoning Plan of 
the site/project (copy of 'Approved Drawing- Layout Plan' is enclosed as 'Annexure-01'). 

2) It is stated that the said project has been developed with all applicable laws in force at 
present and there is no violation / breach of any law / regulation whatsoever that has 
been committed in relation to this project. ~ 

3) On completion of construction of the project, including execution of internal 
development works at site, as per approved building plans and in accordance with the 
'use' defined in the apj)l'oved itning regulations/ zoning plan, building bye-laws and 
regulations, terms & conditions of the licenses and in accordance to the National Building 
Code in regard with structural safety, fire safety, sanitary requirements and circulation i.e. 
vertical as well as horizontal circulation, we duly applied to the concerned department 
seeking issuance of occupation certificate on 18.10.2019 as well as completion certificate 
on 19.11.2019 of the project as per defined procedure. 

4) It is respectfully submitted that it was only after a detailed and thorough inspection of the 
entire completed construction as also of the execution of the internal development 
works, development of open spaces including carrying out landscaping in accordance with 
the 'use' defined in the approved zoning regulations/ zoning plan and only upon being 
fully satisfied that the development of the project was carried out strictly in terms of 
approvals granted, as Built Drawings submitted, the Director granted full Occupation 
Certificate to the project on 17.12.2019 after considering NOC from fire safety issued by 
Director General Fire Services, Haryana, Public Health Functional reports received from 
Chief Engineer-I, HSVP & Certificate of Registration of lifts Issued by Inspector of Lifts­
cum-Executive Engineer, field reports received from town and country planning 
department circle office. (copy of 'As Built Drawings- layout Plan' for granting Occupation 
Certificate is enclosed as 'Annexure·OZ'). 

• r 

.. 
i 
z 
0 

Corporate Office :J\·305 & 306 URBAN SQUARE 3rd Floor Golf Course Extension Road Sector-62 Gurugram-122101 Haryana. 
Phone: 0124-4296868, 4031515, 9811650084, E-mail: lnfoOavlinfra.com, Website: www.avlinfr.a.com 

Regd. Office: 01 Green Park Main New Oelhi-110016 
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Date: 06.02.2023 

Ref. No.: AVL/AGHC/2023/194- A 

To 

District Town Planner (E) 

Town & Country Planning Department Gurugram Haryana. 

Subject: - Reply to your Letter bearing Memo No.: 13477 Dated 24.11.2022 restoration under 
sub-section 10 of the Haryana Development and Regulation of Urban Areas Act, 1975 (Act No. 8 
of 1975). 
Ref.-Your site visit dated 02.02.2023. 

Sir 
In reference to your site visit & letter bearing memo no.: 13477 dated 24.11.2022, which was 
received by us on 12.12.2022, we humbly make the following submissions in reply thereof. 

1) We respectfully state t hat the affordable housing project AVL36GURGAON, i.e. the 
project in question, has been developed strictly and completely in accordance with the 
terms and condition of the licenses granted under the Haryana Development and 
Regulation of Urban Areas Act, 1975 and rules made thereunder in confirmity to the 
Haryana Building Code, FAR/density norms, approved Zoning Regulations/ Zoning Plan of 
t he site/project (copy of 'Approved Drawing- Layout Plan' is enclosed as 'Annexure-01'). 

2) It is stated that the said project has been developed with all applicable laws in force at 
present and there is no violation / breach of any law / regulation whatsoever that has 
been committed in relat ion to this project. 

3) On completion of construction of the project, including execution of internal 
development works at site, as per approved building plans and in accordance with the 
'use' defined in the approved zoning regulations/ zoning plan, building bye-laws and 
regulations, terms & conditions of the licenses and in accordance to the National Building 
Code in regard with structural safety, fire safety, sanitary requirements and circulation i.e. 
vertical as well as horizontal circulation, we duly applied to the concerned department 
seeking issuance of occupation certificate on 18.10.2019 as well as completion certificate 
on 19.11.2019 ofthe project as per defined procedure. 

4) It is respectfully submitted that it was only after a detailed and thorough inspection of the 
entire completed construction as also of the execution of the internal development 
works, development of open spaces including carrying out landscaping in accordance with 
the 'use' defined in the approved zoning regu lations/ zoning plan and only upon being 
fully satisfied that the development of the project was carried out strictly in terms of 
approvals granted, as Built Drawings submitted, the Director granted full Occupation 
Certificate to the project on 17.12.2019 after considering NOC from fire safety issued by 
Director General Fire Services, Haryana, Public Health Functional reports received from 
Chief Engineer-I, HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts­
cum-Executive Engineer, field reports received from town and country planning 
department circle office. (copy of 'As Built Drawings- Layout Plan' for granting Occupation 
Certificate is enclosed as 'Annexure-02'). 

5) Further, it is stated that the terms & conditions of license granted & bilateral agreements 
executed under the provisions of the Haryana Development and Regulation of Urban 
Areas Act, 1975 and Rules, 1976 made thereunder, have all been duly complied with in 

308



175

their entirety including making arrangements of service utilities, water supply, sewerage, 
drainage. The required CTO/ clearances/ approvals post receipt of full Occupation 
Certificate were also obtained and informed to competent aut horities as per terms and 
conditions of occupation certificate and in accordance with the instructions/ guidelines of 
competent authorities/departments. 

6) Thus, this bald allegation, made by a mischievous unidentified source, not only is 
completely vague but is also a mischievous attempt in order to harass the colonizer. In 
t his regard, it is important to refer to certain definitions under t he Haryana Building Code 
and the approved Zoning Plan of the site, which are being extracted hereinafter: 
The Haryana Building Code provides the followings definition of 'Open Space' and 'Zoning 
Plan'. 

'Open Space': "a space forming an integral part of the plot left open to sky." 

'Zoning Plan': "the detailed layout plan of the sector or municipal area or a part 
thereof or of individual sites to whom permission for CLU has been granted, 
maintained in the office of the Competent Authority showing the sub-division of 
plots, open spaces, streets and other features and in respect of each plot, 
permitted land use, building lines and restrictions with regard to use and 
development of each plot in addition to those laid down in the building code, 
further same can also be prepared/maintained for industrial plots, if need arises." 

7) It is respectfully stated that the approved Zoning Plan is the actual detailed Plan of 
individual site showing permitted land use, building lines and restrictions with regard to 
use and development of each site in addition to those laid down in the building code. It is 
also kindly submitted t hat the development of open spaces as per the Haryana Building 
Code and as per the approved Zoning Regulations/ Zoning Plan of the site, National 
Building Code with regard to 'Landscaping' refers to development of both 'Hard 
Landscape as well as Soft Landscape'. The Hardscape or Hard landscape refers to the 
heavy elements of a landscape design like stone, rocks or driveways etc. and on the other 
hand, Softscape or Soft Landscape refers to the lighter elements of a landscape design 
like soil, plants, flower or even color combination of a garden. 

8) In the Haryana Building Code, the definition of Open Space is clearly defined, which 
interprets the Open Space as "a space forming an integral part of the plot left open to 
sky." The Open Space is further additionaly detailed with regard to use and development 
of individual site in its approved Zoning Regulations/ Zoning Plan. 

9) Therefore, it is kindly submitted that under the heading 'OPEN SPACES' in the approved 
Zoning Regulations/ Zoning Plan of the subjected site/project, it is provided that at least 
15% of the net planned area shall be developed as organised open space i.e. "tot Jots and 
play ground". It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens 
etc.) in t he present project has been developed in conformity with the approved Zoning 
Regulations/ Zoning Plan of the project. As per said approved Zoning Plan, a minimum 
15% of t he net planned area of the project is requied to be developed as organised open 
space i.e. tot-lots and play ground, whereas, in the present case, the colonizer has 
provisioned and developed far more than the required 15% of the net planned area of 
the project as organ ized Open Space under Soft Landscape i.e. tot-lots and play ground, 
parks/ lawns/ gardens etc. It is also further stated that there is no additional construction, 
erection, re-erection being carried in illegal manner in the Open Spaces of the sanctioned 
Building Plan, as incorrectly reported to you and in a completely vague and mischievous 
manner. In fact , the whole construction including development of Open Spaces is duly 
carried, equipped and landscaped (i.e. Hard Landscape as well as Soft Landscape) in 
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accordance with the 'use' permitted in the approved Zoning Regulations/ Zoning Plan of 
t he project and as per instructions/guidelines/requirements of the competent 
authorities/departments. 

10) It is humbly further stated that the locations of Hard Landscape (i.e. civil work component 
of landscape architecture such as pavement, walkways, roads, retaining walls and other 
built environment etc.) and Soft Landscape (i.e. the natural elements in landscape design, 
such as plants, materia ls and the soil itself) are duly developed in the project as 
specifically directed by the landscape architect/ project architect/engineer-in-charge in 
consultation with the fire consultant.The provided Hardscape surface in the project are 
capable of taking mass of fire engine and are kept free of obstructions to provide clear 
access to fire fighting vehicles, ambulance, service utilities, sanitation vehicles etc. under 
t he provisions/ requirements of the applicable laws and rules therein. 

11) The project has been granted full Completion Ceertificate upon meeting all required 
compliances of the licenses & only after thorough inspection of the entire completed 
construction including development of open spaces including carrying out landscaping in 
accordance wit h the 'use' defined in the approved zoning regulations/ zoning plan and 
only upon being fully sat isfied that the development of the project was carried out strictly 
in terms of approvals granted, as Built Drawings submitted, the Director granted full 
Completion Certificate. The landscaped areas (i.e. Hardscape as well as Softscape) allows 
safe movement for users with duly defined point of egress and ingress including their 
location, levels in the project etc. It is kindly stated that t he beautifully developed 
landscaped (i.e. Hard Landscape as well as Soft Landscape) areas in the project were 
inspected and certified before granting full Completion Certificate of the project by the 
department (copy of certified 'As Built Drawings-Layout Plan' for granting completion 
certi ficate is enclosed as 'Annexure-03'). 

12) It is thus respectfully stated that no terms and conditions of the licenses bearing nos. 18 
& 74 of 2014, sanctioned Layout Plans and/or terms and conditions of Occupation 
Certificate or any other laws for that matter, have been violat ed as incorrectly reported 
to you. It is reiterated that there is no additional construction, erection, and re-erection 
being carried in illegal manner in the open spaces of the sanctioned drawings, as wrongly 
or mischievously reported to you. In fact, the whole construction, including open spaces 
in the project is duly developed equipped and landscaped (i.e. hardscape as well as 
softscape) in accordance with the uses permitted in the approved Zoning Regulations/ 
Zoning Plan of the sit e and in accordance to instructions/ guidelines of the competent 
authorities/departments and no terms & conditions of the licenses are being violated as 
alleged in the SCN. 

13) Rather, the project is developed as per terms and conditions of licenses grant and is a 
leading, "State of the Art" and exemplary affordable housing project constructed under 
Government of Haryana's Affordable Housing Policy (hereinafter AHP-2013) at Gurugram, 
which is in excellent shape. Not only has the project been completed well before time, 
the project in fact stands out in terms of its quality, when compared to any such other 
project. The possession of flats has been handed over in the project as per affordable 
policy (AHP-2013). The project is fully occupied as on date and more than 5000 
occupants/residents are happily living for more than three years, enjoying the 
humanistic, beautiful spaces designed & developed by us. 
Therefore, it is respectfully urged that your goodself may be pleased to 
consider the above explanation provided by us and take in your kind records. 
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You are requested to drop the procee(lin2s initiated on mischevous allegations, 
since the alleKations with ulterior motif reported to you Is without any basis. 

Thanking you 

Managing Director IN: 00632607 

For AVL Infrastructure Pvt. Ltd. 

Enclosed: 
I. Annexure:01- copy of 'Approved Drawing- Layout Plan1 Is enclosed as 'Annexure-01'). 

II. Annexure:02- (copy of certified 'As Built Drawings- Layout Plan' for granting 
Occupation Certificate is enclosed as 'Annexure-02'). 

Ill. (copy of certified 'As Built Drawings-Layout Plan' for granting Completion Certificate is 
enclosed as 'Annexure-03'). 
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Project Na 
I 

me: 
-

sfh11011~ 
(l~qlOII ~~"R~ 
Goverment of Haryana 
Haryana Water Resources Authority 

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION 

AVL INFRAST RUCTURE PVT LTD 
·-·· ----------------------! 

1Project Ad 
~ 

dress: 148, Vipul Tra de Center, Sohna Road, Sector 48, Gurugram 
- .... 

I Village/MC Gurugram (M C) Tehsil: Gurgaon 

l District: 

I Pin Code: 

GURUGRAM 
~- --

--
State: Haryana 

··----i 

iCommunic ation Address: 148, Vipul Tra de Center, Sohna Road, Sector 48, Gurugram 
·- • # ..... -- . 

!Address R 
- ~-~------------------! 

egional Office: Sinchai Bhaw an, Sector-5, Panchkula 

HWRA/NOC/INF/N/2021 /11 
--·-- -

1. NOC No.: 

Category: 
t - - .~, .. ~- ··- - __,..__. 

4. Project Status: New NOC Type: 

6. Ground Water Extraction Permitted: 

Ground Water For m3/day 

· Fresh Water l 785.00 

Construction Purpose 0.00 

·D:~~ering- J _=---
Total 785.00 

Infrastructure 

New 

Valid Upto 

01/10/2022 

7. Details of Ground Water Extraction: Total Existing No.:O 'ITo:al Proposed No.:2 

Abstmct'.o_n Str~cture• i_ 
0
-~ i _ i:~B l 8

~ L ' 0
-~ 3 D~ll~lr---B- W-....---T-: ---; 

*DW - Dug Well;DCB - Dug cum Bore Well;BW·- Bore Well;TW·- Tube Well;DWLR • Digital Water Level Recorder 

8. Quantum of ground water recharge(m3/year) 12100.00 
--- .,...--..,..... 

9. Number of Piezometers (Observation wells) Monitoring Mechanism 
to be constructed/ monitored & Monitoring 1-------.­
mechanism 

Manual DWLR Telemetery J 

0 1 1 [ -~--J ... ____ __j 

* Terms & conditions are at the back of this page. 

Note: This is computer generated certificate, it can be validated by scanning OR code. 
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Validity of this NOC shall be subject to compliance of the following mandatory conditions 
This NOC for abstraction of ground water, shall be subject to the following tenns and conditions 

I. NOC is granted to the applicant on the condition that local government water supply agencies are not able to supply the 
desired quantity of water. In case of supply of water from local agency the applicant shall immediately infonn HWRA and 
reduce the abstraction of ground water accordingly. 

2. The applicant abstracting ground water between 100-500 kid shall undertake self-annual water audit and those abstracting 
ground water more than 500 kid shall undertake water audit through organisations authorised by Government of India or 
HWRA and submit audit reports at the time of renewal of the NOC. 

3. Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring 
mechanism shall be mandatory for industries drawing or proposing to draw more than 500kld of ground water and Monitoring 
of water level shall be done by project applicant. The piezometer (observation well) shall be constructed at a minimum 
distance of 15 m from the production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the 
pumping well wells Detailed guidelines for design and construction of piezometer is given on the portal. Monthly water level 
data shall be submitted to the HRWA through the web portal on quarterly basis . 

4 . Injection of treated/untreated wastewater into aquifer system is strictly prohibited . 
5 . In case of infrastructure projects that require dewatering, applicant shall be required to carry out regular monitoring of 

dewatering discharge rate (using a digital water flow meter) and submit the data through the web portal to HWRA as 
applicable. Mon itoring records and results should be retained by the applicant for two years, for inspection or reporting as 
required by HWRA. 

6. Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more 
than 50 m3/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc. 

7 . For infrastructure dewatering/ construction activity, NOC shall be valid for specific period as per the detailed proposal 
submitted by the applicant or for one year, whichever is earlier. 

8. All residential apartments or group housing societies requiring water for drinking/domestic use only, shall pay groundwater 
abstraction charges on quarterly basis as per Table 5.1 . 

9. All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units shall be required to pay 
ground water abstraction charges on quarterly basis as applicable as per Table 5.3 A. 

I 0 . All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units shall be liable to pay 
ground water restoration charges on quarterly basis as per Table 5.3 B. 

11. All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water 
meters, by the applicant at its own cost with telemetry system and monthly ground water abstraction data shall be recorded in a 
logbook. Compliance to this condition shall be reported within one month from the date of issue of this letter. Daily water 
meter readings to be recorded in a dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or 
through centralized mechanism evolved by HWRA. 

12. The applicant, as per approved proposal. shall implement rainwater harvesting and ground water recharge measures within 
three months from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs 
(with geo tag only) of the recharge structures etc . and compliance of completion of construction of the same along with copy 
of NOC shall be furnished immediately to the Haryana Water Resources Authority for verification, on the Email ID of the 
Authority (compliance - hwra@hry .gov .in) 

13. The ground water chemical quality shall be monitored twice in. a year during pre & post- monsoon period. 
14. The monthly ground water level monitoring data in respect ofpiezometer shall be submitted quarterly to the Haryana Water 

Resources Authority on regular basis . 
15. In case ofrenewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction 

of ground water, after expiry of NOC shall be illegal and liable for legal action as per law. 
16. The applicant shall seek prior pennissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. 

more than the permitted limit in the NOC) .. 
17. Where the applicant granted NOC for abstraction of saline water and the existing well(s) is/are yielding fresh water, the same 

shall be sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from 
the date of seal of the fresh water tube well, as_the case may be. The applicant shall be also ensuring safe disposal of saline 
residue, if any. 

18. The applicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall 
also ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC 
terms & conditions. 

19 . The applicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management) 
Authority Act, 2020, Rules, regulations, guidelines and directions issued thereunder. Non-compliance of these provisions shall 
be liable for the penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder. 

20 . Since, this NOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the 
Authority may inspect the site/unit and documents at any time. In case any material difference is found in the infonnation 
submitted and the site conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or 
modify the NOC after giving a notice to the applicant. 

21 . This NOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground 
water withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable . 

22. The applicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters 
concerned with the Authority . 

23. The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to 
Haryana Water Resources Authority quarterly as well as yearly basis after the issuance of NOC. 

24. This NOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory 
and administrative Authorities/Depai1ments. 

25. The issuance of this NOC does not imply that other statutory or administrative clearances shall necessarily be granted to the 
applicant by the concerned authorities . The concerned Authorities shall act as per their own procedure. 

26. The applicant shall immediately infonn the HWRA, if any change in the infonnation provided by the applicant in the 
application form for seeking NOC. 

27. This NOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been 
imposed or may be imposed , for abstraction of groundwater during such period, before the issuance of this NOC. 

28. In case of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest@ 18% p.a. shall 
be charged . 

29. The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e . www.hwra .org .in or on 
the email id compliance-hwra@hry.gov.in. 

30. 

Note: This is computer generated certificate, it can be validated by scanning QR code. 
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HARYANAGOVERNMENT 

RENEW ABLE ENERGY DEPARTMENT 

Order 

The 14th March, 2016 

~ :fill. 
-i:i-~ ~. t:Rl11011 flxqjlx_ 

3laTlf ~ fcpwr I 

No.22/52/2005-5 Power.- In exercise of the powers conferred by section 18 of the Energy Conservation Act, 
2001 (Central Act 52 of 2001), the Governor of Haryana hereby makes the following amendment in the Haryana 
Government, Renewable Energy Department, Order No.22/52/05-5Power, dated the 29th July, 2005, namely:-

Amendment 

In the Haryana Government, Renewable Energy Department, Order No. 22/52/05-SPower, dated the 
29th July, 2005, Para 1, "Mandatory use of Solar Water Heating Systems" shall be omitted. 

ANKUR GUPTA, 
Principal Secretary to Government Haryana, 

Renewable Energy Department. 
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IN THE MATTER OF: 

·VAKALATNAMA 

IN THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 639/2024 

SUNIL KUMAR GUPTA & ORS. 

VERSUS 

DIRECTOR, DEPARTMENT OF TOWN 

& COUNTRY PLANNING (DTCP)-HQ & ORS. 

. .. APPLICANTS 

. .. RESPONDENTS 

KNOW ALL TO WHOM THESEPRESENT SHALL COME THAT I I WE VIRENDER SINGH DHANDA, 
S/0. SH. LATE CHANDER BHAN DHANDA, AGED ABOUT 54 YEARS, HAVING OFFICE AT OFFICE 
AT H. N0.-01 GREEN PARK MAIN, NEW DELHI-110016 

THE ABOVE _N_A_M_E _________ ---"R=E=Sa..P....aaO __ N"""D'""E=N"'""Ta...Na....--0 __ . 6-------.----~D.O HEREBY APPOINT 
o u o· 

0 00 ·----i-'f -

0 0 0 0 '/ 3,·· o . I oooo ·- " · 
O o NO: f ! )F DELI II COURl FEI-: 

t j~~llill~~illll1111111111m1 I · 

GAURAV GUPTA 
D/709/2008 ADVOCATE 

B-33, LOWER GROUND FOOR, 
SOUTH EXTENSION PART - II 

NEW DELHI - 110049 
+91 9958444233 

gaurav@gauravgupta.net.in 
(herein after called by advocate/s) to be my/our Advocate in the above-noted case authorise him:-

' ' ' ' ' \ ' ' '\ ' I ' ' ' • ' ' ~ ' ' ' 

To act, appear and plead in the above-noted case in this court or in any other Court in which the same may be tried or 
heard and also in the appellate court including High Court subject to payment offees separately for each court by me/us. 

To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review, revision, 
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or · proper for the 
prosecution of the said case in all its stages subjects to payment of fees for each stage. · 

To file and take back documents, to admit and /or deny the documents of opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or 

in any manner relating to the said case. 
To take execution proceedings. 
The deposit, draw and receive money, cheques, case and grant receipts hereof and to do all other acts and things which 

may be necessary to be done for the progress and in the course of the prosecution of the said case. 
To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby 

conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. 
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the 

matter as my/our own acts, as if done by me/us to all intents and purpose. 
And I/We undersigned that I/We or my/our duly authorised agent would appear in court on all hearings and will inform 

the Advocate for appearance when the case is called. 
And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the said 

case. The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain for 
himself. 

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the 
advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. The 
fee settled is only for the above case and above Court. I/We hereby agree that once the fee is paid, I/We will not be entitled for 
the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again 

by me/us. 
IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have been understood 
by me/us on this day 24 of JULY 2025. 
Accepted subject to the terms of the fees 

AJEE 

315



Gaurav Gupta Law Offices <office@gauravgupta.net.in>

Sunil Kumar Gupta v. Dept. of Town & Country Planning - OA 639 of 2024
1 message

Gaurav Gupta Law Offices <office@gauravgupta.net.in> Thu, Jul 24, 2025 at 4:10 PM
To: fctcp@hry.nic.in, "reachtosunil2001@gmail.com" <reachtosunil2001@gmail.com>, Navdeep Singh
<tosadven@gmail.com>, "tcpharyana7@gmail.com" <tcpharyana7@gmail.com>, seiaa-21.env@hry.gov.in,
"hspcbho@gmail.com" <hspcbho@gmail.com>, hspcb@hry.nic, ceo.gmda@gov.in, addlceo2.gmda@gov.in,
"hareda@chd.nic.in" <hareda@chd.nic.in>

Dear Sir,
We act on behalf of the Respondent - AVL Infrastructure Pvt. Ltd. in the captioned matter.
Please find attached its reply.

Regards,
Office of Gaurav Gupta

 SUNIL KUMAR GUPTA REPLY.pdf

182316

https://drive.google.com/file/d/1fy1BrWdgZ6WqytJxCr61_kcioDYTjU_Q/view?usp=drive_web
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